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LOK SABHA

Thursday, April 25, 1963/Vaisukha 5,
1885 (Saka)

The Lok Sabha met at Eleven cf the
Clock.

[Mr. SPRAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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+
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g% ¥ T wagaT et A fawr fan
T ST FEY qAr Se (% 5 oA
HONTE: W FIRATE Fi AT TH
M w AT YN

[In pursuance of the recommenda-
tions of the Pay Commission, instruc-
tions were issued in March, 1960, that
in all permanent Decpartments, other
than Government Workshops/Indus-
trial Undertakings and the Posts and
Telegraphs Department, 80 per cent of
the temporary posts which have been
in existence for a continuous period
of not less than three years and are
required for work of a permanent
nature, may be converted into perma-
nent ones. The progress made by the
various Ministries/Departments in this
regard was reviewed in October, 1961
and it transpired that, by and large,
adequate action had been taken or
was being taken in the matter.]

st Ho ®lo f@R  zH aA *Y
e § T g0 fE  wwem ¥ wfa-
T 9T I ART FATHER A Tl A
4, 3T F1 ¥7 a9 ¥ wfyw g omav §,
7 owafa ¥ ATET A W1 ardAnc
® R, BT A TNA FT R AR TA
mrrETEs F1 FEIT R, faewt ga
= ¥ outaz f@ar mor & 7

Nt aREsQ feqp 99
meeTdy ¥ are ¥ wiwE 5w g Ay
ore 7& &, AfeT dav fw 47 g7 v
¥ a7 oAy &, W AR A
wrfa 1w FAEATE TH B

st ®We wWio fradt :  wem
wgEd, @9 W WA 1 Afex ¥y
A e faar g, AfaT o7 F arEox
A gy A E w37 & qrw
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wFE @ 1 SRR @ g R
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arg gq  faami #1 ¥0@ FL@ T\
gfagad IR OFeE F1 quHe
FH Ffauamrmar g | 1e%e—%¢
T qg SO A< fFAr v av | ogw
wa  fafregg o1 faari ¥ 5@ ar
¥ TwaaT wic §, faw ¥ sae ¥
I Fg1 & & awfa dqwsms § |
% U3 faagw wTm Awedr § f& @
fafrg @ o faami & srai s
w1 FL E AR YT H IWI -
FATHI F¢ ATEE FIEC g0 | gEiaw
A F AT A AR WFE TS FE
Iu Ffw

W W o sy At
famg

it wo W0 IR : weww w7,
g 1§ 7 FEffErea an’r 4y ) W
TF W I I 73T B waia A
1ol
Savitri

Mr. Speaker: Shrimati
Nigam.

Shrimati SavhHri Nigam: As the hon
Minister is aware, railways are also
big employers of casual labourers
May I know whether the Railway
Ministry has also taken care to see
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that 80 per cent of the people who
were working as casual labour have
been made permanent? i

s anE ) oy : oA fe
7 3 Fg1 &, d\% feudfza & garar
TFY 5 wATAGY AT et ® gt
A &1 wyar frar s wgr d

Shri Tyagi: Could the hon. Minister
give an idea as to what is the propor-
tion between permanent posts and
temporary posts in these departments?
After all, they must have examined
the proportion between the two.

Shrimati Tarkeshwari Sinha: If the
hon. Member gives separates notice, I
would be able to give it.

=t WO T : H1F, AT I9-
A7 S F T 3 v erw-are fawer
wifz i fasm 1 Fre sT gmae 7
&qia T fmat o a4 ) § 7@ st
stEdr § & Ir-mi faam 1 wmat
g1 Er2 fgar war 4r 1 #7717 FARS
F ot fog.for a1 47 W wEdAdz 3
wig favig faar & 7 afz waddz 7
frore farar 8, 41 fre mra g ?

st aroweadl foegr ¢ 94 %
weg 9 fren & 7, foag & 1A
qE R IALT ST TRIAaT QAT
Tg O 97 qv 78 sgqemr Sm A
#Frafd

oY amae Tg: a9d AT A
HAET AT TG H A1 &Y ZMC AT
FHI F¢F o1 & F, IA 9T GAW
T "aT qE 7

sfrwe areevady fogr - 99 F7 1N
AT § T1E AT AEAF AZNE |

Mr. Speaker: Shri S. M. Banerjee
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Shrimati Savitri Nigam: Sir, may I
put one question?

Mr, Speaker: I think 1 gave her an
opportunity once.

Shrimati Savitri Nigam: I want to
ask one more question.

Mr. Speaker: That would be diffi-
cult.

Shrimati Savitri Nigam: It is an
important question.

Mr. Speaker:
less sometimes,

But I am also help-
Shri S. M. Banerjee.

Shri S. M. Banerjee: The hon.
Minister has stated that in most of
the postal workshops and other indus-
trial undertakings under the Central
Government this 80 per cent perma-
nency will not be given because of
inherent limitation. 1 want to know
whether it is a fact that the Defence
Ministry and the Ministry of Trans-
port and Communications have already
tuken a decision to declare 80 per
cent of the industrial posts as perma-
nent and 50 per cent have already
been done. If so, why has it not been
done in the case of the balance 30 per
cent?

Shrimati Tarkeshwari Sinha: About
industrial establishments, a proper
assessment could not take place, but
it has been left to the Ministries. If
they make an assessment of the proper
requirements, then it will be done.
The door is kept open.

Shri Buta Singh: May 1 know whe-
ther Government propose to ensure
due representation to people belong-
ing to the Scheduled Castes in such
Permanent posts?

Shrimati Tarkeshwari Sinha: Gov-
ernment is always prepared to give
due representation to the Scheduled
Caste people.

Shri A, P. Sharma: Is it a fact that
while the permanent employees of the
Central Government departments get
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a wage of Rs. 3 per day, the rate for
casual labour in the departments
varies from place to place and in some
places the minimum is Rs. 1-8-07 Will
the Government remove this discre-
pancy?

The Minister of Finance
Morarji Desai): No, Sir.

(Shri

Rehabilitation of Displaced Persons im
Dandakaranya

{ Shri Subodh Hansda:

| Shri S. C. Samanta:

Shri M. L. Dwivedi:

Shri P. R. Chakraverti:

Shrimatj Renu
Chakravarity:

+1028 J Shri Mohammad Elias:

"] Shri Maheswar Naik:

| Shri Bhagwat Jha Agzad:
Shri Bhakt Darshan:
Shri Rameshwar Tantia:
Shri D. C. Sharma:

| Shri P. C. Borooah:

| Shri P. Venkatasubbaiah:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether the rehabilitation of
displaced persons from East Pakistan
has been completed in the Danda-
karanya area,

(b) if so, the number of families
settled or rehabilitated up till now;

(c) whether it is a fact that a num-
ber of families went away after set-
tling there for some time; and

(d) if so, the reason for their going
away?

The Deputy Minister in the Minis-
iry of Works, Housing and Rehabdli-
tatfon (8hri P. S. Naskar): (a) No.
The work is still in progress.

(b) 5650 families, including 148
absorbed in Project jobs and wvoca-
tions, are in various stages of resettle-
ment.

(¢) Only 9 families left the villages.
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(d) The Dandakaranya Administra-
tion is not aware of the reasons for
these desertions.

Shri Subodh Hansda: Is it a fact
that a large number of houses con-
structed by the D.ndakaranya project
have remained unoccupied by the
refugees ther+?  If so, what is the
reason for that’

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): The houses have been built
in the wvillages, and we built those
number of houses which are required
for the settlers. I presume the hbn.
Mcember is  referring to the houses
that have been built for the staff.

Shri Subodh Hansda: May 1 know
whether it is a fact that the houses
built as early as 1960 are still remain-
Ing unoccupied?

Shri Mehr Chand Khanna: I have
no information. If it is desired, I can
make inquiries in that regard.

Shri 8. C. Samanta: May I know
how many new villages will be ready
with agricultural land and habitation
land during 1963-647

Shri Mehr Chand Khanna: We laid
a very comprehensive report about
the Dandakaranya Development
Authority on the Table of the House
only a month or so ago. As regards
the new families that are to go there,
we take them al the rate of 200 per
mensem, but a decision has been taken
not to have more families there till
all those that are ‘n Dandakaranya
have been settled. And the number
of villages that are being constructed
are onlyv for the families that were
there.

Shri P. R, Chakraverti: In addition
to the agricultural settlement may I
know whal more avenues of employ-
ment have been made available to
ithem?

Shri Mehr Chand Khanna: It is
mainly an agricultural colony or agri-
cultural settlement excepting those
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who were given jobs in the adminis-
trative offices and transport union and
cooperative societies, We are taking
a  very small number of non-
agriculturists.

Shri Bhagwat Jha Azad: Could we
have any idea as to what at present
is the quantum of availability of
acvommodation for families that can
be still allowed for the families to
be resettled there?

Shri P. S. Naskar: We have supplied
all the details in the note which was
circulated to hon. Members last
month.

i WE S W0 Jg gdrar
w2 fF weye of@e wa aF a g
STEF 0 F e 9wd g fw
g fogq  qfeard &t g9 & 799
FH & AT E I IEE OO N
¥ wa foqar o) awg Faar ?

sl AP A @W . TRl AF EF
ATAAT &7 AT §, WA waat &1 fgedl
T arer g 1 oF qr gntagt & faw
W7 0% gread qrgEm & Ao
sroorrdt gw fad 98 & o1 @ & ame
garfa s § ¢ | o« ITHT AR
Tga aW | AT Ea g fF e
¥ g e @ H g aurg J1 et
TR 4, 98 T @7 &1 eI |

Shri D. C. Sharma: May 1 know
how many villages have been pro-
vided with amenities like drinking
water, primary schools and health
centres and may I know how many
villages are still to be provided with
such facilities?

Shri P. S. Naskar: That is all given
there in the report that we gave to
the hon. Members. But still I would
give a reply to the hon. Member’s
question. In all villages that have
been set up there, drinking water
arrangement is there, primary school
is there and also medical facilities are
available there.



11807 Oral Answers

Shri P, Venkatasubbaiah: Has the
attention of the Minister been drawn
to a press report that the land that
has been allotted to each family has
not been fully reclaimed and no irri-
gation facilities have been provided
and, if that is so, may I know whether
wny such arrangements are being
made?

Shri Mehr Chand Khanna: The
reclamation of the land involves a
number nof operations. First there is
tree-felling then we level it and then
we contour-bund it and all that.
About 70,000 acres have been fully
reclaimed. The number of acres
which have been tree-felled is much
larger. It is a one-crop area. We are
trying to provide as much water as
we can. But it is not a two-crop
area.

Dr. Sarojini Mahishi: May I know
whether the Government proposes to
start a few agro-economic industries
to supplement agriculture?

Shri Mehr Chand Khanna: We
have an Industrial Corporation of
which the Chairman of the DDA is
also the Chairman. Any industry
which is considered feasible for the
Dandakaranaya area is being set up
there.

Shri 8. M. Banerjee: I want to know
whether it is a fact that there are
serious differences between the Chief
of the DDA and the Ministry as a
result of which the work is being
hampered. 1 want to know whether
there is any truth in it.

Shri P. 8. Naskar: There is no truth
in that.

aedt e & fad g &

*¥qe38. Wt www TR :
oo, wEm awr gmfe F=r oy
AT, es] ¥ ardifEa w g
Y F gt ¥ gEw # 98 T
g w4 5 gahg o & faw
UF e eqrae w1 § gy
W o wfa g g !
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faatw, wrw aq grate weg
¥ IuEEt (st go o ATRRT ) ¢
0 ofwreEr & awaEl &1, faas
L e i A o e e i
afeafers 8, wfew w0 fam o g0
21 zm g ofwieEr ox ST
feo ATE ETIF W AT WA FT
FEATEAT 2 1 TH ATAS F1 @F A
gadt ¥ fav faw wrrem & @w
WAT AT TET &I
|The project details have been
finalised including requirements of
machinery and works outlay. The
entire project is likely to cost about
Rs. 170 lakhs. The case is being refer-

red to the Ministry of Finance for
expenditure sanction.]

ﬁmﬂi‘-";vfsﬁ'ﬂﬂ:,m?ﬂﬂ 39-
AT ot 7 gwar & fF 2w g 6
bfim &7 fear s @ & 1 | sen
wigen g fF wfew & 2 @1 500 F4
sfa g1 @ A FF AT F 3HRT
ICAT KT O TR TG 77 ATHAT
qET AN F HSHT I

frator, wram v gEata oo
(vt dgeaew ) faadr sros
Wedl I A AW AT &

ot fadway gona : G87 A
2

st AT W WAT A @ A&
FADFTT | 190 ATA AT AT wTFAT 2
g Al THE AT &1 fEv s
g @ /AN ] | T THOH A
QO TR &, ¥ FAE FT O
¢ W\t g T WA fafaet w1 aw
® 197 et ¥ Imat g 2 farr

i

oY T T A TE TH ATTHILY
g frad @1e wradm wdr @ J oy
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grras  forran (% gaer are-faas
TT FHE TR FTGIIA F 37 AGT FW
¥fgw mt Y 7w feafa & wr€ fasm
ga17 7g g {1 gt = fF w=my -
wrqT @ fa wrq 5w miws § sufewa
Fesr=redy 7 | F A1 AvEa g qe
=feang fae==f & aqrz Wrea §
g TE gwl d, TR A FTm
¥

Wl RETa T FH X 33 gAY
fogr & | mwvFAT Wi w7 FETE IO
aZI S TN T ST A AfFA T
wqAt gAwTHA # gArfaw a7 w7 T
Ffremy FTa ¥ agy surar fea
gty g DM Faafmm o & fF
FH WA gOTATET K ATF W
ET AFA AW AS | TAW faex
W w7 frmaar ¥

Shri Sham Lal Saraf: May | know
how much of the machinery that is
going to be installed in this proposed
printing press will be manufactured
within the country?

Shri Mehr Chand Khanna: I do not
think that it will be manufactured
within the country; sume of it or most
of it will have to be imported from
abroad, for which the foreign ex-
change arrangement has been made.

it fergraT wmw AT, T AT F
fed g qvE F1 wATA w7 famn
war 2 gt w A g o T R aay
¢

ﬂ'\a{tﬂmr Gﬁiﬂ’l

ot fadsar wa@ Fgr 2 7

ey g om § 9 WA
oY faeraredt s 37
Shri Hard Vishnu Kamath: In the

list of priorities in the Ministry of
‘Works, Housing and Rehabilitation,
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nas this particular piece of work been
assigned topmost priority or red-hot
priority? What kind of priority has
been assigned for this?

Shri Mehr Chand Khanna: We have
Works, we have Housing and we have
Hehabilitation, and we also have
Printing and Stationery. As far as I
am concerned, I have given the same
priority to every Department which
is under my administrative control.

Shri Hari Vishnu Kamath: Iiow can
the priority be the same in a list of
priorities” It is a contradiction in
terms

Shri Mehr Chand Khanna: How
can a Minister have one love for one
Department and another  Jove for
another Department?

Mr. Speaker: He wants to know
whnether within the printing press, so
far as that department is concerned,
it has got a sufficiently high priority.

Shri Mehr Chand Khanna: 1 am
sorry, Sir.

Printing has three aspects. One is
printing, the second is publication and
the third is stationery. As far as
Parliament work is concerned, we
have always given it the highest prio-
rity, and 1 am prepared to say that
we have tried to deliver the goods
in time.

Shri Jashvant Mehta: May 1 know
why all the Ministers are taking
shelter under the name of emergency?

Mr. Speaker: Next question,
Loans to Private Secior Coal Industry

+
“1030. [ Shri Maheswar Nn{k:
7. Shri D. C. Sharma:

Will the Minister of Fimance be
pleased to state:

(a) whether Government of India
have sanctioned a scheme for partial
guarantee on loans to private sector
coal industry by credit institutions;
and
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(b) if so, the outline thereof?

The Deputy Minister in the Minis-
try of Finamce (Shri B. R. Bhagat):
(a) and (b). A statement indicating
the required information is laid om
the Table of the House.

STATEMENT

In order to assist the coal industry
%0 secure the matching rupee finance
which may be needed for the utilisa-
tion of the world bank loan of $35
million (granted for the development
of collieries in the private sector) the
Central Government have formulated
and sanctioned a scheme for a partial
guarantee of the advances given by
credit institutions ! to  these colliery
undertakings. The terms and condi-
tions on which this guarantee is given
are indicated below:

~~{i) the eligible credit institutions,
which can apply for and
obtain a guarantee in respect
of any loan advanced by them,
include 58 leading Indian
banks, 15 State Financial
Corporations (including the
Madras Industrial Credit and
Investment Corporation), the
Industrial Finance Corpora-
tion and the Industrial Credit
and Investment Corporation
of India;

the eligible institutions will
bear 35 per cent of the loss,
the balance of 85 per cent
being borne by the Cent:.)!
Government;

Ci

—

(iii) the guarantee will become
effective immediately in the
event of a default and the
amount will be paid within
30 days of the default;

{iv) the loans and advances will
be guaranteed for periods
ranging from one year to
10 years at the option of the
borrower;

fv) a service charge of 3/4ths of
one per cent per annum on
the amount of the loan or
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advance as sanctioned will be
levied to cover ad.min.i;trat.iw
expenses; and

(vi) the guarantee scheme will be
operated by the Refinance
Corporation for Industry Ltd.,
ag the Central Government's
agent.

Shri Bhagwat Jha Azad: May |
know whether any amount under this
scheme has already been released, and
if so, the amount for which this
guarantee scheme has already been
operated by the Government of India?

Shri B. R. Bhagat: This scheme has
come into force very recently, I think,
on April 9th. That is the date of the
Reserve Bank notification. We hope
that the collieries concerned will take
advantage of this scheme.

Shri Bhagwat Jha Azad: Is it not a
fact that the private coal industry has
already secured the loan and Govern-
ment have also given the guarantee
under the scheme which has been
mentioned in the statement?

Shri B. R. Bhagat: The point is this.
So far as the foreign exchange com-
ponent of the loan is concerned, it is
true that the World Bank has sanc-
tioned a loan of 35 million doilars for
the collieries. But the difficulty arose
that many of these collieries could
not provide or could not arrange for
the matching rupee finance, and for
that reason, they could not utilise the
loan advanced by the World Bank. In
order to facilitate them to have the
necessary rupee finance, this partial
guarantee scheme has been introduc-
ed. And already, it is expected that
applications for about Rs. 5 crores
worth of rupee filnance have been
received in the Ministry of Mines and
0il, and 1 hope that they will be
facilitated by this scheme.

Shri D. C. Sharma: May | know
whether the Ministry has made any
asgessment of the total requirements
of the collieries, and if so, what part
of it has been met by the World Bank
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loan and what part of it is going to
be et in other ways, and may 1
also know what the other ways are?

Shri B. R. Bhagat: All thesc points
were considered when this World
Bank loan was giveir. The point today
is not of total requirements but of
the utilisation of the available re-
sources whatever has been provided.
It is expected that under the scheme
if tiwey have goi this 35 million dollars
or Rs. 174 crores worth of foreign
exchange, at least they will be able
to raise equivalent rupee finance. If
the scheme facilitates that, that will
go a long way.

Shri Heda: Some collieries are
economically viable while some are
constantly making losses and in the
applications they get mixed up. Are
Government considering separately
the applications of collieries which are
econcmically viable and which will
increase production scon or does the
same procedure go on still?

Shri B. R, Bhagat: For that pur-
pose the collieries have already been
divided into various categories. I am
told, there are as many as five cate-
gories of collieries. Their economics,
technological problems and financial
problems have all been gone into and
when the loan will be provided match-
ing rupee grant will be given. All
these will be looked into.

Shri Jashvant Mehta: When was the
agreement with the World Bank
signed, what was the time factor and
in the interim period during which
the collieries couldq not take the
loans, who hag borne the interest and
what was the loss borne by the Gov-
ernment of India?

Shri B. R. Bhagat: 1 do not have
the date on which this loan was
granted but it was some time ago.
The difficulty of finding rupee finance
was felt during the period.

Mr, Speaker: Next quesiioL.
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Shri Jashvant Mehta: My question
has not been answered. What was
the interim loss borne by the Govern=-
ment of India due to the failure of
the collieries in taking the loan
sanctioned?

Shri B, R, Bhagat: There is no
interim loss. It is in respect of pri-
vate collieries and the loss is the
nalional loss.

My, Speaker: Next question. Shri
Prakash Vir Shastri.

Shri Jashvant Mehta: Sir, I seek
your protection.

Mr. Speaker: If he does not
know......

Shri Jashvant Mehta: My question
has not been replied to. Because the
Government of India had given the
guarantee and the loan was not taken,
the Gevernment of India had to bear
the interest charges. The Estimates
Committee has also criticized this.

Shri B. R. Bhagat: That is in res-
pect of the World Bank loan. The
hon., Member refers to the guarantee.
There is some sort of a commission
charged, but that always comes into
operation after a period. I do not
have the particular calculation as to
how much will be the commission
charged, but if a separate question if#
tabled, I will certainly give a reply.

& g afeww wifew
furt

2030 of ywT T TTEAT -
FIT P WA TZ F4TH FT 5 TG
fF:

(F). 71 t2¢s § 184507 W
afa FdTefer afewwr asne, af
feeelt & fafarsr % 93 9% a7 v g%

g
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(@) =1 ag o1 9= & {7 o 7w
a1 fafrre 2, 37 o 29 Ary Fren
z, Aar

(w) afagr, a1 o a0 w7 &,
AG0 T GFI7 & Thrg491 F1 F79 F79
F AT dgw Iz i vg o ?

e AA (To gEienr AWN)
(F) & (7). srgr 1 q@a= 8 fF teve
§ (s % g sy (7 fF ws)
fafrr F o www avaw £ fog
ag AeAwAT I1qF eagm e
FfeATEal  qAAT  TWAKTG  HEUTH
FFron g 2 fafars Fagawza
THA  F(H FIH TAT HgAT AR
EATECT HAT AT 1 TF AFAT ¢ HIT
ag <t gifen afeasr #w # -
QT LY IF AR eqTeey yar
LIESU I (KA G I B T A
gl 94 FIHATHT FI AETEITAT § )
T 98 g g fF o
AgAqu 95t 9T fEFTAT qTAT 9%
frafem &Y 917 )

[(a) to (c). Although it is a fact
that six (and not eight) persons have
held the post of Principal between
1948 and 1958, it has been largely due
to the difficulties of finding a suitable
incumbent and to administrative prob-
lems. The present incumbent of the
post of Principal is an officer of the
Contributory Health Service Scheme
and is on deputation 1o the ILady
Hardinge Medical College, She is
being recalled to the Contributory
Health Service Scheme where her ser-
vices are needed. It is always Gov-
ernment's endeavour to make appoint-
ments to such important posts on a
long term ‘basis.]

it ST ST et : ' AT
o g fF oy agwra fafawa 3T
e Aferer mrw § § 7 A A
afawst 4 & gt 3t Taw wr
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2 Fad AT qEAAT W weAr Fare
F AT ? wEiAa IAAT a5
AT &1 A g, TS @ iy
HHR-2TE

e wERY : agi 9 fEdt g
Y W & 0O w4 g =@ifed
for #1 faft safar 3 ARgar o =T
g1 1 92 UF 9T ¥ Foyoems |um
T AR A AE oA ¥ o
AT GIEIT F1 AFATEAT AL FAT
arfgg &Y sarar of 7E FT Afeq 1 7
A =0 wara 71 59 fog gefae faarar f
I a7 ¢ H qyrman At fe g ww
# gaw fafavs a7 741 o9 1w 0F
mfew ¥ fag gar ar & sa i T
TRAT | AT AT FATH FI(o

ot ST A e o Fa § A
wFar g fF s o fafaos e 19
aeft § 9% Araew H St ogveed AT
AT A% g W1 A §F Frow & "G o
gag-Aee gen At vm IR & fawlm
¢ f oft It mreETew wafeq  fean
T ¢ fF @ wAarew ¥ oS -
s as g ?

o giten Awre : o, a7 TET
™

e WEy ¢ T Ty A ¥ e
gAfaquae &3 & a1 F1€ w9
1T AT AT FIE AT TATH KI(AT |

S STRTTIEI TTEN : §9 ¥ 497 /4,
qeqw WEIRy , a8 # fF o §oaw

weaw wERT - g 5 aferied ¥
& oW oAwdr 1 oww FE gR
FiwT wq & fag o | /@ A HE

qrw qgTr @ ar gfam
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Y ST AT OO : 3 ST Srgen
f fx o a gaw o gng wmer
WERTAT T Atorr & faferw F o &
fag fa=m Y, ¥ g IwgE A, ar
IR B agi vy oy gify &, fom & fr
FTHA FT ATH G 73 |

To GIIE ATAT : FTAA & AT &
fog oot afe & aqme wow @
IFA J Y FhrE g fEar A

4

Shri Kapu, Simgh: May | know
whether there slill exists some rule or
convention laying down some minimal
period during which an incumbent of
a government post should not normally
be transferred?

o geiven Avre : oft A, A AE
w TR, ®1 ¥4 w47 faaew
faar 39 %1 o fomr @ gt fanr &
TG AT AT | TEA favmr w1 39 A

aeas AgEY : A g 999 |9E
ar T fam i@ & 3T
1 7 Fo9 & fF sy oay #18 w
g

-

wo waften avax . f A, T
®rE = Ad 2

Shri Hem Barua: In view of the
fact that when Principals of colleges
are changed in quick succession.***

Mr. Bpeaker: Order, order. I am
very sorry he has made such remarks.

Shri Hem Barua: [ will put 1t diffe-
rently. 1 say, as a man changes his
shirts.

Mr. Speaker: Lady Members of the
House will take strong exception to it.

An Hon Member: It must be ex-
punged. ’

APRIL 25, 1863
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Mr. Speaker: Yes it will be ex-
punged.

Shrimati Savitri Nigam: 1 would
request that it should be expunged.

Mr. Speaker: If the lady Members
arc satisfied only with the expunction
of that, I have already ordered it. If
she now wants to ask a supplementary
question, she may do #o,

Dr. Soshila Nayar: 1 wish fo say
that the hon. Member should apologise,
It is an insult to women fo speak in
this manner.

Shri Hem Barua: Where is the ob-
jection to it? T will put it in a diffe-
rent way. Have Government taken
into  aceount . .

Sh-i Sonavane: What s wrong
there? Where is the insult conveyed?

Mr. Spraker: [ have said “hat there
is a wrong.

Shri Hem Barua: :{ave Government
taken into account the fact that when
Principals are changed in colleges as
a man changes his shirts . | |

Mr. Speaker: Why should he put
it again in that way? Does he want
to put a supplementary? Otherwise,
I am calling another hon. Member.

Shri Hem Barua: My question is
wheior these quick changes would
not affect academic standards in in-
stitutions and whether Government
have taken that factor into account or
not.

Dr. Sushily Nayar: Has he with-
drawn the ‘shirts’ business from that
question?

Mr. Speaker: She need not worry
about that.

Dr. Sushila Nayar: [ wisn to sub-
mit .
Mr. Speaker: That was connected

with men. Therefore, 1 woulg not
take much objection.

***Expunged as ordered by the Chair.
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Dr. Sushila Nayar: I submut in all
humility that to compare the shirts of
men or saris of women with a medical
college principal is highly objection-
able and he should not be allowed to
put that.

Mr. Speaker: Now, wuat is the
answer to the question?

Dr. Sushila Nayar: I shall be glad
to abide by your orders, bul I do not
wish to answer this question 1if it is in
the form in which he hLas put it . . .
{Interruptions)

Mr. Speaker: Order, order

Shri Hem Barua: On a point of

order.

Shri Jashvant Mehta: On a point of
order,

Mr. Speaker: Order, order. 1 have
asked her to reply lo the gquestion.

Dr. Suoshila Nayar: The interests
of the college have been fully taken
into consideration, and whatevcr is
being done is, to the best of our know-
ledge and conviction, being done in
the interest of the college.

ot fna mivr@or @ werw "EET.
& ot w7 TFAT ARAT AT

ETW ALY od W17 AT FIE
# wran ar arfgal F 7

Wooden Sleepers washed away
towards Pakistan

+
[ Shri P. R. Chakraverti;
+1032, J Shri D. C. Sharma:
‘1 Shri C, K. Bhattacharyya:
L Shri Sidheshwar Prasad:

Will the Minister of Frrigation amd
Power be pleased to state:

(a) whether it is a fact ihat one
lakh wooden sleepers weve -washed
away towards Pakistan on the 23rd
March, 1963 from ‘he bod of the
l::dﬁ‘ Chenab, 18 miles from Jammu;
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(b) if s0o, the sleps taken to pro-
tect the stocks of timber from floods,

The Minister of State in the Minis-
try of Irrigatiom ang Power (Shri
Alagesan): (a) It has come tlo the
notice of the Government of India
that due to floods in the river Chenab
on 23rd March, 1963, a large quantity
of timber had been washed away to
Pakistan. The exact guantity of such
timber is not known.

(b) On the Chenab a scries of bpoms
are put up near Akhnoor to »oilect the
timber. However, during fioods these
booms sometimes give wuay and the
timber floats down. *

Mr. Speaker: The House has not
yet recovered from the shock given
by Mr. Hem Barua. It should now

settle down to business. Let there
be order now.
Shri P. R. Chakraverti: 1s it not

a fact that a huge mumber of such
gsleepers had been washed away on
an earlier occasion and if so what
preventive steps have been taken to
see that further washing away does
not take place?

Shri Alagesan: Perhaps it may
not be possible to prevent some tim-
ber from floating down to Palkdstan.
Boomg are constructed but at times
when the floods are too huge, they
give way and the timber in amy case
floats down. The contractors also.
with the idea of catching them at
some point down stream allow this
timber to float in the river. Some-
times they float down even to
Pakistan.

Shri P. R, Chakraverti: In view of
the fact that Kashmir happens to
be an unintentional agency to sup-
ply timbers to Pakistan does It
what the appetite of Pakistan over
Kashmir?

Mr. Speaker: Supplementaries

Shri D. C. Sharma: What is the
spproximate total loss suffered by
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the persons whose sleepers  have
been  washed awuy? Will  these
io-se; be made good by the Gov-
crnment or will they wav.e 1o be
suffered by the perions concerned
or will these losses Le¢ made good by
the Pakistan Government?

Shri Alagesan: Under the terms
of the Indus Tremy Pakistan is
bound to communicaie to us about
the quantity of timber ag also
arrange for the cost to be paid to us
after deducting the recovery charges.
‘Under this arranzement, Pakistan
Government i» now considering ways
and means of paving for the timboer
already floated down to Pakistan.

Shri Thirumala Rae: Who was res-
ponsible  for safeguarding  these
wooden sleepers? Wooden sleepers
have to be selected by the Food and
Agriculture Ministry they are want-
ed by the Railway Ministry and they
hag to be transported by the river by
my hon. friend. This ig the second
time that such 3 heavy loss is suffered
by the Government.

Shri Alagesam: This was foreseen
at the time when the terms of the
Indus Treaty were finalised and a cer-
tain provision has been made in the
Treaty for the recovery of the timber.
That is under consideration.

Mr, Speaker; He wanted to know
who wag responsible for this. There
are three Ministries that are concern-
ed.

Shri Alagesan: As far as this is
concerned, it is my responsibility. I
do not know what are the other
spheres of responsibility.

Shri C. K. Bhattacharyya: There
was a report in the papers that these
sleepers were sold by auction in Pak-
jstan. Has the Government of India
made any attempt to get back the
money that Pakistan has realised from
this?

APRIL 23, 1963
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Shri Alagesan: Anything that will
be ¢-n2 will be done in consultation
with us. If that is the best method
to recover the cost of timber that will
be accepted and we wil] be able 1o
get back the money,

it frgae waw : fog a5 & wdet

¥ 3 AT AT AL a8 FT qIFET
T | HEAT T AT FT FREATC
o g & fF &g awed A w
TA FT AEE F fAw & Owr g
T TCHEC T 06 A0 H¥ 7

Mr, Speaker: The question is whe-
ther there was any negligence on the
part of certain officials and whether

an enquiry has been made about that
matter.

Shri Alagesan: No, Sir. I am pot
aware of any such negligence.

Shri Hari Vishnu Kamath: Has the
Minister any reasons to suspect foul
play ecither directly by Pakistan
agents or by some contractors fin
league with Pakistani agents?

Shri Alegesan: I do not think so.

Dr. L. M. Singhvi: May I know
whether this is a matter of annual
occurrence and if so, could the Gov-
ernment tell us how often it has hap-
pened in the past and how much
money has been lost in this respect?

Shri Alagesan: We aro told that
about 7,000 cft. of timber have floated
down uptil December, 1961. We have
not got so far any money, but the
ways and means of getting the monsy
are now under consideration.

o7t ST AT ST ¢ I A ATy
mar R T ¥ oF g g Sl w7
g FT arfeea T ¢ | Afew 1w
ae N wafas oergea wad Ay fodl
frreft & ST w2 f5 ow
o gy ot #% @ S T aE
FTAIT ¥ qg FT O TAAT F |
T TCHT F I HE T ¥ [WARCS
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w3 & i e ma wfrre ag 7% arfs-
®H 94§ AT 39 8 wrm qwa
Ft faaeft sfaw onfa soefr o 27

Mr. Speaker: The question is about
the total number that has so far float-
ed down our rivers to Pakistan, and
what would be the assessed value of
those sleepers.

Shri Alagesan: W got these figures
from the Himachal Pradesh adminis-
tration and from the Kashmir Gov-
ernment, but the figure that I have
given is the only figure in my posses-
sion.

Shri Kapur Singh: May I know
whether there cx.sls some general in-
ternational agreement between Pak-
istan and India to deal with cases of
this kind, or do we deal with these
cases on an ad hoc basis?

Shri Alagesan: [ have said that all
this had been foreseen under the
Indus Water Treaty.

Shri Sham Lal Saraf: Since all the
attempts so far made even with the
help of foreign experts have failed to
set up a proper Boomy may I know,
especially in view of the fact that the
losses are recurring almost every
year, whether the Government will
take up this guestion with the Gov-
ernment of Pakistan, as other matters
are being taken up, in order to ac-
count for all these losses that have
been occurring year after year?

Shri Alagesan: Our Indus Com-
missioner is in constant correspon-
dence, and this question is discussed
at the meetings of our Commissioners
with the Pakistan Commissioners, and
this is continuously under examina-
tion.

e it & fed grew faam

*203%. ot fagwar wom: &
wve oy oy Fary &Y g #4907

(%) ;7 gwFR 1 A wiEw
W A afcey # g fawrfa
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AT 07 RAamrmr & fF qwwr &
Fr-fara & few ey faury wfafaa-
fr faar smar =rfem ; =

(=) afz a1, a1 9990 =900 T
weg &4 F faw v afafy tmaa
F7 & W 97 fau e fagr =12 7

wrew WAl (¥To e AW ) -
(%) sfrar

(@) ofr 78t 1 37 ¥ F A¥e-
g feafs # gfer Hmaa g, =@
gfafa *r oqoar #1 ~afe @74 7
fae=g faar mm 2

[(a) Yes, Sir.

(b) The consideration of this was
postponed on account of the naticnal
emergency.]

st fadvx waw : ofte, v
AR T A Ao & fF
ZHTL 11 4% a% WET & I9 & T Hew
fram & W1 = e A § e
g & IT & &W # gAErfadt
¥R fawrm w7 H w16 (GRRA 2T
¢ ? o feafa &1 g & fAR
qIFTC FIE Fe9 IvH AT § 7
afg g, dr&aas’

¥Mo FEAT AL : a7 T4 7T F
f& waTw g TR F FAAT K
2 ¥ sfemea fuardt 21 g sfeard
F] 3T F F faaw & mft ;nft ww
R A F At St fagfe w1
o IEF T W% (A § 97 ®A
A AEAm AT A §sEEr g, @iEw
g
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S WA RS ¢ FGT {§IET
|9 A a6l T NEIC A HIE AW
# 2 fmFgraag e g g fe
it 7 fafws #@a # 5 F vwegan
AT 9gd AAqF ¢ 7

o gairen A< : A, 37 708
I % AT¢ ¥ Agd A6 1 fawfar
#Fr o QW 177 Fo TaAne fafaeed
s % A ¥ oF fafaed &t
FHEN T aq fear ar | FfEr G
= Fae FrA1A affeats # fafaeed
¥ T wEY g g, 3afaT a8 SR
egfira &= & 7fr 9% it oF FEET S
T T g F1 wqedata § faga
Fr mE g fmFer mEIww g §
Determination of criteria for the
demarcation of urban and rural areas,
making recommendations regarding
the relationship between urban|rural
bodies and panchayati raj institutions,

defining the structure and finnances
of the urban local bodies....

S HATH AT 93Ed AT G 8 a8
Td W afaer g1 ama |

s W TR : T I F 70 7
qgr W oa R wr i
feafa 1 wemgw 77 & fag & afwfa
qaTdr STt | 3 e F Ay A
dFcHre foafa & For @ § W@
sfomd 2 edifs @A I wifgs
IaEIaa at &l war g ?

o AT AW : HiTiq, Foe-
deF Taqae fafaeest #1 79 #
WY FHEN qATH FT G FHT 91, IIH 91
§: BTH ¥ W1he G0 TaTHE F fAfTe
g | gForeE fala & dfmgm 7
HATSH FTH ) GAT L FRA, AT H
waF A H ET 4; 69 €8¢ TRAAet
Fogt o U 9 f5 o oawe ™
# wofird @ 14 |
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Shri P. Vemkatasubbaiah: May 1
know whether, in spite of the secular
character of our country, there is still
a system in vogue at Madras, where
election of Mayors is being based on
the caste system and if that is so,
may I know whether this is going to
be abolished in the uniform legisla-
tion that is to be brought forward?

Dr. Sushila Nayar: I wish legislation
oould help to get rid of the caste
considerations from elections. I think
it is all of us who have to fight elec-
tions work for this principle. It is Dot
possible through legislation.

Mr. Speaker: Next question. Shri
Indrajit Gupta. Absent. Next ques-

tion. Shri  Venkatasubbaiah. Dr.
Singhwvi.
Dr. L M. Singhvi: Question
No. 10386.

Smuggling of Gold from India

*1036. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) whether Government have stu-
died and investigated reports to the
effect that gold is being smuggled out
of India as a result of gold control
measures introduced in India and re-
latively high prices of gold prevail-
ing in neighbouring countries; and

(b) if so, the preventive steps pro-
posed to be taken by Government to
stop smuggling of gold from India?

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): (a)
Government are alive to the possibi-
lity of such smuggling. At present,
however, there is no reason to think
that gold is being smuggled out of
India.

(b) Does not arise.

Dr. L. M. Singhvi: May I know
whether it is a fact that in some of
the neighbouring countries of Indin,
the prevailing prices of gold are con-
siderably high?
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Shri B. R. Bhagat: I do not know
the meaning of considerably high.
But it is a fact that recently there
has been an appreciable fall in the
gold price in the country. That is
what we have been aiming at and
there may be a possibility, as [ have
said in the answer, that if the prices
go low so as to be lower than the
price in neighbouring countries, ‘here
may be a tendency for the gold to be
smuggled out. But we are very
vigilant on that So far our informa-
tion is that there has been no such
activity.

Dr. L. M. Singhvi: Has the Gov-
ernment received any specific report
or have they detected any particu.ar
case of smuggling of any amount of
gold from this country to another
country after the introduction of the
gold control measures?

Shri B. R. Bhagat: After the in-
troduction of the gold control mea-
sures, so far there has been only one
case in which an attempt was made
to smuggle out gold. But the quan-
tity involved was wvery small—60
grams. Except this one solitary case
that came to our notice, there has
been no other case and we are very
vigilant. We are keeping a constant
watch.

Shri Hari Vishnu Kamath: Has the
Government's attention been drawn
to press reports in recent months to
the effect that gold is sought to be
smuggled in diplomatic bags and
does Government propose to revise
the rule granting immunity from
search to diplomatic bags?

Shri B. R. Bhagat: It raisez a very
larger issue of diplomatic immmu-
nity. So far there is no intention of
revising those rules.

Shri Hem Barua: May I know
whether the attention of Government
is drawn to a recent discovery of
50,000 grams of gold from an under-
ground refinery at Bombay and an-
other 2,000 grams from an individual
jeweller? May I know it Govern-
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ment have satisfied themselves that
this gold hoarding was not meant for
smuggling?

Mr. Speaker: It is a differcnt thing.
Mr. Mehta

Shri Jashvant Mehta: May 1 know
whether Government has got any in-
formation or assessment regarding
the gold which is underground?

Mr. Speaker:
thing altogether.

That is a different

Shri Ramanathan Chettiar: There
have been reports that there were
one or two cases of gold smuggling
into Pakistan. May I know whether
Government have got sufficient
machinery to check gold smuggling
into Pakistan?

Shri B. R. Bhagat: We have got
the machinery and wherever we find
any loopholes, we try to strengthen
the machinery. As I said, except that
one solitary case I mentioned, we
have not noticed any other case.

st 73 : #3299 ¢ 5 ofeww
9T FqT A A= F A AT @ E
7 fegea § g9 § aga s g,
zafan a7t M W & s qife-
fafedt & 7 & ag ft s =wiEar g
fe et ox wm T E

Wt A T # s & 72 fEm
2
sitwy & A qgr & fv T w §

U WENEW : TEH IT F AEA
g
Shri S. M. Banerjee: May I know
whether it is a fact that some per-
sons belonging to an international
ring of gold smugglers have recently
been arrested in Delhi and some gold

has been seized from them, and if so,
who are those persons?

Mr. Speaker: For smuggling gold

out of India?
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Shri 8. M. Banerjee: Into India.

Mr. Speaker: We are not concern-
ed with smuggling gold into Indiw

Shri 8. M. Banerjee: They are in-
volved in gold smuggling.

Mr. Speaker: No, no. Shri Yashpal
Singh.

it aare g o # oA wE
§ o sl &) o W27 $72 71 AT
faar o @, 37 frw T o famn s &
R IH & FAv A9 F o7 1 @
g o AT H T oSeEe g 7

WaW WEREY : g HAeE A |

Let us go to the next question Shri
P. C. Borooah. . ..

Shri P. Venkatasubbalah: Sir, I
am sorry, I did not hear you when
you called my Question No. 1035.

Mr. Speaker: Now he will have to
wait. I am not to blame. I called
him, looked at him and still he did
not histen. What am I to do? If he
had something more urgent with him,
bhow can I help him? Now, Shri P. C.
Borooah. . ..

Structural Steel

*103%. Stri P. C. Borooah: Will the
Minister of Lrrigation and Power be
pleased to state:

(a) whether it has been decided to
set up a special unit for fabrication
and ereclion of structural steel; and

(b) if so, the details thereof?

The Parllamentary Secretary to the
Minister of Irrigation and Power (Shri
8. A. Mehdi): (a) Yes Sir.

(b) A statement giving the requi-
site details is laid on the Tuble of
the House.

STATEMENT

A workshop has been set up at
Agra by the National Projects Con-
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struction  Corporation. It  under-
takes repairs of machinery and will
also in due course of time manufac-
ture such of the spare parts as can be
economically manufactured in the
workshop. As a result of expansion
of the activities of the Corporation, it
will also be used as “BASE" for the
fabrication work and erection of
steel structural works.

2. The fabrication of structural
steel and its erection has been divided
into 8 different functions viz..—

(i) Cutting Section.

(ii) Bending &  Straightening
Section.

(iii) Drilling Seection.

(iv) Welding Section.

(v) Rivetting Section.

(vi) Machine Shop.

(vii) Foundry & Smithy Shop.

(viii) Material Handling &
Stacking Section.

(ix) Transport & Erection Sec-
tion.
3. Machinery and equipment worth
Rs. 40 lakhs will be purchased for the

works of fabrication and ervection of
steel structural works.

4 With the help of this eguipment
it will be possible to achieve the
following targets:

(i) Fabrication : 4000 tOR por year.

(i) Ereciion : 6000 LON: per your.

It is, however, expected that with
gradua! development and increase in
the work-load, it will be possible to
reach an ‘Erection’ target of 15000
tons per vear in due course of time.

Shrj P. C. Borooah: May I know
whether the proposed unit forms
part of the expansion scheme of the
Hindustan Steel; if so, what assis-
tance Hindustan Steel is going to
render for the establishment of this
unit?
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The Minister of State in the Min-
tstry of Irrigation and Power (Shrd
Alagesan): This has nothing to do
with the Hindustan Steel's project.
This workshop has been set up by
the National Projects Construction
Corporation to assist them in their
works which need fabrication ete.

Shri P. C. Borooah: May I know
whether the construction cost of the
public sector projects implemented
through private contractors is con-
gidered to be high; if so, how far the
setting up of this unit will reduce the
cost of establishment of public sec-
tor projects

Shri Alagesan: It has been calcu-
lated that this workshop will be quite
paying and it will earn quite a con~
siderable percentage of dividend.

Dr, K. L. Rao: May I know whe-
ther the Government has set up &
team to help the State in the exami-
nation o the soundness of structural
steel works such as welding?

Shri Alagesan: 1 am not aware of
it.

Shrimati Savitri Nigam: May 1
know whether any assessment has
been made regarding the requirement
of structurl steel in the country; if
so, whether after the establishment of
this workshop and its going into the
fullest production that requirement
will be met or what percentage of il
will be met?

Shri Alagesan: It is all given in
the statement. The fabrication will
be, to begin with, 4000 tons per year.

Mr. Speaker: If it is given in the
statement, he need not repeat it
Shrimati Savitri Nigam: It has not

bren mentioned as to what percen-
tage of the requirement will be meh

Mr. Speaker: The percentage is to
be calculated; the figures are given

Shrimati Savitri Nigam: It has also
not been mentioned here as to what
would be the total production and

414 (Ai) LSD—3
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what is the total requirement in the
country.

Shri Alagesan: Sir, it has beem
calculated, to begin with, that fabri-
cation would be to the extent of 4000
tons per year and erection will be
6000 tons per year. Ultimately, the
erection may reach a target of 15000
tons per year. This will be able to
satisfy the needs of that corporation.

Shri Bhagwat Jha Azad: May I
know whether the machinery worth
Rs. 40 lakhs mentioned in the state-
ment are available within the coun-
try, if not, how much time it will
take for the Government to secure
them and get the workshop going?

Shri Alagesan: This workshop has
alrecady started functioning. Most of
this machinery will have to be got
from abroad.

Shri K. C. Pant: May I know when
this work:hop will start functioning
and by when this erection target of
15000 tons per vear will be reached?

Shri Alagesan: As I said, it has
already started functioning in a small
way. It has built bodies of 26 newly
purchased' trucks which are at pre-
sent being used in various projects,
It has also manufactured two der-
ricks of 80 feet length which were
carried to Nepal. The land ucquisi-
tion is proceeding. After the entire
land has been....

Mr. Speaker;: When would the
target be reached?

Shri Alagesan: I am not ahle to
say that about the target of 15,000
tons.

Plantation Labour Houslng Scheme

*103%. Shri P. Kunhan: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

{a) the progress made by the Plan-
tation Labour Housing Scheme during
the first two years of the Third Plan;
and
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(b) the total expenditure so far
incurred in this respect?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P, 8. Naskar): (a) and
(b). During the first two years of the
Third Plan the State Governments
have sanctioned a loan of Rs. 830
flakhs for construction of 300 houses
under this Scheme. The total number
of houses completed during this
period is 330, which includes the
®ouses carried forward from the
Becond Plan. The expenditure incur-
red during these two years is Rs. 423
lakhs.

Shri P. Kunhan: What are the
reasons for the slow progress of this
scheme? What steps have the Gov-
ernment taken to speed up the imple-
mentation of the scheme?

Shri P. S. Naskar: One reason for
the slow progress of this scheme is
that Central assistance wunder the
scheme contains loans only. Secondly,
the planters are not in a position to
turnish security for the loan advanced,
A working group has been set up in
the Ministry of Labour and Employ-
ment to find out ways and means to
look into the matter and see how to
improve the position.

Shrl S. M. Banerjee: I want to
know whether it is a fact that despite
81l the assurances given by the hon.
Minister, 500 families are still squat=
ting near the Sealdah station, What
steps have been taken by Govern-
ment to shift them from those places
to the squatters’ colony?

The Minister of Works, Housing and
Rehabilitation {Shri Mchr Chand
Khanna): Here we are dealing only
with plantation labour,

Micro-Hydel Schemes

*1039. Shri Hem Raj: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the names of the micro-hydel
schemes approved by the Central
Water and Power Commission;
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(b) the places
located; and

where they are

(c) which of them are being taken
up for completion during 1963-647

The Parliamentary Secretary to the
Minister of Irrigation and Power (Shri
8. A. Mehdi): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

(a) and (b). The following Micro-
Hydel Schemes have so far been
approved for implementation during
the Third Plan:—

(i) Uttar Kashi (2x100 KW) in
U.P.

(ii) Chamoli
U.P.

(iii) Bhedaghat (2x120 KW) in
Madhya Pradesh.

(iv) Bharmour (15 KW) in Hima-
chal Pradesh.

(v) Bomdila (3x30 KW) in
NEFA.

(2x100 KW) in

{c) The scheme at (iv) above has
already been completed. The schemes
at (i) and (ii) are expected to be
completed in 19685 The target dates
for completion of the schemes at (iii)
and (v) are not yet known.

Shri Hem Raj: May I know the
number of micro-hydel schemes that
was taken up by the Central Water
and Power Commission in the country
and the number that has been finalis-
ed?

Shri S. A, Mehdi: The statement
mentions five schemes, out of which
one has been completed. Three are
expected to be completed by  1965.
The target date for the rest is being
worked out.

Shri Hem Raj: Since there is plenty
of water power in the Himalayas, may
I know whether any investigations
have been carried out, so far as other
schemes in Punjab and UP are con-
cerned?
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Shri S. A, Mehdi: Yes, Sir, about 4
schemes in UP; about 6 in Jammu
and Kashmir and one in Himachal
Pradesh.

Shri Hem Raj: What about Punjab?

Shri S. A. Mehdi: Himachal Pra-
desh is in Punjab.

Shri Hem Raj: Not in Punjab.

Shrimati Savitri Nigam: The hon.
Minister has mentioned that there are
four schemes in UP. May I know at
what stage those four schemes are
and whether any plan has been made
for the survey of possibility of other
schemes in UP?

Shri S. A. Mehdi: Two schemes
have already been mentioned in the
statement, ie., Uttar Kashi and
Chamoli. Regarding the other five
schemes, the project reports have not
yet been prepared. They are under
preparation.

Shri Bhagwat Jha Azad: While
appreciating the progress made by
some of these five projects, when I
ook at (3) and (5) I find it men-
tioned “target date not known”., Could
we know the reasons for it? So far as
the scheme at Bhedaghat in Madhya
Pradesh is concerned, are we to take
it that they can take any time they
choose for the completion of the pro-
ject?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): I hope the Madhya Pra-
desh Government will expedite the
scheme.

Shri Bhagwat Jha Azad: What is
the target date? Can they have any
date they choose?

Shrl Alagesan: We do not have the
information.

Shri Bade: Sir, in the statement you
have stated. ...

Mr. Speaker: I have not stated any-
thing.
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Shri Bade: I am sorry. In the state=
ment it is stated that the target date
for the completion of the scheme in
the case of Bhedaghat in Madhya Pra=
desh is not known, May I know whe-

ther the Madhya Pradesh Govern=
ment will take into account that
scheme along with the Narmada

Valley Project?

Shri Alagesan: It is a small scheme.
It is not included in the Narmads
Valley Project,

Dr. L. M. Singhvi: In what month
and in what year was the micro-hydel
scheme for Bomdila mooted and why
is it that it has taken so long to
finalise the project report and to
commission the project?

Shri Alagesan: 1 do not have that
information.

Squatters Colonies in West Bengal

+
*1040 J Shri Mohammad Elias:
‘1 Shri Dinen Bhattacharya:
1

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether the regularization and
development of squatters’ colonies im
West Bengal have been included in
the residuary problems in respect of
the rehabilitation of refugees; and

(b) if so, the steps taken by Gov-
ernment 1o proceed with the issues?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabl-
litation (Shri P. S, Naskar): (a) Yes.

(b) Upto December 1962, out of
148 regularizable squatters’ colonies
in West Bengal, 108 have been regu=
larized in full and 5 in part. The
number of families covered wunder
this regularization is a 1tile over
13,000. As regards the remaining
colonies, preliminary work e.g., enu=
meration, photography and  survey
have been completed and expeditious
action is being taken by the State
Government to complete the acguisi=
tion proceedings. As regards deve-
lopment, proposals are examined as
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end when they are received from the

Btate Government and necessary sanc-
Rions issued,

Shri Mohammag Elias: In West
Bengal there were many such squat-
kers' colonies from where the refugees
were overthrown and they have not
yet been rehabilitated properly., What
steps does Government propose to
take to rehabilitate these refugees who
are being overthrown from these
squatters’ colonies and the land is
being given to the landowners?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): The number of squatters’
colonies which are to be regularised
and which were enumerated by the
Government of West Bengal is 148.
I have no knowledge about the other
colonies te which the hon. Member is
referring.

Shri Mohammad Elias: My hon.
friend, Shri Banerjee, was saying
ebout the suffering of the 500 families
of refugees at Scaldah Station about
which reports have been reappearing
in the newspapers. What steps does
Government propose to take to reha-
bilitate those refugees who are still
at Sealdah Station?

Shri Mehr Chand Khanna: That is
mot a part of my squatters’ colonies.

Shri Mohammad Elias: We knew
that this reply will come from the
hon. Minister, At least from the
buman point of view is Government
willing to do something about these
Bquatters? They are rotting over
there.

Mr. Speaker: That is an appeal on
humanitarian grounds and the hon.
Minister might consider it.

Shri §. M. Banerjee: May I know...

Mr. Speaker: His question has been
asked by Shri Elias.

Shri Mchr Chand Khanna: His
question was answered by me only
the other day. Sealdah Station has
been a chronic problem for us. We
have cleared it once, twice and thrice

APRIL 25, 1963

Oral Answers 11838

and I have no intention to clear it
again. A large number of refugees
who are there can go back to the
colonies from which they have come
and we shall look after them there.
As regards the non-refugees there,
they are a charge on the Government
of West Bengal,

Shri S. M. Banerjee: I want to
know whether those refugee families
who are staying at Sealdah Station
and near about that are bona fide
refugees and, if so, whether they were
offered alternative accommodation in
any colony cither by the Central
Government or by the West Bengal
Government. '

Shri Mehr Chand Khanna: They are
deserters either from colonies within
West Bengal or from outside. 1 am
prepared to take them to the colonies
from where they have deserted. As
regards those who are non-refugees,
they are not a charge on my Ministry.

Janpath Hotel, New Delhi

+
f Shri Ulaka:
| Shri Dhuleshwar Meena:
*1041.{ Shri P. C. Borooah:
| Shri Ram Harkh Yadav:
LShri D. C. Sharma:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
refer to the reply given to Starred
Question No. 857 on the Tth Septem-
ber, 1962 and state:

(a) the latest progress with regard
to the expansion of Janpath Hotel in
New Delhi;

(b) when the expansion of Janpath
Hotel will be completed; and

(¢) whether Government propose to
form a Government Company to run
the hotel?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a) and
(b). The matter is still under consi-
deration.

(c) Yes.
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Shri P. C, Borooah: May I know
whetner this Hotel was  originally
intended to serve the needs of the
middle-class people who cannot afford

to pay the high charges of private
hoteis in Delhi. .

Shri Mehr Chand Khanna: It may
be true. ...

Bhri P. C, Borooah: I have not yet
completed my question. ....and, if
50, may I know how the present
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charges of thiz Hotel compare with
the charges of other private hotels?

Shri Mehr Chand EKhanna: The
charges are comparable. As regards
the hotels in its very vicinity, theim
charges are higher. Even the chargesa
of my own Ashoka Hotel are higher.
What we have done is, this Hotel
for breakfasts only and other meals
are not compulsory,

st waw fag + & o e
5 e 9w & e CEERT v
e G g

&t RFT T WWT ¢ TG § THFOTA
T @ & 0T Tl § W ARy
MR TETF AT :

Shri D. C, Sharma: May I know
what is the conception of the publie
sector organisation in connection with
the Janpath Hotel in the mind of the
Minister? May I know if it will be
like the Ashoka Hotel or he has anm
different idea about this?

St AFIT T WA G A
T gew Iaq & fags &% a8 & fF
TS &2 § 98T qg AT}  Hfvea
FAG 2nm, qfed® &% F Zh oA

Shrimati Savitrd Nigam: May 1
know how long will it take to have
this changeover? Already the coms=
plaints about the food and other
things are increasing day by day.
May I know the specific date and
time when this change would be
brought about and whether it has
been decided that the charges of
food . . .

Mr. Speaker: Only one question af
a time,

Shri Mehr Chand Khanna: The deci-
sion about the conversion of the
Janpath Hotel into a public sector
concern was takcen only about a fort-
night, or three weeks ago and 1 am
hoping that the articles of association
will be finalised in a month or two.
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Dr. Sarojini Mahishi: May I know
in which category the Janpath Hotel
is placed from the tourists’ point of
view?

Shri Mehr Chand Khanna: From the
tourist point of view, we want about
2000 hotel beds. But the number is

very small. We are trying to meet the
deficiency.

An, Hon, Member: She wanted to
know about the category.

Mr. Speaker: Calling Attention
notice, The Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Power Supply to West Bengal

*1034. Shri Indrajit Gupta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Centre
had asked Bihar Government to consi-
der West Bengal's request for Power
supplies;

(b) whether it is also a fact that
the Bihar Government have refused
to allot any power from the Barauni
Plant for Bengal; and

(c) if so, the action proposed to bz
taken in the matter?

The Minister of State in the Minis-
try of Irrigation and Power (Shri Ala-
gesan): (a) and (b). No; Sir.

(c) Does not arisc.

Tungabhadra High Level Canal

21035. Shri P, Venkatasubbaiah: Will
the Minister of Irrigation and Powcr
be pleased to state:

(a) whether Government have given
technical sanction to the Tungabhadra
High Level Canal—second stage; and

(b) if so, when the administrative
sanction was given?

The Minister of State In the Minis-
try of Irrigation and Power (Shri Ala-
gesan): (a) and (b). No, Sir. As the
second stage of the Tungabhadra High
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Level Canal Scheme is to be taken up
on completion of the first stage, sane-
tion for the second stage will be con-
veyed at the appropriate time.

Expansion of D.V.C, Power Projecta
J Shri Subodh Hansda:
| Bhri S, C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

*1042.

(a) whether there ig any scheme for
further expansion of D.V.C. Power
Projects;

(b) if so, whether this expansion
was objected to by the state of West
Bengal as it intended to put up its
own power projects; and

(c) if so, the reaction of the Central
Government?

The Minister of State in the Min-
Istry of Irrigation & Power (Shri
Alagesan): (a) to (c). The D.V.C, have
formulated proposals for augmenting
the generating capacity of their power
gystem on the basis of anticipated load
growth during the Fourth Plan period.
The proposals are not acceptable to
the West Bengal Government as they
consider that the additional loads te
be met from the DV.C, system will
be very much less. The question re-
garding the future set-up of the Cor-
poration and the pattern of Power
Developmeny in that zone is currently
under review by the Central Govern-
ment in consultation with the State
Governments of West Bengal and
Bihar. In view of this, the considera-
tion of the D.V.C's. proposals has been
deferred.
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Compulsory Registration of Doctors

*1044. J Shri Sidheshwar Prasad:
| Shri Ram Harkh Yadav:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
Medical Council of India has recom-
mended that provision be made for
compulsory registration of all quali-
filed doctors; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) The Medical Council of
India at its mecting held on the 6th
April, 1963, has recommendsd that all
persons holding recognised medical
qualifications must get themsclves re-
gistered with a State Medical Couneil
before they set up medical practice.

(b) The Government of India have
already advised the State Governments
Lo promote legislation making regis-
tration compulsory for medical practi-
toners before they can practise medi.

cine, Most of the State Governments
are taking nccessary action in  this
direction.

State Health Ministers’ Confercnee

( Shri P. C. Borooah:
o1045, ) Siri D. C, Sharma:
Shri Erishna Deo Tripatiel:
1 Shri Onkarlal Berwa:

Will the Minister of Health be
pleased to state:

(a) whether a conference of Stats
Health Ministers was recently held in
New Delhi to consider the implemen-
tation of the Mudaliar Committee’s
Report; and

(b) if so, the decisions taken there-
in on the recommendation of Com-
mittee?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) The resolutions will be placed
on the Table after the drafts have
been confirmed by the Health Minis-
ters.

Damodar Valley Corporation

.m“_jShri Subodh Hl-nndn:
| Dr. P. N. Khan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any final decision has
been taken to hand over the manage-
ment of DV.LC. to Government of
West Bengal;

(b) whether the entire control will
be handed over or a part thereof; and

(e) if so, what part of DV.C. con-
trol wiil be handed over?

The Minister of Statc in the Minis-
try of Irrigation & Power (a) to (c).
No, Sir. There is no proposal under
consideration to hand over the man-
agement of the D V.C. to the Govern-
ment of West Bengal. It was however,
decided in the conference of the parti-
cipating Governments held in 1939,
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that the Barrage and the Irrigation
gystem of the D.V.C. might be taken
over by the Government of West Ben-
gal for operation and maintenance.
The transfer has not yet taken place
and the matter is still under examina-
tion.

Pension Cases

2311, Shri Vidya Charan Shk:'kla:
Will the Minister ¢f Finance be
pleased to state:

(a) the number of pension cases
which were pending for final sanction
of pension|gratuity on the 31st Decem-
ber, 1962; and

(b) the approximate period for
which these cases are pending?

The Minister of Finance (Shrl
Morarji Desai): (a) and (b). The in-
formation is being collected and will

be laid on the Table of the House in
due course.

Construction of Capital at
Bhubaneswar

2312. Shri Rama Chandra Mallick:
Will the Minister of Finance be pleas-
ed to state the amount given by the
Centra] Government upto 31st Decem-
ber, 1962 by way of loan or grant for
the construction of the Capita] at
Bhubaneswar in the State of Orissa?

The Minister of Finance (Shri
Morarji Desai): The following amounts
of grants and loans were given speci-
fically for the construction of the capi-
ta]l at Bhubaneswar:—

Rs. 132 lakhs grants during the years
1947-49 to 1952-53.

Rs. 100 lakhs loans during the ycars
1954-55 and 1955-56.

2. Consequent on the formation of
the Orissa Province in 1935-36, grants
emounting to Rs, 425 lakhs were given
to the Orissa Government for their
capital project which was originally
designed at Cuttack. About 3 lakhs cut
of this amount was spent in connec-
tion w'th works immediately essential
while bulk of the amount was utilised
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on the Bhubaneswar capital construc-
tion.

3. The Bhubaneswar capital project
was onc of the approved miscellancous
development schemesg of the Orissa
Government for the last several years.
The Government of Orissa have been
given loans totalling Rs, 3015.92 lakhs
upte 31st December 1962 fyr thoir mis-
cellaneous development schemeg as a
whole. Information regarding the
exact amounts of Centra] loans and
grants utilised on the Bhubaneswar
capital project ig being ascertained
from the State Governmeni and will
be laid on the table of the House.

Leprosy Treatment Centres in Orissa

2313, Shri Ulaka. Will the Minister
of Health be pleased to state:

(a) the number of Leprosy Treat-
ment Centres in Orissa at present and
places where they are situated;

(b} the number of patients for
whom provision has been made in
these centres; and

(c) the total amount of grant or
loan given by the Central Government
to Leprosy treatment centres during
the last five years?

The Minister of Health (Dr. §uahila
Nayar): (a) 20 Leprosy Control Cen-
tres; 174 Domiciliary Treatment Cen-
tres, Leprosy Clinics, Survey, Educa-
tion ang Treatment Centre and 15
Leprosy Inpatient Institutions are
functioning at present in Orissa State.
The location of Centres is indicated
below:—

Name of the No.of No,of Inpatieng
District Leprosy Leprosy Insti-
Control Clinics, tutions

Centres Domici-

hary

Centres

S.E.T.
I 2 3 4
1. Curttack 6 21 2
2. Balasore 1 15 I
3. Puri ° 4 24 3
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1 3 3 4

AT

Besides this, the Government of
India have alse sanctioned the follow-
ing grants-in-aid to voluntary leprosy

4. ?ﬁm‘bnlporc 2 10 3 organisationg in Orissa during the last
5. Janjum 4 2 3 3 .
6. Koraput e 16 1 five years:
7. Dhenkanal 3 16 -
8. Keonjhar .. 9
9. Boudh ala Jn . Rs.
1o. Bolangir .. 11 1
11, Sundergarh .. 13
13. Kalahandi .. 2 .. 1958-59 . 40,000
13. Mayurbhan) 1 8 1 1959-60 . 12,700
14. Phulbani . 3 . 1960-61 . ..
1961-62 . 31,400
ToraL 20 174 1% 84,100
(b) The provision for treatment

exists for al] the cases in and around
the project arcas of the National Lep-
rosy Control Centres, Domiciliary
Treatment Centres, Clinics, Inpatient
Institutions. A total of 29,907 cases
are under treatment in these centres.

{c) The procedure for release of
Centra] assistance for States in respect
of Centrally aided|sponsored ‘Health'
Schemes has been modified since 1958-
59 and the assistance is released in
lumpsum for all Centrally aided
schemeg (including the scheme for
Control of Leprosy) and not scheme-
wise. The tota] amount of grant-in-
aid sanctioned in lumpsum to the Gov-
ernment of Orissa for their State Plan
Schemes (including Leprosy Control
Scheme) during the last five years is
indicated below:—

Lump-
sum
grant
(Rs. in
Lakhs)
1958-59 . - 1870
1959-60 . . 1610
1960-61 . . 16'07
1961-62 . . 58-59
1962-63 . . 3855
-
ToTaL 148-01*

*Represents cash grants only and

does not include assistance in kind
for Malaria, etc.

Smallpox in Qrissa

2314 J Shri Ulaka:
" | Shri Dhulediwar Meena:

Will the Minister of Health be
pleased to state:

(a) the number of deaths due to
Small pox in Orissa during 1862-63;

(b) the number of persons who
suffered from Smallpox in Orissa dur-
ing the same period; and

(c) the nature and extent of Central
assistance given to Orissa for eradica-
tion of Smallpox in that State during
the same period,

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). The State Gov-
ernment have reported that there were
1603 cases and 383 deaths from small-
pox during the year 1962-63.

(e} A sum of Rs, 3855 lakhs was
sanctioned by the Central Government
to the Government of Orissa for all
the Cenirally assisted schemes includ-
ing the National Smallpox Eradication
Programme during 1962-63.

The State Government have report-
ed that approximately Rs. 6.67 lakhs
were spent by them on the Nutional
Smallpox Eradication Programme dur-
ing 1962-63 out of which a sum of
Rs, 5.17 lakhs was admissible to them
as Centra] assistance,
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Flood Control Schemes in Orissa

2315 Shri Ulaka: W4ll the Minister
of Irrigation and Power be pleased to
state:

(a) whether Orissa Government
have submitted any flood control
schemes under the Third Five Year
Plan for the approval of the Central
‘Government;

(b) if so, the details thereof;

(c) the nature and extent of finan-
cial assistance asked for by the State
‘Government in this connection; and

(d) the nature and extent of assis-
tance given to Orissa during 1962-63?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan). (a) Yes.

(b) The two schemes received from
Orissa Government are:

(i) Providing retired line at
Khairpur, on Kushabhadra left
estimated to cost Rs. 0.13
lakhs.

(ii) Excavation of Gobakund cut
with a high leve] bridge at
Puri-Balighai road crossing
estimated to cost Rs. 51.20
lakhs.

(c) An outlay of Rs. 250 lakhs pro-
posed by the State Government for
their flood control progromme was
included in the Third Five Year Plan.
All approved flood control schemes are
eligible for loan assistance.

(d) A loan of Rs, 35.00 lakhs was
given to Orissa for approved floog con-
trol works for the year 1962-63.

Hirakud Dam Project (Stage II)

2316, Shri Ulaka: Will the Minister
of Irrigation and Power be pleased to
refer to the reply given to Unstarred
Question No, 2092 on 31st August,
1962 and state:

(a) the latest progress of the Hira-
kud Dam project (stage II);
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(b) whether any loan or grant has
sin_ce been given to the Government of
Orissa to finance the Talcher Power
Station; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) The work on the power
chanel has been completed. The fifth
unit in the Main Dam Power House
was commissioned on 22nd April, 1962
and is rumnnig satisfactorily, Work is
in progress on the sixth unit and it is
expected to be commissioned by June,
1963.

The flrst and second units in the
Chiplima Power House were commis=
sioned in July and November, 19682
respectively and they are running
satisfactorily. The erection of the
third unit is in progress and this
'machine is likely to be commissioned
by August, 1963. Work in connection
with the erection of transmission line
from Hirakud to Rourkela ig in pro-
gress.

(b) and (e¢). A loan of 33 million
from the United States Agency for
International Development has been
granted for the execution of the Tal-
cher thermal station which will cover
the entire foreign exchange compo-
nent of the cost of the project.

Nature Cure Centres

[ 8hri Dhuleshwar Meena;
7 Shri Ulaka:

Will the Minister of Health be pleas-
ed to state:

23117.

(a) whether any financial assistance
was given by the Central Government
to various nature cure centres in the
country during 1962-63; and

(b) it so, the details thereof?
The Minister of Health (Dr, Sushila

Nayar); (a) and (b), During the year
1962-63 the Government of India have
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given financial assistance to nature
cure institutions ag indicated below:—

Name of the Institute  Amount Purpose
Rs.
1. Prakriti Niketan 75,000 Non-
Trust, Calcutta. recurring
grant  for
construction
of col-
lege build-
ings.
2. Health Home 2,000 Research
Trust, Vijayavada.
3. Nature Cure Hos- 10,000 Do.
pital, Hyderabad.
4. Nature  Cure 2,000 Do.
Centre, Assam,
Samagra  Seva
Sangh, Dicom,
Dibrugarh.
5. Prakritik Chiki- 2,000 Do
tsalaya, Jaipur.
6. Prakriti Arogya 2,000 Do
Niketan, Patna.
7. Tapovardhan Pra- 4,000 Do.
kritik Chikitsa
Kendra, Bhagal-
pur.
8. Prakritik  Chikit- 2,000 Do.
salaya, Ranipatra,
Purnea,
9. Prakritik Chikitsa
Kendra, Varanasi. 2,000 Do.
10. Prakritik Arogva 1,000 Do.

Bhavan, Imphal.

Central Health Cadre

[ Shri Dhuleshwar Meena:
2318, { Shri Ulaka,
LShri G, Mohanty:

Will the Minister of Health be
Pleased to refer to the reply given
to Starred Question No. 329 on the
16th Augusi, 1962 and state the prog-
rf:ss since made regarding the forma-
tion of Central Health Cadre?

The Minister of Health (Dr. Sushila
]_”‘3)*:11-): The rules are being finalised
in consultation with the Union Public
Service Commission,
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Import of Steam Turbineg from U.S.A.

Shri Subodh Hansda:
2319. { Shri S, C, Samanta:
| Shri B. K, Das:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it ig a fact that Steam
Turbines are to be imported in bulk
for wvarious thermal power projects
under AID, and US. Exim Bank
Credit from the United States of
America;

(b) it so, the number of turbines
to be imported; and

(c) when these are expected to
arrive?

The Minister of State in the Min-
istry of Irrigation & Power (Shri
Alagesan); (a) Yes.

(b) Fourteen,

(c) These are to be progressively
shipped from United States of
America from September' 1963 to De-
cember, 1964 Normally it takes two
months from the date of shipment for
the stores imported from United
States of America to reach India,
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Thermal Power Station

2321. Shri Karni Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there was a proposal to
set up a Thermal Power Station at
Palana (Rajasthan) which has now
been built with American loan at
Satpura in Madhya Pradesh; and

(b) it so, the
change?

reasong for this

The Minisier of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) No.

(b) Does not arise.

Gift of Food Materials from US.A.

2322. Shri Kolla Venkaiah: Will the
Minister of Health be pleased to state:

(a) whether the food materials given
as gift by US. to Government were
seized from the private godowns by
the Police at Calcutta;

(b) if so, the quantity and the
variety of the materials;

{c) the persons to whom the go-
downs belong; and

(d) the action taken against them?

The Minister of Health (Dr Suhila
Nayar): (a) and (b). 15,896 pounds of
milk powder was seized from a garage
and g running lorry at Calcutta by the
Police.

(¢) and (d). 15 persons have been
arrested in both the cases. No further
detailg are available as the cases are
sub judice.
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Pensiong

2323, Shri P. R. Chakraverti: Will
the Minister of Finamece be pleased to
state:

(a) whether the Central Govern-
ment employees, governed by the pro-
visions of the old Pension Rules, have
been given permission to opt for the
new rules of Pensions, as modified
from time to time;

(b) if so, by what period the option
can be exercised;

(c) whether the privilege will be
extended to a section of persons re-
tired recently; and

(d) if so, what will be the exact
date in terms of which the facilities
will be made available?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Yes, Sir.
The option can be exercised within a
period of one year from the date of
issue of the orders i.e. the 26th Nov-
ember, 1962.

(¢} and (d) Yes, Sir, The conces-
sion is available to employecs (i) who
were in service on the 26th Novem-
ber, 1962, and (ii) who retired on or
after the 22nd April 1960.

Medical College at Gorakhpur

2324, Shri Vishwa Nath Pandey:
Will the Minister of Health be pleas-
ed to state:

(a) whether it ig a fact that Gov-
errment of Uttar Pradesh have ap-
proached the Central Government for
grani-in-aid to set up a medical colloge
at Gorakhpur; ang

(b) if so, the Central Government's
reaction thercto?

The Minister of Health (Dr Sushila
Nayar): (a) and (b). The Government
of Uttar Pradesh have not approached
the Centra] Government for grant-in-
aid to sel up a medical college at
Gorakhpur. The proposal to establish
a medical college at Gorakhpur under
the Fourth Five Year Plan ig under
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the consideration of the State Govern-
ment,
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Rehabilitation work in Punjab

2327. Shri P, R. Chakravertl: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether the Union Government
have agreed to transfer to the Punjab
Government all the residuary and
pending rehabilitation work in Punjab;

(b) if so, the items to be dealt with
by the State Government after the
transfer; and

(c) the extent to which the Union
Government will exercise supervision
and directional control in ensuring im-
plementation of Government policy?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanpa): (a) to (c). A proposal to
transfer the remaining residuary reha-
bilitation work in Punjab to the State
Government for completion on behalf
of the Central Government on agency
basis is under consideration. Matters
relating to policy, direction and rontro}
would, however, continue to be exer-
cised by the Central Government even
if the above proposal ig finally ac-
cepted.

Loans to Clasg TV Employees for Fans

[ Shri Subodh Hansda:

?328. Shri S. C. Samanta:

Will the Minister of Works, Housing
and Rehabilitation be pleased to refer
to the reply given to Unstarred Ques-
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tion No. 742 on the 14th March, 1963
and state:

(a) whether the proposed loans to
Class IV employees for purchase of
fans would be given to them for the
coming summer;

(b) whether the loansg will be ra-
covered from the salaries of the indi-
viduals or they will form part of
their house rent bills; and

(¢) whether the fans purchased out
of these loans would be the personal
property of the loaneg or they will
be considered as a part of the accom-
modation allotted to the employees?

The Minister of Works, Housing and
Rehabilitation (Shri Mehy Chand
Khanna): (a) Yes. Orderg for the grant
of advances to Ci.ss .V Central Gov-
ernment employees for the purchase
of table fans have already been issued.

(b) The loang will be recovered
from the salaries of individuals jn ten
equal monthly instalments,

(c) The table fans purchased with
the money taken on loan, will be the
property of the Govermment servants
concerned.

Industrial Finance Corporation

2329. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) the maximum, minimum and
average time taken by the Industrial
Finance Corporation in disbursing the
first instalment of loans sanctioned by
them from the date of receipt of ap-
plications; and

(b) whether the Corporation propose
to introduce any procedural changes
to shorten the delays?

The Minister of Finance (Shri
Morarjj Desai): (a) The information
regarding the maximum and minimum
time taken by the Corporation in dis-
bursing the first instalment of the loan
sanctioned by them from the date of
the receipt of application in respect of
individual cases is not readily avail-
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able. The Corporation normally takes
3 to 4 months for the sanction of a
loan from the date of receipt of the
application. In regard to disburse-
ment of the loan, it is largely depen-
dent upon the promptness with which
a loanee company accepts the terms
and conditions including establishment
of the company's title to the property
mortgaged and creation of assets suffi-
cient to afford the stipulated margin in
favour of the Corporation. Disburse-
ments have taken place in 27 per cent
of the cases within 3 months from the
date of acceptance of the terms and
conditions, in 5 per cent of the cases
within 6 months, in 42 per cent of
the caseg within 9 months and in 10
per cent of the cases within 12 months,
leaving only a balance of 16 per cent
of the cases where it took more than
a year. On an average, the time
taken from the date of the applica-
tion of the loan to the first disburse-
ment of the lean is approximately 8
to 11 months.

(b) The Corporation has already
adopted certain measures in this direc-
tion, notably the institution of a sepa-
rate Legal Department of its own, for
investigation of title to the properties
of the loanee concerns, drafting of
mortgage documents etc., taking up
the investigation of the title deeds
even at the application stage itself and
the granting of interim loans in appro-
priate cases,

Blood Donations in Punjab

_23_30, Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) the quantity of blood collected
in Punjab during 1962-63 for national
defence; and

(b) the number of persons enlisted
for the purpose in Punjab?

The Minister of Health (Dr. Sushila
Nayar): (a) 814 bottlcs
(b) 52,004 persons.

Chandrapura Thermal Power Station

f Shri Maheswar Naik:

231 1 Shri Onkarlal Berwa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
U.S.A. has sanctioned a loan of Rs. 76
crores to increase the capacity of the
Chandrapura thermal power station;

(b) what are the terms of the loan;

(¢) what is the capacity of the
existing plant and what will be its in=
creased capacity; and

(d) how leng it is likely to take for
commencing the expanded capacity?

The Minister of State in the Minis-
try of Irrigation and Power (Shrl
Alagesan): (a) The United States
Agency or International Development
have recently approved, in principle,
a loan of $16 million for the Chan-
drapura Stage II Power Project.

(b) The terms of loan are likely to
be as follows:—

(i) The credit fee on the loan
shall be three quarters of one per
cent (3 of 1 per cent) per annum
on the disbursed balance of the
loan. The principal shall be re-
paid within 40 years from the
date of the first disbursement
under the loan including a grace
period of 10 years.

(ii) Provision shall be made for
repayment of principal and pay-
ment of credit fee in United $tates
Dollars.

(iii) Equipment, materials and
services, except marine insurance
to be financed under the loan shall
be procured in the United States
of America.

{(¢) The Chandrapura Stage I envis-
ages installation of two units of 140
MW and the Stage II will add one
more unit of 140 MW,

(d) The unit under the Stage II is
expected to be commissioned by the
middle of 1966.



I1861 Written Answers

Drinking Water Supply in Kuraool
District

2332. Shri P. Venkatasubbaiah: Wil

the Minister of Health be pleased to
state:

(a) whether any representations
have been received from the Pan-
chayat Samiti Alur, Kurnool District,
Andhra Pradesh and the Zila Parishad,
Kurnool for providing drinking water
supply in that area;,and

(1) if so, the action taken in  the
matter?

The Minisier for Health (Dr. Sushila
Nayar): (a) and (b). The President
Panchayat Samiti, Alur has made a
representation to the Government of
Andhra Pradesh in the matier. The
Zila Parishad pointed out that water
fit for drinking was not obtainable in
the area. A scheme to provide pro-
tected drinking water to the area in
question from the Tunga-Bhadra Pro-
ject (Low Level Canal) by construct-
ing a reservoir at Chintakunta at an
estimated cost of Rs. 53 lakhs suggest-
‘ed by the Panchayat Samiti Alur, is
under the consideration of the State
Government.

Food Adulteration Act, 1954

2333 J Shri Kachhavalya:
. IShri Onkarlal Berwa:
Will the Minister of Health be
pleased to state:

(a) whether a memorandum has
been submitted to his Ministry bv the
Andhra Pradesh Retail Kirana Mer-
chants Federation in connection with
the Prevention of ¥Food Adulteration
Act, 1954;

(b) if so, the salient features thereot
and Government's reaction therety;

{c) whether Government have as-
certained to see that no innocent per-
sons are penalised under the Act;

(d) if so, the steps taken in this re-
gard; and
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(e) whether Government are con-
sidering to constitute regional labo-
ratories at every district headquartera
to test a commodity to see whether it
is adulterated?

The Minister for Health (Dr. Sushila
Nayar): (a) Yes.

(b) The main suggestions made by
the Federation are as follows:—

(1) Vendors should be exempted
from the provision of Section 7 of the
P.F.A. Act, which prohibits the sale
etc. of Adulterated or misbranded food
stuffs by any person

(2) Under Section 10(7) of the
P.F.A. Act where ‘god inspector takes
any samples, he shall as far as possi-
ble call not less than two persons to
be present at the time when such ac-
tion is taken and take their signatures
The Federation has suggested that the
Act be amended to require two per-
sons “who are independent mediators™
to be present at the time when a
sample is taken by the Food Inspector.

(3) In Section 13, no time limit has
been laid down or the delivery of the
report of analysis by the Publie
Analyst to the Food Inspector. 'The
Federation has suggested that the Act
be amended to the effect that revort
of such analysis shall be delivered by
the Public Analyst to the Food Ins-
pector not later than two weeks from
the date of receipt of the samples from
the Food Inspector.

(4) The penal provision in Section
16 of the Act should not be made
applicable to the retml vendors.

(5) Rule 12-A of the P.F.A. Rules
1955, eninins en overy trader selling
an nrticl® of food to a vendor to de-
liver to the vendor, if the vendor so
requires, a warranty in the preserib-
ed form. The Federation has sugpgest-
ed that the rule be amended to make
the deliverv of the warranty by the
trader to the vendor compulsory.

(6) ‘Agmarking’ of articles like oils
should be made compulsory.

-
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These suggestions will be given due
consideration in framing the amend-
ing legislation.

(c) and (d). The P.F.A. Act does not
contemplate punishment of the in-
nocent. In fact there is so much
emphasis on protecting the innocent
that sometimes guilty ones also escape.

(e) Central assistance was provid-
ed to the State Governments during
the 2nd Five Year Plan period for
the setting up of Principal Labora-
tories at the State Headquarters and
Regional Laboratories at the District
Headquarters.

Illegal Mint at Hapur
Shri Vishwa Nath Pandey:
"7 Shri Balgovind Verma: -

Will the Minister of Finance be
pleased to state:

2334

(a) whether it is a fact that an
illegal mint was discovered by the
Police at Hapur (U.P.);

(b) if so, the weight of coins seized
by the Police; and

(c) the action taken by Government
in the matter?

The Minister of Finamce (Shri Mor-
arji Desai): (a) to (c). The Govern=-
ment of India have no information on
the subject. It is, however, being col-
lected from the State Government,
and will be placed on the Table of
the House in due course.

Flood Control Schemes in Punjab

2335. Shri Daljit Singh: Will  the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Punjab Govern-
ment have supplied the details of the

Flood Control Schemes which  they
intend to take up in 1963; and

(b) if so, the nature thereof?

The Minister of State in the Minis-
try of Irrigation and Power  (Shri
Alagesan): (a) Yes.

414 (Ai) LSD-

(b) Flood Control and drainage
schemes  invelving an outiay of
Rs. 788.18 lakhs have been proposad
by the Government of Punjab for in-
clusion in their Annual Plan for 1963~
64. These schemes which include con-
tinuing schemes consist of construction
of flood protection bunds, surface and
seepage drains, protection work for
villages, controlling and training of
choes and nallahs, pilot anti-water-
logging-cum-pumping schemes, lining
of canals, construction of a dam on
River Ghaggar and other flood control
and anti-water-logging works in the
various tracts in the State.

Power Schemes in Punjab

2336. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Punjab Government have approached
for help for more power production
schemes in the State during the Third
Plan period; and

(c) if so, the nature of the schemes
and the reaction of the Central Gov-
ernment thereto?

The Minister of State im the Minis-
try of Irrigation and Power (Shrl
Alagesan): (a) Yes.

(b) The State Government had
suggested for implementation the
Western Yamuna  Hydro-Electric
Scheme for generation of 225 MW
power under the 1st stage, and 45 MW
under the second stage, in addition to
the schemes already included in the
Third Five Year Plan. The project
report has been examined in the Cen-
tral Water and Power Commission,
and comments communicated to the
State Government. Their reply I8
awaited.

The Punjab Government are also
formulating a scheme for the installa-
tion of 2X30 MW Thermai generation
sets at Kalakote in Jammu and Kash-
mir State in lieu of the Upper Barl
Doab Canal Scheme which was ex-
pected to generate 30 MW of power.

r
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Gold Smuggling

2337. Shri C. K. Bhattacharyya: Will
the Minister of Finance be pleased to
state:

(a) whether his attention has been
drawn to an article by an ex-gold
smuggler published in the Amrit
Bazar Patrika (Calcutta) on the 31st
March, 1963 in which he stated that
dozens of stewards and crew members
in BO.AC. planes were doing the
same thing; and

(b) if so, whether any steps have
been taken to cheek the stewards and
crew members of planes coming to
India from outside?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) The reference in the article in
question is evidently to the smuggl-
ing which took place in 1959 or ear-
lier. As a result of certain seizures
which were effected in 1959, energetic
steps were taken immediately by the
Government of India and the Customs
authorities, and the services of about
74 members of their crew were ter-
minated by the B.O.A.C. The control
over all airline crew has since been
further tightened, and necessary
checks are being carried out.

Sewage Water for Cultivation in Delhi
Villages

2338, Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a act that accord-
ing to rules water of Gandanala in
Delhi is to be supplied for use of cul-
tivators and farmers of villages like
Malikpur, Burari and Jaronda;

(b) whether it is a fart that the
water is not supplied to these farmers
and instead it is utilized by petty cul-
tivators to cultivate prohibited wvege-
tables;

(c) whether it is a act that this is

resulting in the loss of revenue to
Government; and

(d) whether representations to this
effect have been received from the
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farmers and cultivators of the afore-
said vilapes and the action taken by
Government in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) Therc are no rules gov-
erning the supply of water from the
Gandanala to the cultivators for irri-
gation purposes.

(b) No. On the 20th March, 1363
some prohibited vegetable crops were
seen by the Corporation authorities in
the area and steps were {aken by
them to stop the supply of the
effluent.

(¢) In view of (b). above, the gios-
tion does not arise.

(d) No representations have been
received.

Repatriation of Accumulated Funds

2339. Shri Harish Chandra Mathur:
Wil] the Minister of Finance be
pleased to state:

(a) whether repatriation of accu-
mulated funds from abroad is treat-
ed as earnings for a year and taxed
&8s such;

(b) the quantity of funds so re-
patriated and tax collected thereon
during 1962-63; ang

(c) the steps proposed to be taken
to encourage better flow of money
from abroad?

The Minister of Finance (Shri
Morarji Desai): (a) and (c¢). No.
Under the Income-tax Act, 1961, re-
mitt -~ to India out of past foreign
profits; or out of capital are comple-
tely exempt from tax in the hands of
all assessees.

(b) No statistics are maintained as
regards the quantity of funds repatri-
ated from abroad and such informa-
tion for the year 1962-63 is, therefore,
not avaitable,

The question of tax collection on
the funds so repatriated during
1962-63 does not arise in view of the
reply at (a) above,
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Link road between Sarojini Nagar
and Ramakrishnapuram

2340. Shri J. B. S. Bist: Will the
Minister of Works, Honusing and Re-
habilitation be pleased to state:

(a) whether it is proposed to cons-
truct a link road connecting “M"
Avenuc of Sarojini Nagar with Sector
IIT of Ramakrishnapuram; and

(b) if so, at what stage the cons-
truction is and when the road is
likely to be ready?

The Minister of Works, Housing
and Rehabilitation (Shri  Mehr
Chand Khanna): (a) Yes.

(b) The work has been awarded
ang collection of materials is in pro-
gress. It is expected to be completed
by the end of June 1963 except for
the construction of culverts and minor
bridges which will take a few months
longer.

Public Sector Enterprises with
Soviet Aid

2341. Shri Indrajit Gupta: Wil] the
Minister of Finance be pleased to
state:

(a) the number of public sector
enterpriseg currently under construc-
tion with Soviet technical collabora-
tion;

(b) whether the progress in cons-
truction is proceeding according to
schedule; and

i (¢) whether repayment of the
Soviet credit involved will be all in
Tupees?

The Minister of Finance (Shri
Morarji Desai): (a) A list of the pub-
lic scetor projects financed under the
Soviet credits is laid cn the Table of
the House. [Placed in the Library,
See No. LT-1207/63].

(b) Yes, Sir,

# (c) The repayments towards the
i?ﬂmﬁpﬂl as well as payments of the
: tnterest under the Soviet credits are
; made in rupees which are utilised by
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the Soviet authorities for the pur-
chase of Indian goods for export to
USSR
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Investments on Irrigation and Power
Projects

2343, Bhri Yajnik: Will the Minis-
ter of Irrigation amd Power be
pleased to state:

(a) the total amount invested by
Government including amounts both
under revenue and capital expendi-
ture on irrigation and power during
the first and second plan periods;

(b) the amount of return obtained
from thjs amount up-to-date both as
interest charges as well as repay-
ment of loans; and

(c) the amount invested or loaned
to irrigation and power corporations
ang granted as a subsidy or written
off afterwards?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) to (c). The requisite
tnformation is being collected and
will be laid on the Table of the
House.

Bank of China

[ Shri Hem Barua:
£344 ! Shrl Surendranath Dwivedy:
Shri Hari Vishnu Kamath:

Will the Minister of Finance be
pleased to state:

(a) whether it ig a fact that Gov-
ernment have estimated the assets of
the Bank of China that operated in
this country till the other day;
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(b) if so, whether any Indiang had
any accounts with this Bank; and

(c) if the reply to part (b) be in
the affirmative the names of persons
and the amount of deposits against
them?

The Minister of Finance (Shri
Morarji Desal): (a) The tangible gs-
sets of the Bank of China jmmediately
before it wasg taken into liquidation
were estirnated to be of the value of
Rsa. 1.57 crores.

(b) Yea

(c) As the number of accounts is
very large, as the full details are
not available with Government at
present and as it will not be in con-
formity with banking layw and prac-
tice to disclose the particulars re-
lating to individual accounts, except
when the public interest ig clearly
involved, it is not possible at this
stage to furnish the necessary infor-
mation.
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Runway at Panagarh Aerodrome

2349, Shri S. M. Banerjee: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state;

(a) the progress so far made in the
construction of a Runway at Pana-
garh aerodrome (West Bengal); and

(b) whether it is a fact that the
contract for construction of this Run-
way was given by CPWD. to a
firm which in its turn has engaged
another firm as sub-contractor in
order to complete the work expedi-
tiously during the emergency?

The Minister of Works, Housing and
Rehablilitatiop  (Shri Mehry Chand
Khanna): (a) About 45 per cent uop
to the 15th April 1963,

(b) No.

Effects of Smoking on Lung$

2350. Shri Ram Harkh Yadav: Will
Minister of Health be pleased to
state:

(a) whether it is a fact that smok-
ing leads to increase in pressure in
the blood vessels of the lungs;

(b) whether any research is being
made in the Pate] Chest Institute in
New Delhi in this regard; and

(c) if so, the details thereof?

The Minister of Health Dr.
Sushila Nayar): (a) and (b). The
Vallabhbhai Patel Chest Institute,
Delhi, who have been conducting re-
search on effects of smoking, have
reported that there is increase in
pressure in the blood vessels immedi-
ately after smoking.

(¢) During the course of right
heart catheterisation of patients suf-
fering from wvarious broncho pulmon-
ary discases, a few of them were
chosen for the study of the immeriate
effect of smoking on pulmonary
artery pressures. In patients suffering
from tuberculosis it was found that
the systolic pressure markedly in-
creased two minutes after smoking,
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even though there was no change
immediately after smoking. In other
diseases like chronic bronchitis, em-
physeme, etc. smoking brought in an
immediate increase in the pulmonary
artery pressure gradually increasing
after two minutes of smoking. As
regards diastolic pressure, the change
was the same as for systolic pressure
in tuberculosis. In other diseases,
there was no change in the diastolic
pressure, Changes in the mean pres-
sure were the same as systolic and
diastolic in so far as ‘ubcrculosis was
concerned. In  other discases the
mean pressure dig not rise immedi-
ately after smoking but there was
gradual increase reaching to a maxi-
mum after two minutes of smoking.
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Pong Dam and Sutlcj-Beas Link
Proje:is

2354. Shri Hem Raj: Will the Min-
ister of Irrigation and Power be
pleased to state the progress made by
the States of Punjab, Himachal Pra-
desh ang Rajasthap for the colonisa-
tion policy of the oustees of the
Pong Dam and Sutlej-Beas Link
Schemes?

The Minister of State in the Minis-
try of Irrigation ang Power (Shri
Alagesan): The discussions with the
Chief Secretaries of Rajasthan and
Punjab have not yet been concluded
and it will take some more time
before the colonisation policy for the
Rajasthan Canal area (where the
oustees from the Beas Project are to
be settled) is finalised.

Beag Control Boarg

2355. Shri Hem Raj: Will the Min-
ister of Irrigation and Power be
pleased to state:

(a) whether the Beas Control Board
hag taken any decision for the appo-
intment of an Advisory Committee for
the rehabilitation of the oustees;

(b) if so, the representation given
on it to the elected representatives
of those areag to which the oustees
belong; and

(c) the criteria fixed for represen-
tation on it?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) Not yet.

(b) and (c). Do not arise

Nagarjunasagar Project

2356. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of
Andhra Pradesh have urged upon the
Union Government to take over the
construction of the Nagarjunasagar
project as the State Government
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could not proteed with the sche-
duled pace; and

(b) it so, the reason of Govern-
ment thereto?

The Minister of State im the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The Andhra Pradesh
Government had approached the
Union Government with a request to
treat the Nagarjunasagar Project as
a Central Project and to provide
funds for its construction outside
the State's ceiling.

(b) After consulting the Planning
Commission, the Government of
Andhra Pradesh have been informed
that no exception could be made in
the case of Nagarjunasagar Project as
*Irrigation” is in the State list and
all irrigation projects in the country,
including projects of the size of
Nagarjunasagar, form part of the
State Plana

Employees in Rehabilitation
Department

2357. Shri Balmiki: Will the Min-
ister of Works, Housing and Reaa-
bilitation be pleased to state:

(a) the number of Government
Servants belonging to Scheduled
Castes and Scheduled Tribes retren-
ched and reverted iu the Department
of Rehabilitation upto the 15th April,
1963 in various grades; and

(b) the number of retrenched Sche-
duled Castes and Scheduled Tribes
employees provided with alternative
jobs?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The infor-
mation is being collected and will be
laid on the table of the House.

Confirmation of Employees in Reha-
bilitation Department

2358, Shri Balmiki: Will the Min-
ister of Works, Housing and Rehabi-
Htation be pleased to state:

(a) whether any person working in
the erstwhile Ministry of Rehabilita-
tion and its attached subordinate offi=
ces was confirmed duriap the {welve
years of its working; and

(b) if not, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
EKhanna): (a) and (b). Persons be-
loging to organised Services are
confirmed by the concerned authori-
ties against posts declared permancnt
in accordance with the rules pertain-
ing to the appropriate service, graae
or post Others are not confirmed
as the posts held by them are created
in connection with work which is not
of a permanent nature. Such of the
temporary employees as complete 3
years of service and fulfil other con-
ditiong are however declared quasi-
permanent.

Retrenched Employees of Rehabi-
litation Department

2359. Shri Balmiki: Will the Mmn-
ister of Works, Housing and Reha-
bilitation be pleased to state:

(a) the number of persons retren-
ched in the Department of Rehabili-
tation in various Grades upto 15th
April, 1963;

(b) the number of those absorbed
o far; and

(c) whether the period of service
rendered by them in the Department
of Rehabilitation is counted towards
pay, confirmation and pension by the
other Ministries where they nave
been absorbed?

The Minister of Works, Housing and
Rehabilitation (Shri Mchr Chand.
Khanna): (a) to (¢). The inormation
is being collected and will be laid om
the Table of the Sabha.
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Power Shortage in West Bengal

[ Shri Dinen Bhattacharya:
23680. { Shri P. Kuanhan:
| Shri Mohammad Elias:

Will the Minister of Irrigation and
Power be pleased to state:

(e} whether the production in the
jute mills of West Bengal was upset
by power shortage;

(b) whether the I. & MA. made
any representation to Government to
allow its individuai un:ts to instal
captive power generating sets to cir-
cumvent the shortage of power; and

(¢) if so, the reaction of Govern-
ment to the representation?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) No.

(b) No.
(c) Does not arise

Anti-TB Measures in Punjab

2361. Shri Daljit Singh: Will the
Minister of Health be pleased to stale:

(a) the amount so far given to
Punjab for anti-T.B. measures during
the Third Five Year Plan period; and

(b) the items on which it was
spent?

The Minister of Health (Dr. Sushila
Nayar): (a) A sum of I’s. 25.20 iakhs
has been allocated by the Planning
Commission for anti-TB measures in
Punjab during the Third Five Year
Plan period. The State Government
draws Central assistance from ‘Ways
and Means Advances’ placed at thoir
disposal. A sum of Rs. 6,85,000]. has
been spent by the Government of
Punjab for the purpose during 1961-
62 and 1962-63. In addition to this, a
sum of Rs. 1,71,500- was given 1o
voluntary T.B. Institutions in Punjab
during this period. -

{(b) A Statement containing the in-
formation is laid on the Table of the
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House. [Placed in the Library. See
No. LT-1208/63).

Allotment of Quarters to Class IV
Employees

2362. Shri P. C. Borooah: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whe' r a seniority list is main-
tained for Class IV Government ser-
vants for purposes of allotment of two-
roomed quarters; and ,

(b) if not, the reasons therefor?

The Minister of Werks, Housing and
Rehabilitation (Shri Mehr Chand
Channa) (a) No.

(b) All houses falling in Category
Type I meant for Class IV officers are
grouped in one schedule and only one
waiting list is maintained for these
houses.

Central Allocation for Dandakaranya
Project

2343, Shri P. C. Borooah: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether the Central allocation
for the Dandakaranya Development
Programme for 1963-64 has been cut;

(b) if so, to what extent; and

(c) whether the authorities have
decided to prune the programme jn
view of thig cut ang if so, 1o what ex-
tent?

The Minister of Works, Housing
and Rehabililation (Shri Mehr Chand
Khanna): (a) and (b). Yes; by about
25 per cent. Against the Revised
Estimates of Rs. 545.00 lakhs for 1962-
G3, the allocation for 1963-64 is
Ras. 420.00 lakhs.

(¢) Yes. Some pruning of non-
=3 Clals will be necessary. ;Details
of the rovised programme are being
worked out by the Dandakaranya
Development Authority,
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12 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

REPORTED RISE IN THE PRICE OF RICE IN
WesT BENGAL

Shri P. R. Chakraverty (Dhanbad):
Sir, I call the attention of the Minister
of Food and Agriculture in follow-
ing matter of urgent public impor-
tance and I request that he may make
a statement thereon:—

“Abnormal rise in the price of
rice in West Bengal resulting
from the shortage in supply.”

The Minister of Food and Agricul-
ture (Shri S. K. Patil): Sir, we made
a statement on the subject in answer
to a short notice question on thi 5th
March. The situation is a co-tiruing
one. This year the production o1 rice
in Bengal was short, not very short,
but compared with last year it was
short. Unfortunately this vear the
production in Orissa was very short
indeed. Bengal is always fed nor-
mally from Orissa and from Nepal, the
traditional border terrain. Now, from
Nepal the rice is coming and will be
coming to a certain extent. But so far
as Orissa is concerned, that much
quantity of rice does not come as it
should have come. But so far as the
Ministry is concerned, we have placed
at the disposal of the Bengal Govern-
ment all our resources so that what-
ever rice they want, we supply them.

Now, recently, there was a confe-
rence with the officials of the Bengal
adminijstration. What Bengal wants is
not only rice, but boiled rice for
which they have got a preference, and,
really speaking, the whole question is
not about the foodgrains but about a
particular type of rice to which most
of the Bengalis have been accustomed.
'_Pherefore, it has been decided to have
it 50:50 and we have been placing
these things at their disposal to be
distributed through fair price shops.
We have also told them to open as
Many fair price shops, wherever they

Matter of Urgent

Public Importance
felt the necessity, as they want so far
as the outside market is concerned.
We cannot always control it. Ow
duty is that when the situation be-
tomes of that type we open fair price
shops and give them the supply, and I
have adequate supplies to give them,
and do not think that the situation
will worsen.

Shri Tyagi (Dehra Dun): What
arrangements have been made in re-
gard te the smuggling out?

Shri P. R. Chakraverti In view of
the deepening crisis in West Bengal
because of this rise in prices, and in
view also of the assurances given by
the hon. Minister in reply to my short
notice question earlier, may I know
by what time, the assured supply will
be made available to Bengal so that
the crisis does not deteriorate into
some form of famine? .

Shri S. K Patil: When we go on
describing a situation as a crisis, even
if a crisis does not exist, a crisis is
created. It is not a crisis; nobody will
die because there is no food or there
is no rice. There is enough of foud-
grains except rice at reasonable prices
there. We have liberalised the wheat
there, and the Bengalis have started
eating wheat, but I can quite under-
stand the position. So far as the Gov-
ernment of West Bengal is concerned,
I do not think that they have asked
for supplies which I have not given
them.

Shri S. M. Banerjee (Kanpur): May
I know whether the attention of Gov-
ernment has been drawn to the news
item appearing in Ananda Bnazar
Patrika Jugantar and all other parers
that the cost of rice in West Bengal
in certain places has gone up to Rs. 36
per maund, or about 96 nP. per kilo,
deposit all assurances by the Food
Minister at the State and the Minister
at the Centre and if so, what cffective
steps have been taken to sec that the
prices do not rise, since the prices of
all the other, essential commodities
also have risen because of th: rise in
prices of rice? What special atten-
tion has been paid or what special
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[Shri S, M. Banerjee]

encouragement has been given by the
Centre to use certain provisions of the
Defence of India Rules for checking
the prices?

Shri S. K. Patil: So far as the
latter part of the question is concern-
ed namely that the prices of other
commodities have risen, I do not agree
with the hon. Member, because 1 have
said that the prices of the other food-
grains have not risen. In fact, I began
by saying that.

Shri S, M. Banerjee: The reports
are there in the newspapers,

Shri S. K. Patil: I need not know it
necessarily. 1 know it in general.

So far asg the prices in the food-
grain shops are concerned, I am res-
punsible for them. If the prices have
risen anywhere else, they are not
necessarily under my control. Our
duty in a situation like this is to open
as many shops as we possibly can,
and as the Bengal Government, it is
their duty to do that. But we have
given them a free hand in order to do
that, and also supply as much as they
want, 50 per cent as boiled rice and
50 per cent as the other type of rice.
In a situation like that, even they have
got to understand that if they do not
get exactly all the boiled rice quantity
which they require, they must put up
with some other type of rice in the
meanwhile till we tide over the
situation.

Shri Mohammad Elias (Howrah): On
a point of order. You, Sir, have very
kindly given your consent to this cal-
ling-attention notice, but the hon.
Minister did not think it fit to reply
to the short notice quesion which was
tabled the other day by Shrimati Renu
Chakravartty and others. Since the
condition in Bengal with regard to
the food prices is such that the prices
of every kind of fooddraing is going
higher and higher every day, should
we not be enabled to ask supplemen-
tary questions .
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Mr. Speaker: He should formulate
his point of order.

Shri Mohammad Elias: This js the
point of order. The foodgrain prices
are going higher and higher, the hon.
Minister knows very well the condition
in West Bengal. When the short
notice question was tabled, may I
know why the hon. Minister did not
think it fit to give his consent and give
the reply to that question on the floor
of the House? You have very kindly
given your consent. The condition is
worsening day by day. Even the
Congress papers have admitted that
there is a near-famine condition in
West Bengal | . . ,

Mr, Speaker: The hon. Member
should resume his seat. Has thare
been a» violation of any rule of ours
or any article of the Constitution c¢n
which I should decide and give my
ruling on a point of order?

Shri Tyagi: He has to register his
views.

Mr. Speaker: There is no point of
order at all.

So far as the short notice question
is concerned, because our rules give
that discretion and privilege ts the
hon, Minister to accept short notice or
not, I cannot interfere in that That is
all now. Now, Papers to be Laid.

Shri H. N. Mukerjee (Calcutta Cen-
tral): May I make one submission?
Certain norms have to be developed
in regard to the Ministers accepling
or not accepting short notice questions,
You, Sir, have accepted the calling-
attention-notice ang compelleg the
hon. Minister to come to this House
and give an answer., You in your
judgment thought that this was an
important matter where Government
had some answerabllity to tnls House.
But if the Ministers, because of a cer-
tain rule which entitles them to reject
short notice questions are behaving
in a manner which is not in conformity
with parliamentary dignity and deco-
rum and the interests of the country,
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the Table
which is quite patent from your hav-
ing admitted this matter and the Minis-
ter refusing it, I submit that certain
norms have to be developed.

Mr. Speaker: Will he kindly refer
to any rules under which I can inter-
fere?

Shri Hari Vishnu Kamath: May I
submit briefly that while there is
much to be said in favour uf n.y hon
friend, Shri H. N, Mukerjee, the only
remedy is to change the rules. The
House should agree to change the
rules.

Mr. Speaker: I cannot change them.

Shri Hari Vishnu Kamath: Not you.
The House should agree to change the
rules.

12,10 hrs.
PAPERS LAID ON THE TABLE

REPORT OoF HEALTH SURVEY AND FLAN-
NING COMMITTEE

The Deputy Minister in the Mipistry

of Health (Dr. D, S. Raju): On he-

half of Dr, Sushila Nayar, I beg io lay

on the Table a copy of the Health

Survey ang Planning Committee
{Vol. II).
[Placed in Library. See No. LT-
1202 /63).

NOTIFICATIONS UNDER ESTATE DuTy ACT,
BencaL FINance (SaLes Tax) Acr,
Customs Act aND CENTRAL Excises
AND SaLT AcCT

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagal): I beg
to lay on the Table:

(i) a copy of the Estate Duty
(Amendment) Rules, 1963 pub-
lished in Notification No. S.0.
962 dated the Gth Apml, 1963,
under sub-section {2) cf sec-
tion 32 of the Estate Duty Act,
1953.

Al

[Placed in Library. See No. LT-

1203 /63].

(ii) a copy of Notifleation No.
F.4(33)/62-Fin(E)  published
in Delhi Gazette datei the
11th April, 1963 making cer-
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tain further amendments to
the Delhi Sales Tax Rules,
1931, under sub-seciion (4) of
section 26 of the Bengal
Finance (Sales Tax) Act, 1941,
as in force in the Union Ter-
ritory of Delhi.

[Placed in Library. See No. LT-
1204 /63].

(iii) a copy each of the follcwing
Notifications under section 159
of the Customs Act, 1962:——

(a) G.S.R. No. 613 dated the 13th
April, 1963,

(b) G.SR. No. 614 dated the 13th
April, 1963.

(¢) G.S.R. No. 639 dated the 11th
April, 1963.
[Placed in Library. See No. LT-
1205 /63].

(iv) a copy each of the ‘ollowing
Notificationgs under sectiun
38 of the Central Excises and
Salt Act, 1944, making certain
further amendments to the
Central Excise Rules, 1744.-—

(a) G.S.R. No. 615 dated the 13th
April, 1963.

(b) G.S.R. No, 616 dated the 13th
April, 1963.
[Placed in Library. See No. LT-
1206 /63].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, T am
directed to enclose a copy of the
Iron Ore Mines Labour Welfare
Cess (Amendment) Bill, 1963,
which has’ been passed by the
Rajya Sabha at its sitting held on
the 22nd April 1963,

—_—
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IRON ORE MINES LABOUR WEL-
FARE CESS (AMENDMENT)
BILL

Secretary: Sir, 1 lay on the Table
of the House the Iron Ore Mines
Labour Welfare Cess (Amendment)
Bill, 1963, as passed by Rajya Sabha.

12-12 hrs,

OFFICIAL. LANGUAGES BILL—
contd.

Mr, Speaker: Further considera-
tion of the following motion moved by
Shri Lal Bahadur Shastri on the 23rd
April 1963, namely:—

“That the Bill to provide for the
languages which may be used for
official purposes of the Union, for
transaciion of business in Parlia-
ment, for Central and State Acts
and for certain purposes in High
Courts, be taken into a considera-
tion”,

together with amendments 1noved
thereon.

Out of 15 hours, 9 hours and 35
minutes have already been taken.

Shri Hem Barua (Gauhati): When
will the Minister reply?

Mr. Speaker: The hon. Member has
put me that question. What can I say?

An Hon, Member: The time ought
to be extended.

Shri Hari Vishnu Kamath (Hoshan-
gebad): How much time has been
taken?

Mr. Speaker: Out of 10 hours for
general discussion, 9 hours and 35
minutes have been taken. There are
certain Members who are very anxious
to speak. [ am also very anxious to
accommodate them. 1 would request
hon. Members to help me in that res-
nect: if I cannot accommodate them
during the general consideration stage,
1 will certainly try to accommodate as
many as I can during the clauge by
clause stage as well as the third

Official Languages 11830
Bill

reading stage and if I am really com-

pelled to call in some more Members,

probably I might have to extend the
time a little,

Shri Hari Vishnu Kamath: By your
leave, may I reiterate today my re-
quest that the time for the first read-
ing might be extended by at least
two hours. If that is not possible,
If the House is not agrecable to it,
then the time for the second reading
must be increased to 7 hours.

Mr. Speaker: I will see to that.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): T merely want-
ed to know when I would be called
upon to reply to the debate. If many
Members still want to speak, it is in
your hands,

Mr. Speaker: Is there any objec-
tion if I extend it:

An Hon. Member: No.

Mr. Speaker: Is he speaking on his
behalf?

Shri Lal Bahadur Shastri: My hon.
colleague, the Minister of Parliamen-
tary Affairs is not here. But if the
House would be willing to sit for an
hour more, T think it would be possi-
ble to accommodate them.

Mr. Speaker: I have a list of 52
Members with me; there mirht be
others who might rise in their places
and try to catch my eye. I want hon.
Members also to appreciate the pres-
sure under which I have to carry on.
I want to accominodate at least 20
Members more. Therefore, 3  hours
must be given to me. So the hon.
Minister can calculate when he would
be called.

Shri Maurya may now continue his
speech.

Shri P. C. Borooah (Sibsagar rose—

Mr, Speaker: Order, order.
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s\t (wefrg) @ weaw wgey,
afz g w93 dfaam & qfer g
®T HOMIF S T FT ar q@l 9%
G oA, "I AR v tae
gur A% (=T’ 77 d wes my g ford
&1 garfafas & & ag 98 weq
grar & fo weefa &t d@faam § an
g & o a7 717 oF Fivaw fagamn
g, R I HAGA & 9
#r 37 fomr Sa1 =@ o = A4,
I6F THIG W AT F A AW &
Tregafa s &t oF AR Tl fasara
grm, @y Afaum & wem €, O 3@
Flagw o9t wogaw Fom fx 3w ¥
g a5t ¥ fg=r & feedy awfa gd
g oSt &1 ar qfdfoafa § qar 5w
gA & Y EAT | A gH weT A
Wt faoi gw Ay @ ¥ 9es fem
§ #gm § (& ag wdafaw g,
o & fF St g9 ot fog gF w7
sTogw 1 Y 979 a6 FT TWI §
et ¥ iAo s g @@
g0 | 4 fadaE w9 WTh ST 2 s
o1 fauig gR 98 AASTAF gRT |

MY AT 43 FL WGl aF AT § 7
a9, 7 Fear M g % faw ave
9% s wT y ar g, farag
¥ T wa FowwE W ¥ @ g A,
faw g &« fagart #1 o0q ad &
0w ENT &, S SR ST ¥ OF umew
§ait Fr owTer srar ¥ 5w 2 I
fawarr g ¢ 1 i 7 7@ a7 TR B
@A T oama 1 owAd § @ ga
faa o fro uwo F wrk § wrwr
O st afew, qa WK FEe
¥ & wam & 9w w9 g @Y
facma @ farmr aw fedt wfagi Y
e % £ | e waa fads F a7 BQ
WA A o forw 71§ W 79
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L FAT | AALAT, A4, A A7 AFH
Al famd gure amwn wgz #
MATE F AN O3 g A E g wa
T 79 W= qYg ¥ wAs A &
gt forg 97 wd € AR AW a9
§ WEAd ¥ qErad ¥ @gd sanar
gfaara &/ qgt ™ AT 1 g aw
fog oo §, 93 w99 § AR A FRQ
& Afer wmamm & g) gd o s
HATAT & W WET F WA UT
WA AT | AYAT W 9T SR iA
wraf  aTaT F1 a=TET | A "EEr
FT 999 FIT AL G9T

b 39 27 § fog sfaerw & omt
®1 SETAT AIEAT § | W & Yoo I¥
99 qRT 9K HEFT  FT AIASTET gHT |
T WA AT 49T HIT AR 61 9g
qX g H G | IHE AT AT
Mo g7 a9 WerdR oft 7 w9 "W
FT 9 7 fa=rdd &1 g6 T a8
O%  HETHT WY ATy oW § fa,
o foF 5 aT FT qTET WO F7 €Y o
T o & 27 g 99 99 I UG
¥ qreft wmar &0 S 9 1 Sar a|@g
aiooﬂdi&m%q’(ﬂ'@%ﬁuo
T T, {00 AW AW T UG
qret AT @, A I9E g aEre
WEF F T £ | I el 9T IR
w1 §g fagarar ag qret W § faw
JIET | 5T ATT & Y000 AT I AT §500
99 94 TW AAT FT4 qreAr Aqmar A
I GFF 4, AT Wedr  qg Ser
Fd d, ¥ FA« 7@ A FEA, W
ZATY JEAT FY AL AW AT ArAd 4,
q Fgar Amem § fF ww fet & At
¥ Ft ot qanfar et € 7 gme
o wHo Fo e Fgr fF gw 34
2T 1 @

“Let this chapter of the language
be opened for the moment.”
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THT TR TR 9T |4 uw fae & fag
T A FT A qC @A § | L
T H e ¥ F09 WOE &) 99
I AT W AT §HA WA
g Fv @A E 7 I AT AT TE
T & § T A w7
¥ 39 7 oF 02 ferlt @ | ST F WA
@ Ag WEE FATE

qAwqT I qarq Yo ¥TE

T Y AT R FU® W9
AATAT AN qTe § 3SR
fgt, 3¢ mafq fag-

| ST aT

oR Igi fam@rm

FA AR LY FI
FHE AT A vY ATE

TG F AT a7 313 &9
UF AT G5 ;9 19T g |

oft WY ;77 F wE ¥ wr €, @Y
fo afima &t foie & & o &g
124 Fdaw o & gared
FUST AT AT 3 FUT wo ATG
sfematmraw ¢ 3w 3¢ 9
gEd AT arg dad Y9y

I aE 3 FUT sy "
JaualAR a3 FOT 3o AT@
FFa O &

QA qTT 1T 3 F0"

# gg Fgar T § 7 agi e A axg
M gvaaE agdr W & zfaw e
ST AT wegar | gl T gaar § oy
i AT AT W & 9 e an
Fad & T & WX TAF YT AV
ar F09 3 FAT F 1T 1%
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s H R A Oy ]| F ol @ 7=

T &9 Fgf 9X F ST g i gy
T AT faaa §

wq ¥ fgfr & ava qw wmar g
0T (4 FAE faer A A AR
qHEA a1 §, W T agd ¥ IEsl
ffresR g ard § 1T TR F 1y
FUE FF7 fgedt ae qr & 1 W #+ v
g o9 w07 FEEgie s
J3T 9T "I T ATH q@EmHr g
st ofY, 39 FEw gt wECiE
Gfeq SamETaT 7€ 7 & FEr oav
IR IR T wEA #§ HW R
e R 1 IR 13 fAaEy, peve
A FEEe  wEvEA § AT Fer av
IAH Y TAT {¥L¥ W F Fg wmaRr
9% FL GATAT § | A T FFIL § °

“But, at the same time, it created

a great gulf between us who knew
English and those who did not
know English and that was fatal
for the progress of a nation. That
is a thing which certainly we can-

not possibly tolerate today. Hence
this problem.

However good, however impor-
tant, English may be, we cannot
tolerate that there should be an
English-know elite and a large
mass of our people not knowing
English. Therefore we must have
our own language.”

e sEcf 4w sERTETE AgE
A IH AWT FET AT | I9 GEF 9T
#1 favig aga sy g @ foan war av
foF A #y Tz A fgEr g A9iE
IgHT 2w ¥ ¥R wiEmd @6 9| oar
o @F¥q ¢ | AfFA @ A W
ST FT gATL I AT AT TR §
IR ¥4 ¥ 9ge O=Yfd e UFE
yaE ot F ft q@F gy A QL W



VAISAKEHA 5, 1885 (SAKA) Langages Bill 11896

A1 fF ewTt Ao Sfaw ¥ oo E §
, St et % nfar & Far snfed
TAT 7w At et o a7
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$8%o0 T WM H Al Frl A1 I WAl
TN F [T TH /T F AT T@AT AEATT
Eramtdio ume Fo & wrE i IAET

AT | IR AR T

“You expect us to respect your
foelingg.and we do so. We do not
want {tcimpose anyvthing on you,

teven o lunguage. But do not
unpose on us a forcign language.”

FTEA FE a1 fF g7 F o sEm
FZT AT TFTAT & WIT AT AT ATAT
1, m% (F2ft wmm &1 ZwTT FAY
GAT qEd 2| HuST FOASE R
A AT 327§ % GIALT o 76 2 |
H qraaHl #1757 g T 5187
ARG TE AT Frgar, AtFA § qF F7Ar
=gt g fa@ feelt oF &€r s,
qER HIT A7 AGT HEL AT E
¥ g vy foma Mgz g 1 B

TE WO 6 AT @9 T2 A qrer T
THH FAT, HAS w1 OHT 9y FVH FET
I WAV [ TARD Al ATE THH FARL

T, w1 EE @ Aa uE aw| JAd
o, T TR o e ofr agt ey At
# fefy Arft agaAmmAT g Ao
a7 g f o wmar &1 e s T AT
frama & araaz #o @ wAdrd saRr
1 7 forar a1 S AT T WM GI9 FT
Far T At g d SAT g &
sinraa A d s fasg g
faw oqvE # f?,r_'iT’ii'HTzn' F gqA
Fror 7 e T A e # o feey

7y e @A w1 wa fFA @ A

E]

wfwmear, wfwmm, @xtgramiar
AT F ﬁrmmﬁumﬁ%ﬁm

fa=z g | Y e WY
414(Ai) LSED—4.

UTT e Gy fFar 't gmd dro
THo o WIZAT T IH W 9T &S
mafa Agf &R 1 =Te w@TET N
qEst & 93 fogawe, @@ oeve &y
FILEEATZ  qIFEAT § AT F37 97 I8

N e

i 2379 QTEFWRF?-HT%“

+ *“M*you want tnhat Hidi is to
rally occupy an all-Inddi position
nd not merely replace English
‘for certain official purposes, you
nake Hindi worthy of that posi-
ion and allow it to absorb by
watural process words and idioms
not only from Sanskrit but also
from oher sister languages of
India, Do not obstruct the growth
of Hindi. I can speak Hindi in my
own Bengali way.. Mahatma
Gandhi spoke Hindi in his own
way. Sardar Patel speaks Hindi
in his own Gujarati way. If my
friends from the Uttar Pradesh or
Bihar come and say that theirs
is the standard Hindi which they
have laid down and anyone who
cannot speak this language will be
tabooed, it will mean a bad thing
not rnly for Hindi but it will be
4 bad thing for the country. I am
glad, theerfore, that provision has
been inncorprated in  the draft
articless suggesnug as to how this
languaage shoulddevelop in  this
counhtry.”

v ag fg s fefr s 9
FHFT &fzA A dAT w@Er
o dfsq sEEEE TBE ST A T
PEYE W FiEdrEnz  aEvEer ¥ 4T
¥g qg T T il F
g 1% W &gy §Ed
WA agw ¥aq § 1 afEw
aﬂﬁaﬁwﬂﬁ#’rqw%l
FEIE W AE T A AG

m

%.Ei

4
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g ot s @t o wg faind
& qar q g gAr | que @
SAF] WUAT TH HMA AAT WA #
JAS | F AT FAAT '\Tmﬂ"rﬁ
%% #1 fAed | I F AL H TEH
Fz1 o7 fF 9E UF  wrEAAE WWT R
gu @A 3, o & A 5§
¥ fog ¥ fean man 7 s 3 |
gt wer & fe@ ww g, &wen
& fag g7 &, =wudt & faw ww g,
W wifa s Wt ¥ faa e
&, wfea 3¢ oF @R T @, 9
faa #15 @ T %) A% A9
FE g afl 2 0F wwwm g F
gas1 e sEml & oaniwa fE
Fa9 9z Fg A1 (% wEE1 oF
forgma @ mfwe #< fomi w7 & a0

qET & | SHET UF A A7 A4 AT
T YT A AT A A
I W H gEA T T § I o
ew AT A gnfr 1 9 fet E e
Fred Y S AL | AHATA FART
CscRAREE I E G EILD R ErAEaRin!
# oy T g A ad 2
ITFIUF Fod g, A1 OF AAEA
T AFoT w2 § o rar
SiAAT g | ST AT S W g2
wamg & e 9xg fft oF nwea &
ST I8 7 AT 5 oag s 3w
T FEH! F1 T FLF |

=t T frier @m @, v fan
OF WA 99 GT E I wEA §
WiTg FIEG A AT LA FIAA T
G ¥ az ot o 7 & a1 2t aF 1o
g a2 F & $g T FEA AT
SfrT a7 vF Ao 1 F91e & Sy 3
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F ¥y wftaa & dtad 21 59 g4 &
A TH VY F AT F1 427 7%F AT
qeH ¥ qlmAr ¥ IrA a7 U 7T
TFA faan 91 w@r @ ) Az anan
a1 g & | 7z TfF ¥= 9, femdy wndt
SR AT AT FTEAT &, A7 (W TS
AT 1 TATA § | FTHT AHT AT
FTRT TEAT G2 | 9 W &7 FGT HIT
T F4T @9l & fae wEeT & gfw
g1 T § HIT IR awEr AT &
FA &, a1 gAI% @17, gL Hgeaa HiT
ZATY | | W7 w@r § 99aT ¥ wiET
2T AT ATET |

ﬂwaramv:ﬁmwga%ﬁr
THY A F | IHT WL Z(0T F (70
T § TAT F1LT 0% A o ¥ wwmw
ST TF IZT I A & | WTC IAF
Zr zFe 7% fam oiv, gaEr & fomr W@
iz fam wim &7 997 A% aferor TEiE
WA | T AR AT E F ORI A g
IO W e F1 g faE ) gav
A zidgw &1 fawe @F & faw a1
gu gara g FF v & & asrA
i €1 o, o, et e ol oA
AT FTA 1 IO AT S5 & G
frzam | 1% aferor @ F=ET &1 T
Y o ST | 97 F ST o FaEetr
F1 g FT IAL AAL F Hidt 93 w97 &
a1 7u fagmig & fF wiver 0 5 T
1 1 Fr FT I AT AT T AT
T T |

az W fadgs mar & @ AT
F gu & Fga1 § &7 O g 59 Wi
w7l 9% favig @ @ & A 99 FHEA F
9 S & wTE S G E o fF afrae
& o g F ol WS i aaAr T
a1, 97 fF garo fFug 99 sdmT &
Aq wva ar g Tifim ar o fx e
T q1% FAn a1 i a7 g
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wqarfw 2 1 fao AT fam g
u_qriﬁﬁ’-ﬂwmmﬂtﬁ&ﬁ
g F wiene a7 g2t faorg femr w1 g
w71 faea & f wodt 97 7 fa= g
Zoal £7aT & o0 299X gy 70 g
gzl dfea FaETTa wE AT
I Al 7T ArEw AT ;A qr
F7 UGATAT FT FRAT e ¥ fam
AT UWT E1 MG TET AL FHAT )

Shri Kbadilkar (Khed): Mr.
Speaker, Sir, it would not be out of
place to recall on this occasion the
debates of the Constituent Assembly,
where for the first time, the problem
of netivnal lunguage was discussed.
Sir, you were one of the Members of
that elder body which debated this
issue and tried to come to some com-
promisc—-I purposely use that word,
because among all the languages, you
sclected one of the sister languages as
an official language for the first time
in Indian  history. It is a historic
decision, no doubt. Nowhere in the
past history, so far as we could see,
one language for all India ever exist-
ed. Therefore, looking to the condi-
tions then prevailing, with the back-
ground of the national struggle behind
and a certain crusading will shown
by Gandhiji during the national strug-
gle since 1922 to have some language
of communication to the common
people, this issue was decided by way
of a compromise. It was because of
him that this issue was decided by
way of a compromise.

I remember, Sir, when you decided
this issue that among the Indian lan-
Buages Hindi should be elevated to the
Position of an official language, there
Was a good deal of mental reserva-
tion. There was a recognition that
this language problem could not be
solved like any other problem. There
Was a recognition that India on a
political plane is a federation but it
Js something more than other federa-
glons, Because it is a federation of
anguages, it is a federation of cul-
tures, the question of languages, cul-
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tures and other social backgrounds of
different regions musi be debated and
discussed from the regional angle and
ultimately some consensus should be
evolved.

On that occasion—I do not want to
bring that issue here—you also had
raised the question of the script. You
had pleaded for the acceptance of the
Roman script. When I go through
the debates, I sometimes feel that this
matter of the script also will have to
be debated one of these days if at all
we vl.vant to make any progress.

If we accepl this position, now,
after 1949, when you debate that issue
in 1963, the issue is reopened for
further debate, whether we have pro-
gressed, whether Hindi language is in
a position to discharge the functions
of a modern State, a very complicated
State and preserve that sense of unity.
Panditji, while speaking here yester-
day, never mentioned “national langu-
age”. That epithet was not given by
him for Hindi. He said that we want
a “link language”. In the Constituent
Assembly you have used the term
“official language”. That is the pro-
per term. Let my Hindi-speaking
friends realise that ours is a composite
political structure. This is a plural
society in the real sense of the term,
and in a plural society with a com-
posite  political structure we have
tried to build up a certain sense of
unity and we are going to strengthen
it further in a diversity. It is a pecu-
liar phenomenon. It is the art, it is
the skill, it is the statesmanship of
the central leadership to see how to
further forge that link of wunity and
strengthen the ties of unity in a diver-
sity, preserving different cultures and
different languages giving them {full
scope for their development. This is
the problem that has been reopened
and is open for debate here, and it
i1s not simply a question of continuing
the status quo.

No doubt, the purpose of the Bill is
very limited. We want to continue
the status quo, We have realised that
there is no other alternative. What-
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ever one  might say, let us admit
frankiy,—1 do admit—with all our
opposition to English, the debt that
we  owe to English language. The
English language in this country has
served as a foster mother for all the
Indian languages. When we came in
contact with English, particularly in
{he west and in the east, what do we
find?” My hon. friend, Shri Prakash
Vir Shastri, yesterday referred to
Macaulay. No doubt, the Britishers
then thought that by the introduction
of English they would be able to sup-
press the Indian languapes. ‘The
opposite effect had taken place, Ideas
fillered down, a certain cross-fertilisa-
tion of ideas and cultures and langu-
ages took place resulting in the flower-
ing of the Indian languages. When I
remember the past, what was the
nature of the Indian languages. It was
devotional and religious. In tone, it
was poetic, no doubl. It had no
secular approach, no prose worth the
name.

Dr. M. S. Aney (Nagpur): They
were plous.

Shri Khadilkar: If 1 am wrong you
may correct me later on. It had no
prose worth the name. The Bengali
writers,  the  Marathi  writers and
others, ...

Th+ Depuly Minister in the Minis-
tryv of Cammunity Development and
Co-operation (Shri B. S, Murthy):
Andhra writers.

Shri Khadilkar: 1 am saying that in
every region new forms were evolved,
lyrics came, essays came and beauti-
fu! prose was being written in Bengali
and every other language. I would
say, a new creative period began and
the flowering of Janguages took place.
‘Therefore, Macaulay was defeated, 1
would humbly  submit to Shastriji.
I.et him trv to understand the pheno-
menaon as it took place.

Another thing that happened was,
when we came in contact with the
British through their language and

APRIL 25, 1963

Languages Bill 11902

with the western thought, a certain
renaissance took place in the east and
ihe west. Let my hon. friends belong-
ing to the Hindi-speaking regions
excuse me if I say that this renais-
sance never took place in the north
of India as it took place in the east
and the west., I am not making a
very bold statement. 1 have got it
examined with Hindi scholars like
Kavi Dinkar and others. I make this
statement because I had a discussion
with him and he said that 1 was per-
fectly right. Therefore, in this period
of renaissance, the flowing of langu-
ages in the east and the west develop-
ing a new personality and at the same
time enriching itself with new ideas
and assimilating them, has revolu-
tionised the Indian languages and
brought in a new development among
great writers in Bengal, Maharashtra
and other regions—F am not omitting
the other regions, only for the sake
of saving time I am mentioning two.
Therefore, when we decide now and
lay down a policy for the future we
have to consider all these things.

What should be the policy? Let me
be wery frank. Some people, while
talking about language here, think of
their constituency. This is not a 9n-
stituency problem, nor is this a purty
problem. This is a national problem.
If we want to preserve and strengthen
political unity we will have to recog-
nise this federation of languages, this
federation of cultures, where certain
local feelings will have to be respect-
ed. Tt is an emotional problem. It is
intimately connected with the life of
the people. (Interruptions).

Shri A. P. Sharma (Buxar).: This
“federation of languages and cultures”
is not denied by anybody.

Mr. Speaker: Order, order. He is
not talking of federation of voices.

Shri Khadilkar: This is intimately
connected with the lives of the people,
and I must say that if we remove this
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force that has been projected by the
English, contact with English, I am
afraid the poverty of Indian litera-
ture is likely to further continue.
Therefore, 1 for one would not like
io break away from this world cur-
rent, a world language in which new
culture, new science and new art of
Government and everything is being
reflected every day. Are we going to
cut ourselves off from this world
stream and thereby have the satisfac-
tion that we have done a patriotic
duty?

Sir, my patriotism does not lead me
or guide me in this direction that this
Janguage also I should try to shun
and keep it out. I would like to assi-
milate whatever best is there in world
thought, and this is the only language
which has reached to some extent to
some percentage of the population in
this country and where this world
thought, its absorption and infiltration
to the lower level is taking place.

After saying this, I must also say
one word regarding my hon. friend,
Snri  Anthony. Frankly, when he
pleaded for English he was pleading
for a good cause. But he was so much
embittered that his accumulated
bitterness he sputtered out and he
lost the cause because of his speech.

There is another approach, and I
would like just to mention one thing.
When this question of whether we
should enrich our own languages or
try to have that fixation—a mystic
Marxist here referred to it day before
yesterday in his speech—to English
was considered, at that moment Tagore
gave a warning. What did he say?
Tagore said that a few educated live
in the upper part of the house and the
vast illiterate millions live below,
with no stair in between. So, I would
humbly ask Shri Frank Anthony:
after seeing all this, in this demo-
cracy should we not establish com-
munion, certain communication and
certain intercourse with the masses?
It is only by that intercourse that we
ean enrich our language and get a
aew vitality and new force for our
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political and social evolution. The
only difference between the pleading
of Shri Frank Anthony and my plead-
ing is this. He is cut off from society.
He is, in a way, I hope he will excuse
me for saying so, a rootless person,
without any mooring in the Indian
society. He should shake off that
complex of rootlessness and try to
become one with the mass of the
people, as poet Tagore advised the
English-knowing people to emulate
that example. If he does that, then
his pleading for English would be
more successful in the present context,

Then, before 1 come to the present
measure, I would say that every region
must have its full say in this matter
and there should be at least one
spokesman for each region. Sir, since
you were also, at that time, taking a
very prominent part in the discussion
of this matter, you would realise the
feelings and sentiments of the people
when it is a question of language.
Therefore, this is a problem in which,
perhaps, what I am saying may not
be acceptable to the hon. Member, Dr.
Aney. He belongs to the past gene-
ration, more than two generations
past. Those people who were born
late in the last century have perhaps
a different idea now about patriotism
and language and culture.

So far as I am roncerred, when I
look at the present measure, I find
that it needs certain modifications.
Let me be very clear about it. Today,
while laying down the law for the
next ten years or more, the Home
Minister or the Government is trying
to win over the people to their point
of view. I do realise that certain un-
animity, unity and certain agreement
must be reached. But unity on what
basis? Let us realise and understand
as I have said earlier, it is a compro-
mise. I would like to ask Government
one question. After elevating Hindi
to that pedastal, what have they done
during the last fifteen years or so to
popularise Hindi, to propagate Hindi,
in the Southern region? Have they
established & university there? I know
that in Maharashtra we have got
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many people who are proficient in
Hindi. We form a sort of link or
bridge of understanding between the
north and the south. We have nothing
to say against Hindi as such. We
would like to assimilate it, enrich it
and give it a new form and content;
we would like to remove its poverty.
We want to be proud of Hindi. If
there is a mixture of these languages,
different languages contributing to
Hindi, 1 think the Hindi language
would be enriched. As Professor
Mukerjee said, there is no creative
writing in English? In the non-Hindi
regions also there is no creative writ-
ing in Hindi That must be realised.

Mr. Speaker: The hon. Member
must now conclude.

Shri Khadilkar: I will finish my
speech in two minutes.

Therefore, to those who plead for
Hindi and those who want to continue
the status qup and those who want a
Committee to be appointed right now,
instead of appointing a Commission
after ten years, I will put this gques-
tion. What has happened to the pro-
gress of Hindi? Why is it that Hindi
has not progressed so far? Why is it
that the Hindi regions of Bihar, Uttar
Pradesh and Madhya Pradesh have not
made any progress in this direction
and introduced Hindi at the top—most
level? Who have prevented them
from doing this? They want progress
of Hindi—excuse me for saying this—
dependent upon getting full official
recognition. I do not think any langu-
age can progress by Government back-
ing alone. When Sankara came from
Kerala to the North and established
his Math to defeat Buddhism—of
course, I do not agree with every-
thing that he did—he established his
caste system and stabilised a sort of
agricultural society in this country,
by allocating functions to different
sections of society; when he did all
that, he never had any governmental
backing or governmental authority
behind him; he did it as a mission and
he succeeded. Why not the iiterate
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Hindi people go to the south and east
with a crusading spirit and establish
centres of Hindi learning with the
co-operation of the local people? That
is the only way of spreading Hindi,
making - it more popular, and estab-
lishing  intercourse between  the
masses and the Government.

Coming to the Bill, as T said...

Mr. Speaker: I am sorry, he has to
conclude now. I cannot afford to give
more than ten minutes to any hon.
Member. He has taken fifteen
minutes.

Shri Khadilkar: Please give me two
more minutes. 1 am the only spokes-
man from my region. I will finish
my speech in two minutes.

Mr, Speaker: That iz not fair. I
will have to call another hon, Member
from Maharashtra. So, I cannot give
him more time. I think the best
course left for me would be to ask
Shri Khadilkar to sit in the Chair
and regulate the business of the House
I am sorry, I cannot give him any
more time now.

Shri Vasudevan Nair (Ambala-
puzha): Mr. Speaker, one thing is
very clear from the debate till now,
and that is this, this Bill enjoys gene-
ral support from all parts of this
House.

Some Hon, Members; No, no.

Shri Vasudevan Nair: I only said
“general support”, and I underline it.
All the same, it is wvery significant
that there is general support for the
spirit of the Bill, for the essence of the
Bill,

Any impartial person in this country
will welecome this Bill, which says
that English will continue for as
nccessary a period as is thought by
the people of this country. I do not
think that anvbody has seriously sug-
gested that we should reconsider the
decision of the Constituent Assembly.
1 do not pretend to forget the voice
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of my hon. {friend from the South,
Shr1 Manocharan. Of course, he said
that there should be a re-appraisal of
the Constitution itself but I think it
is too late in the day to plead for the
re-appraisal of the Constitution as
such.

Shri S. Kandappan (Tiruchengode):
This is the proper time.

Shri Vasudevan Nair: As far as
Hindi is concerned, we have accepted
it as the official language. 1 come
from the southern-most part of this
country. The distance dividing Hindi
and Malayalam, which is my mother
tongue, is more than 2,000 miles. But,
because of that alone, I do not con-
sider Hindi to be a foreign language,
as English is. [ may inform you that
some people talk too much about the
anti-Hindi movement in the South, or
in the non-Hindi-speaking areas. Of
course, there are some fears and
apprehensions, and some of them are
quite justified. But, to say that the
people in the South are all anti-Hindi
i8 far from the truth. The basic and
impartial question is this, whether one
believes in the unity and oneness of
the Indian nation. If one does believe
in this, he has to agree to the neces-
sity of choosing one of our national
languages as the official language of
the Union.

Shri S. Kandappan: Only on senti-
mental grounds.

Shri Vasudevam Nair: And we have
rightly chosen Hindi as the official
language. Again I would repeat that
the basic question is whether one
sincerely believes in the unity of
India. If we decide to be a part of
this country, we have to communicate
with our brethren in the North, and
there should be a medium for that.

Shri Kandappan: English is there,

Shri Vasudevan Nair: Some people
may ask: why not English? I will
Just request my friends to consider
whE_ther it will be a consolation for
Us in the non-Hindi-speaking areas
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to see that a foreign language is
imposed wupon the Hindi-speaking
people also. The people in the non-
Hindi-speaking areas will have to
learn another language, whether it is
Hindi, English or Punjabi. Whatever
be the official language, they will have
to learn one language extra. That they
will have to do anyway if the pre-
condition is accepted, namely, that
they remain a part of the Indian
Union. If they decide to go away
then it is a different question,

An Hon. Member: What zbout C, P.
Ramaswami Aiyar?

Shri Vasudevan Nair: Then I do
not think the language problem will
be easily solved. In Dravidastan the
common language problem will not
be solved very easily.

An Hon. Member: We should not
talk of that now.

Shri Vasudevan Nair: So, I think,
it is no solution for the non-Hindi-
speaking people to impose for our
benefit a foreign language on nearly
40 per cent of the people who speak
Hindi. It is all the more better for
our country and for the non-Hindi-
speaking people to learn a language
which is an Indian language and which
is spoken by quite a considerable
section of people in this country.

But another question can be asked.
Why should it not be any other Indian
language? Why should it be Hindi
itself? I will agree that it is a very
genuine question. There is nothing
wrong in selecting any of the Indian
languages. Why not have Tamil? But,
there again, I will submit this. I haa
an opportunity recently to visit Indo-
nesia, They had a very similar pro-
blem. I wuas really interested to sce
that the Indonesian language which is
a common language was really spoken
by a miscroscopic minority in Indo-
nesia. The language, which is similar
to Hindi here, is Javanese but thew
refused to accept Javancse as the
common language and decided to have
the Indonesian language, which was
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the mother tongue of only a very small
minority, for the whole country of%
hundreds of islands. It is very
interesting to see that after 1928 when
that decision was taken in a national
convention during the last 35 years
they have succeeded in popularising
this minority language throughout the
country. Even in the remotest village,
even an old woman can understand
and speak this language. So, theare-
tically there is nothing wrong in
accepting any of the 14 languages, but
in India we cannot just copy. We
have a past, we have a history, we
have a tradition of the national move-
ment and Hindi has occupied this
position as a result of all these things
put together. So, it is futile to think
about another country which in its
wisdom and quite rightly has chosen
a minority language,

Shri N. Sreekantam Nair (Quilon):
Have you mastered Hindi as much as
you have mastercd English?

Shri Vasudevan 'Nair: 1 would
request my hon. friend, Shri Sree-
kantan Nair, not to think so much
about us but to think about our
children. That is the real difficulty.
¥or me or for my hon, friend, Shri
Sreckantan Nair. it wiil be very diffi-
cult, almost impossible to speak Hindi
as we speak English. It is late in the
day to thing about that. Maybe, some
linguists will do that, people who can
learn language very easily can do
that. But I am thinking of my son
who is in the school today and who
is learning Hindi as a compulsory
subject. It will be of interest to you
to know that in my State for the last
15 or 20 years Hindi is a compulsory
subject in the secondary schools.

Shri N. Sreekantan Nair: They will
also be gt 8 disadvantage.

Shri Vasndevan Nair: It is interest-
ing to know that there was no such
violent movement against the imposi-
tion of Hindi on the school-children
there. They were taking to it. They
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were learning it. 1 am sure, if you
properly teach them, my hon. will
speak Hindi as I speak English or
cven much better. So, we are think-
ing about the future and we come lo
the conclusion again that we have to
have an official language. That langu-
age cannot be English. That language
should be an Indian language and we
have chosen Hindi as the official
language for wvarious reasons of past
history and traditions of our national
movement.

Now the whole problem is about
the change-over. That is the crux of
the problem today. There one has to
be very careful. One has to go step
by step. Ome should not husile the
Government into wrong or hasty
decisions. On that question of change-
over, suppose, we are asked to have
the leadership of people like Swamiji,
1 think, that will be the biggest cala-
mity for this country; that will be the
end of India. There is no doubt about
that. Fortunately for us that day will
not come, I am sure, when that kind
of leadership will be imposed upon
this ecountry—an intolerant, inflexible,
unreasonable leadership, who just
want to impose something which they
believe to be sacred upon the whole
country. I am sure that neither this
House nor this country will back up
such unreasonable movement which
may lead to the disruption of this
great country. So when we think of
this change-over to the official langu-
age, that is, from English to Hindi, in
course of time after the non-Hindi-
speaking people have picked up Hindi
quite sufficiently, there cannot be
much of this difficulty.

There 1 have to make some con-
crete proposals to the hon. Minister,
He is not present here but, I am sure,

his deputy will tell him what our feel-
ing is. One of the main problems agi-
tating the people, specially the middle-
class, the educated section, in-the non-
Hindi-speaking areas is that of Gov-
ernment service, that is, the TUnion
service. We have given notice of an
amendment to the effect that a candi-
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date appearing for a test by the Union
Puviic Service Commission should
have the liberty tp write in Englsh,
Hindi or his mother tongue. A can-
didate who writeg his paper in a lan-
guage other than his mother ton-
gue should be given somfme’ special
eonsideration. Again, those candidates
who come {rom the Hind!-speaking
area. will ulso have to pass through
certain tests because when we accept
Hindi as the official language there is
an inherent advantage for those who
come from the Hindi-speaking arecas.
It should not be allowed to perpetuate
into some kind of a vested interest. It
should not be allowed to stand in the
way of those people coming from the
non-Hindi-speaking areas. So, it was
very wis® on the part of the Govern-
ment to devise the three-language for-
mula. The Hindi-speaking areas are
expected to teach a language other
than Hindi that is, one of the modern
Indian languages, and English and we
would propose that a Hindi-speaking
candidate should definitely be asked to
write a paper in one of the non-
Hindi languages in India so that these
two categories of people are put on
the same footing and one does not feel
that one is at a disadvantage. There 1
wil] agree that when he writes a
paper in another modern Indian lan-
guare he should also be given some
consideration. There should be mode-
ration. In examinations we have
heard nf moderation. That modera-
tion can be exercised in the casp of
non-Hindi-speaking candidates when
thevy write in Hindi and in the case
of Hindi-speaking candidates when
they write a paper in another Indian
language. If a guarantee like this is

given and if that is implemented,

much of the heartburning of the non-
Hindi-speakins people can be remov-
ed and much of the apprehensions also
can be removed. But 1 have a feel-
ing that in the implementation of the
three-language formula the Hindi-
speaking States are indifferent.

The Emotiona] Integration Commit-
tee in its report has indirectly sug-
Eested that the progress made in the
Hindi States, as far as the taking up
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the teaching of South Indian langu-
ages is concerned, is not at all satis-
factory. They may have several ex-
cuses to give—lack of teachers, ete,—
as I heard the U.P. Minister giving
such excuses. But an feeling that the
Hindi States are reluctant are in dif-
ferent, in enforcing 3-Language For-
mula will do great harm to this coun-
trv.

15 hus.

What about the Universities” We
Wwere told yesterday by Dr. Shrimali
that the universities are going to ac-
cept regional languages as the medium
of instruction. But today 90 per cent
of our univefsities are having English
as the medium of instruction in the
universities, What a calamity it has
brought to the education system_ you
should know, Sir. A student is l1earn-
ing everything in his regional lan-
Buage upto the matriculation and
soon as he enters the university, the
college, he has to learn everything in
English. Ag the Prime Minister right-
ly pointed out, the standard of Eng-
Iush is going down and a student finds
1t so difficult. So, it ig high time that
the medium of instruction jn the uni-
versities alse should be the regional
language.

Mr. Speaker: The hon. Member
should conclude now.,

Shri Vasudevan Nair: Excuse me;
I want only one or two minutcs more.

When we think of the changeover
from English to the national lan-
guage  as Prof. Mukerjee, our leader,
has pointed out on the first day in his
speech, it is very important that the
Tegional languages take their proper
place. I was really surprised to hear
some of the speeches of the so-called
Hindi enthusiasts when they spoke so
much about the conversion to Hindi. T
am sorty to say they did not speak
about the necessity of the changeover
to the other languages also. They
should have that much consideration
for Tamil, Malayalam, Gujarati or
Marathi and all that as they have for
for Hindi. Very often they think only
about Hindi, Hindi, Hindi and nothin~
else. If they cannot think of about
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-tt}e other 14 languages with the game
Xingd of kindness and consideration and
patronage, then the real unity of our
country cannot be achieved. If pro-
per leadership is given, 1 am sure,
this linguistic problem, a delicate pro-
blem and the most difficult problem,
can be solved to the interests of gur
people, to the unity of our country.
The thing that we need today is pro-
per leadership not the leadership that
is intolerant and unreasonable.

Shri P. C. Borooah: Mr. Speaker,
Sir, in spite of so much of debate, dis-
cussiong and generation of heat tak-
ing place in Parliament and in the
party-parleys, platformg and in the
press, I must confess that I have not
been able to get myself much interest-
ed in this controversy on the issue of
Official Language Bill. It is because,
Sir, with the aggression of Chinese
in the north and infilteration of Pakis-
tanis in the south and the west, that
area has been sandwitched between
the two unfriendly countries and the
people of Assam have to keep alert
for any eventuality. They have not
been able to forget those grim days of
October and November last year when
they suffered a good deal on account
of the Chinese aggression and also on
account of our unpreparedness for
guarding our frontiers. Adding to this
again, comes the news of new concen-
tration of troops, consider of roads
and air-fields on our northern
frontier. The apprehensions with the
people there are rising high. Such be-
ing the state of affairs and such be-
ing the state of mind of the people of
Assam, 't is only natural that they
have not been able to take much in-
terest in this controversy. The coun-
try is stil] in the state of national
emergency and the people of Assam
frel that nothing should have been
done which may come in the way of
our makin~ an all-out effort which we
havy been ealled upon to make for
defence and development of the coun-
trv. Ths controversy that has arisen
now has te a rreat extent diverted
their attention from making the coun-
try prepared for defence ang deve-
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lopment. As such, they fee] that the
Bill should not have been brought at
this moment. We could have defer-
red it till the cessation of the national
emergency because we have got still
enough time for bringing such a mea-
sure before Parliament. This iy my
first observation.

Coming to the guestion Hindi's
position in the country, I would like
to say that India is one national and
a nation must have a common national
language. The people of this country
have unequivocally declared Hindi to
be their common language, whether
for officia]l purpose or for mnational
usace. Itisa happ}- augury that there
is not much objection, rather there
is no objection to this decision.
Hindi is going ahead all right
although 1ihe pace, one must ad-
mit, is a bit slow. But let there be
no hurry or compulsion; let it have
a natural growth. After all, the life
of a nation is not limited to a single
generation only. The thing which is
not possible immediately can possibly
be dong in 5. 10 or 25 vears. The thing
which cannot be done in one genera-
tion can possibly be done in the next.
Still, then, it will be well within the
life time of the national. So, there is
nothing to fear that the Hindi will not
be the only official language of the
country. Thig is my second observa-
tion.

Coming to the position of English,
1 need not say much because much has
been said in favour of this language,
the great part that it had played
in the unification of the country
and also in the achievement of
our independence. 1 would only ap-
peal to the Hindi-supporting friends
that let the position be not disturbed
for the present. I am making this
appeal to them only for iwo reasons.
Firstly, a large majority of our people
have not yet becn able to pick up the
Hindi langusge quite wel]l and, in spite
of it, it it is forced on them, there will
naturally be repercussions and those
repercussiong will do harm not only
to the cause of Hindi as the official



11915 Official

language but also tp the cause of the
country. Secondly, the Hindi itself
has not fully developed and it has been
said by many of my friends here that
it has not yet attained the position to
replace English in the country. Not
only that nothing has yet been done
to make it fit for its usage in techni-
cal legal and scientific spheres, it has
not yet been standardised also. What
we find in this House? When our
Prime Minister on rare occasions
speaks in Hindi, hig langaue is some-
what different from what ig spoken
by our Home Minister. Again, the
language spoken by the Home Minis-
ter is somewhat different from the lan-
guage spoken by our Agriculture
Minister, Dr. Ram Subhag Singh. This
is the position. There is already a
controversy going on in the country
in regard to the form of Hindi that
wil be used by Al India Radio.
There is a permanent conlroversy ex-
isting in regard to the writing of the
cinemg scripts for Hindi films, There
is difference between the Wardha
schoo] and the Hindi school of the
Rashtra Bhasha Prachar Samitis. All
these things perplex the non-Hindi-
gpeaking people. They must know
definitely what the form of Hindi
is which will be used for official
purposes, and what the Hindi will be
which they will have to learn. This
is the main thing. Until and unless
that is done, I do not think that Eng-
lish as it is being used should be dis-
turbed.

Fourthly, coming to the regional Jan-
guages, 1 hope that the development
of the regional languages will not be
allowed to suffer because of our mak-
ing Hindi the officia] language,

Many legal and constitutional points
were raised here. I am not a lawyer
myself. So, I do not want to dis-
cuss about those things very much,
but having a little bit of common-
sense I could not pet myself convine-
ed why the word ‘may’ will mean
‘shall’, and why the word ‘shall’ will
mecan ‘may’. 1 do not understand this
thing. But I could follow what Shri
Mahtab was tellnig us yesterday,
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namely that the word may’ means
‘may’ and the word ‘shall’ means
‘shall’. That is the only thing that I
could follow the interpretation that he
gave about 'may’, and 1 support that
thing. I think that ‘may’ in this Bill
is quite appropriate, and there is no
necessity to disturb it,

I dp not want to speak for long, be-
cause everything has been said al-
ready. I only want to say that the
people of Assam have got general sup-
port to this Bill, and as for my part,
1 support this Bill, subject however,
to any additions or alterations which
our Home Minister may bring in
afterwards. With these words, I sup-
port the Bill,

Shri Narasimha Reddy (Rajam-
pet): As I wag listening yesterday to
the speech of our Prime Minister
with respectful attention, 1 could not
help feeling that he was wriggling in
the grip of two conflicting emotions,
his heart, his inclinations his culture
and his upbringing pulling him from
one side, and the compulsions of a
party government tugging him from
the other. The Bill is a reflection of
the double personality of our Govern-
ment.

Shri Bade (Khargone): It is a tug-
war.

Shri Narasimha Reddy: I really
congratulate the drafting department
and the genius that inspired it for hav-
ing made it possible with such incredi-
ble cleverness for the Government to
do in future as they like, according to
the Hindi or English colouy of the
personality that presides over the
Hom: Ministry.

After the framing of our Constitu-
tion, the Hindi enthus‘asts have been
on the war-path. Some of them have
resorted tg threats and intimidation,
instrad of sweet reasonableness and
understanding of the peints of view of
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others who are in no way inferior to
them either in numbers or in quality.
Dr. Subbarayan, a leading Congress-
man, who was the Chief Minister of
Madras, who subsequently  occupied
many important positions, and who
died in harness as Governor, ful of
Years and honours has in his dissent-
ing note attached to the report of the
Offic’al Language Commizsion said that
the majority in the Official Language
Commission did not take into consi-
deration the deliberate and considered
views of important witnesses from
Bengal| Madras and the Kannada-
speaking areas. If this ig the case with
cultivated and cultured gentlemen of
light and leading, we can easily un-
derstand the tenor of mobs who are
actuated almost always by emotion.

Some pf the Hindi enthusiasts have
been behaving of late in a manner
which threatens to agssume dangerous
proportions. The disturbance at the
time of the President’'s Address to
both Houses is an attempt to storm
the Central citadel by an outright on-
slaught. In spite of the Speaker of
this House admonishing the Members
for such a conduct, there have been
repeated scenes of intimidation in
Parliament, while a crowd of a thou-
sand or more was battering at the
Jates cits’de the House, led by some
political leaders. This has created
the worst kind of apprehensions in the
minds of the non-Hindi-speaking
people, this simu'tancous exhibition of
pressure tactics both inside and out-
cide the Parliament, so much revul
that if the Primgy Minister does not
stand firm in this matter, I am afraid
that there wil] be grave repercussions
in the south. We see it reported in
the papecrs today that about 101 per-
gons have been arrested in Madras for
picketing a Hindi pmchar-houge_cnn-
ducted by the Unien Home Ministry.

1 wish that Government would
some time or the other convene a
Congress session in  Madrag or in
Calcutta. ......
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Shri Hari Vishnu Kamath: How
can Government convene a Congress
session?

Shri Narasimha Reddy: I am SOIry
—I meant Parliament session. Then,
Government will see not one thou-
sand persons but ten lakhs of prople
thronging at the gates to give an un-
mistakable impression of the feeling
of tne non-Hindi-speaking people re-
garding this language question. Mem-
bers of Parliament who but yester-
day nearly swept with angry gesturss
and gesticulation swept Shri Frank
Anthony off his feet would also
realise what an amount of feel-
ing therc is in the south regard-
ing this language problem.

With these conflicting emotions
surging in different partg of the coun-
try, emotions which at any time may
take a violent turn, it is up to the
statesmen of our country, and to the
distinguished Members of Parliament
who are at the helm of affairs today
to rise above local prejudices and
strengulations. Especially in a  re-
gion where the fires of session are
smouldering, 1 hope Government
will not fan the fiames, not the Mem-
bers of Parliament do anything which
would lead to the undeoing of that
edifice so enthusiastically built by the
great men of our country. Merely
saving that such and such a thing is
enshrined in the Constilution, and so,
it is imperative to act on it does not
improve matters. It is no answer to
the question because the Constitution
itself sp far has been amended four-
teen times, and two more Bills are
pending sanction—Bills which do not
have even an-one-millionth of the
importance which the language issue
has at the present day. Dr. Subbara-
yan in his dissenting report had men-
tioned that while Commission had its
sittings, the Madras Government sent
a second letter requesting them to even
recommend an amendment to, the
Constitution,

We have been receiving threatening
letters and communications calling
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those people who are in favour of
English as ‘Deshadrohis’. In the great
davs of the national movement, it was
the English language that combined
the north and south in one common
bond of friendship and brotherliness
and the ‘English-speaking’ people were
in the vanguard of thosg patriots who
fought for the country's freedom, To
address such Jetters to those who have
get a soft corner for English like this
and to address them letters like this
will merely is tp drive the iron into
their hearts and m~ke them stand stif?
in an uncompromising attitude,

The non-Hind| speaking people have
languages of their own, languages
highly developed and cultured with a
glowing literature extending back
over a thousand years. They are
proud of their languages. They feel
they are not yet acclimatised or re-
conciled to a comparatively later lan-
guage an infant language like the
Hindi dominating the all-India scene.
They feel that a State language like
their own should not have that pre-
eminent position. They are prepared
to have English because they fee] at
ease with that language in so far as
correspondence at home or abroad is
concerned,

They feel that so far as languages
are concerned, both English and Hindi
are foreign languages; at any rate, they
feel that Hindi is not the language in
which Lord Buddha spoke nor Ashoka
administered his empire. They are
content with the thought and memory
that it is the English languages which
brought them into contact and under-

standing conversation with the great -

men and women of our times like
Swami Vivekananda, Rabindranath
Tagore, Dr. Annie Beasant and Maha-
tma Gandhi; they weel that it is Eng-
lish that opened the gateway to know-
ledge and scientific and technical ad-
vancement, and that any tinkering
with English would take our coun-
try back to the dark m'ddle ages.

There is only one man in this coun-
try in the higher rungs who has taken
a national, reasonable and rational
view in the matter and that is Pandit
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Nehru. His first reactions to this lan-
Buage question on August 7, 1959 have
been clear, emphatic and unmistak-
able. We heard the DMK leader Shri
Mancheran mentioning the other day
that this statement of his hag been
widely welcomed and appreciated
throughout the non-Hind{ speaking
areas.

The Bill, as it is drafted, whittles
down the assurances given by the
Prime Minister. Much has been said
about the words ‘shall’ and ‘may’' and
other things. But so far ag these two
words are concerned, I may say
thi.. we may spend days and days in
casuistry and verbal jugglery regard-
ing the meaning of these words ‘may’
and ‘shall’; but we cannot take away
from them the natural meaning that
people give them in common and in
legal parlance. 'May’ means ‘cer-
tainly’ may not’. If I mention ‘n
Parliament that I ‘may’ resisign my
membership of Parliament tomorrow,
it docs not mean that some of the
hefty Members of Parliament sitting
opposite should come to me, compel
me, put a pen in my hand and ask me
to write my resignation—simply hc-
cause I said that I ‘may’ resign my
membership. If ‘may’ is not substitut-
ed by ‘:hall’, it means there has been
a thorough some result of the assur-
ance given by the Prime Minister to
Parliament. Further, the other assur-
ance the more important assuranca,
that Hindi wiil not be imposed on us
and that English would remain the
official language for as leng as the
non-Hindi people want it has not been
implemented at all.

This is the second time in the life-
time of our Prime Minister when the
solidarity and integrity of the coun-
try hangs by a thread. The first was
at the time of the formation »f lin-
guistic States. He should have stood
firm then on it. But unfortunately
he yielded. He yielded because a fow
wagons and a few station yardg in
Andhra were purnt. He thought a va-
volution was in the offing, and he d:-
clared in the Lok Sabha in a voirs
surging with emotion that he was ac-
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ceptable to the formation of an Andhra
Province, which brought with it a
tria] of undesriable consequences,

_ Now, again, the country stands in
the same position. The integrity and
safety of our country is at the cross-
roads. It is time fer gur Prime Minis-
ter to take a firm stand in the matter
I am sure that on him lies the safety
of our country. It has been g fashion
from the time of the formation of the
linguistic States for agitators to ‘eel
that if they want to get anything done
by the Prime Minister which he docs
not really want to do they will have
to carry on a continuous ceaseless and
relentless agitation, and finally would
have to yield. These arg pressurz
tactics.

In this context, 1 would like to
quote the words of Edmund Burke,
which are instructions for statesmen
and politicians for al] times and under
all circumstances not to be carrvied
away by temporary agitation. He say::

“Simply because half-a-dozen
grasshoppers make the field
wring with their importunate
chink while thousands of cattle
repose under the mighty oak,
pray do not think that the whole
world is filled with no other
noise but the noise of these few
but troublesome insects of the
hour”,

Outside the walls of this Parliament
House, beyond the confines of Delhi,
far away to the farthest south, and
the outermost extremities pf the east
and west, there are millions of hearts
throbbing in unison with Pandil
Nehru's sentiments which he yttered
on August, 1959, that he should no
longer sacrifice the integrity of the
* country in order to appease the raven-
ous move of any linguistic demon. I
invite Pandit Nehru to support our
amendments which are couched in his
language and sentiments, nad justify
himself before his conscience, his coun-
try and the world at large that un-
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daunted he has fulfilled the historic
assurance which he made ip Parlia-
ment on August 7, 1959,

Shri Dasappa (Bangalore): In a
matter of momentous importance like
this, one would have expected the
measure to be introduced in a friend-
ly and hospitable almosphere. It is
rather unfortunate that some friend'y
and hospitable atmosphere. It is rat-
her unfortunate that some friends, at
any rate chose to gcnerate g certain
amount of heat into the discussions,
not knowing possibly what profound
and unfortunate reactions that suca a
conduct would have on the country.
Luckily that atmosphere which did
riot at all bode well for the future of
this measure has improved consider-
ably in the course of these few days
and I should congratulate the House
Minister for having been very helo-
full in the matter. A large numbcr
of Hindi-speaking prople have also
adopted a very reasonable attitude to-
wards the Bill. I hope they will also
appreciate how extremely helpful and
co-operative the non-Hindi speaking
Members of this House have been.
Therefore, I believe that this Biil
hag a better chance of success and
the bodings that were entertained cac-
lier will not come oul true,

On this occasion i would like ‘he
House to remember with gratitude the
great mission that the Father of tho
Nation understood and thp prophetic
vision with which he launched this
movement in favour of Hindi as the
one common language of India. It was
as early as 1918 when nobody Lad any
idea of sharing the spoils of war that
he did it. He sent his own son to
Madras to propagate Hindi. Ever
since in all the Souih Indian States
there hag been an unassuming move-
ment, but all the same a very power-
ful movement and a very widespread
movement, in favour of Hindi. In
those days we could not have found
much of support or patronage or fin-
aneial assistance from the Government
of the day. Even so, by the voluntary
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work of the numerous Hindj workers
aided by local leaders, be in noted,
not from those areas from where the
clamour for Hindi is the loudest today
but our local leaders, they were able
1w have somothing like 6000 centres
for Hindi learning and possibly about
4000—5000 or even a larger number
of Hindi pracharaks. Even after free-
dom they have been doing magnificent
work. In fact my complaint has been
throughout all these years that in-
spite the fact that the Constitution
laid an injunction especially under
artile 351 that Hindi must be propa-
gated all over India very little has
been done by the Government, by the
Central Government for the purpose
of propagating Hindi. I do not depend
upon any other material except their
own publications. I have been able to
gather figures till about 1957-58. For
the propagation of Hindi the Central
Government has spent about Rs. 9
lakhs, out of which Rs. 8 lakhs have
gong 1o the Hindi areas and about
Rs. 1.20 lakhs to the non-Hindi areas.
I have pot detailed figures. I am think-
ing whether anybody was at all ser-
ious in this matter. It was no happy
commefitary for the Ministry of Edu-
cation yesterday when our Prime
M:nister said that more than this
Ministry. it is the cinema industry that
has popularised Hindi. I was inclined
1o intervene and sayv: do not forget
the voluntary work that has been done
bv the people of those areas. If here
and there vou hear the voice like that
of the DMK friends, the fire-eaters at
other end....(An Hon. Memher: are
they lonely?) you should not ynder-
stand that the rest of the South India
is inhospitable to Hindi. My friend
Shri Vasudevan Nair just now suaid
about Kerala. Andhra and Mysore
have been running a number of volun-
tary institutions for the propagation
of Hindi and Tamilnad I must say 1s
doing equally well, if not even better,
though the voice of our DMK friends
is much louder. I may say that there
are quite 3 number of people who
speak on the platform against Hindi
but they chaose to send their ladies
and children to these Hindi institu-
tions and see that they learn Hindi
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Just as we hear many Ministers and
others speaking about basic education.
or Hindi but sending their children.. .
(Interruptions.)

An Hon. Member: They are send-
ing their children to the convent to
study English, while talking of basic
education. Are the children of DMK

Mr, Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shri Dasappa: They are sending
their children to the convents where
English i3 the medium of instruction.
This is the kind of life that we see but
that should not in the least men that
so far as this Bill is convened, it is
likely to meet with any large opposi-
tion.

The matter has assumed such a
controversy as the Prime Minister
was pleased to give certain assur-
ances. In fact the Statement of Ob-
jects and Reasons states very speci-
fically that the Bill has been brought
forward in order to implement the
assuranc2s given by the Prime Minis-
ter on the 4th Seplember 1959. Does
this ¢mbody or enshrine all the as-
surance in itself? That is the main
guestion.

Mr. Deputy-Speaker: The hon.
Member's lime is up.

Shri Dasappa: Hom many more
secconds or minutes I can have?

Mr. Deputy-Speaker; You have:
taken ten minutes.

Shri Dasappa: I shall conclude in
a few minutes. With the explanations
that have been given, it is evident
that it does enable English to be
continued along with Hindi as the
official language with no limitation
of time and further the fact that the
various States including the non
Hindi speaking States will be con-
sulted is a matter which is gratifying..
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To that extent it must be reassuring
to the Members,

i pleaded elscwhere to  introduce
the word ‘shall’ instead of ‘may’. In
the context of what the Prime Minis-
ter has stated ‘may’. will be zg satis-
factory as ‘shall’ My hon. friend
Shri Hanumanthaiya stated the other
day that after all this is not a thing
which could be decided merely by
a provision in the law, If for instance
this law is not going to be imple-
mented not only in letter but in the
true spirit, the non-Hindi speaking
people have enough strength and
solidarity in them to  assert them-
selves against such a thing.

There are certain friends who
want to spell out everything in de-
tail. It is not fair that logic should
be driven to that extent. We should
not drive the measure to the logical
limitations, 1 am reminded of a play
by Ibsen, Demand for the ideal. There
was a very happy family, father,
mother,  children, brothers and
sisters. Thev were getting on ex-
ceedingly well, peacetully, contented
and happy. But : great reformer
eame in their midst and he told
them what the behaviour and the
con“uct of the father should be, what
the character and condurt of the
mother should be, how the son
chonld hehave towards his parents
and how the hrother should behave
towarde his =iter and s4 on From
that da2v, thev bepan to test  their
eonduct in the light of this fine
ideal which was helgd out by the re-
former before them. Now, would you
belisve that house broke intn frag-
ments. So, what I am suggesting is,
it is better that we do not trv to be
ton logical like that which endanger
o unity. T.ot 1; leave it here. After
all it is o life-current that we are
hnving. Language is a growing thing
and through it various ideas also
grow. Therefore, T would supgest
that these matters khould not be
driven to their logical conclusion.
The Bill. on the whole merits the
«wupport of the House.
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Shri Bakar Ali Mirza (Warrangal):
Mr. Deputy-Speaker, Sir, from oue
side of the House there hag been a
fear expressed that this Bill perpe-
tuates English, and from the other,
that it is an imposition of Hindi,
that ig from the southern regions.
Naturally both cannot be right. It
is quite possible that both are wrong,
because, as far as I can sce, this Bill
has tried to take into account the
feelings and emotions angd the ideas
of the Hindi-speaking rcgions and
also the fears and doubts and the
apprehensiong that exist in the minds
of the South. The Government have
trieg to accmodate reason and
emotion together ang this is the best
they could do and, 1, without any
reservation whatsoever, accept this
Bill.

There has been a great deal of
talk about the merits of English.
Some gay it is the window to the
outside world and some call it a gate-
way and so on, Some claim that our
unity itself depens upon the merits
of English language and by its use
in this country. They forget tb'?t
while English has beep a communi-
cating medium between States and
the people in this country, it also
gave birth and is responsible for t.hp'
creation of Pakistan. So. to claim
all sorts of things for the English
language is not at all a correct thing.
Surelv nobodv iz going to disrard
Engiis‘n. It does not matter v.that
language vou have. The Russians
are learning English; the Germans
are learning English, and it will be
an advantage. We will do so. But
at the same time. the claim that
English is our saviour. that Enelich

. is the only one thing through which

we can progress, I think, is simply
unaceeptable. Those who want Eng-
lish do not do so because they think
that English is as good as a natinnal
lanpuage for them. Tt is only a
weapon which thev are using for
protecting something else. So,
what they fear is, bv the introducticn
of Hindi, not the imposition of Hindi
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bul the dominance of Hindi-speak-
ing people. This fear is genuine.

My hon. friends from the Hindi
arca may say al] that is not true; it
would not be imposed and we do not
want to put any hurdles in the way
of the south. At the same time, look
at the whole picture of our linguistic
States. In every State today, the
person whose mother-tongue is that
of the State language has a deflnite
advantage not only because he knows
that particular language but of the
very fact of having been born as a
person belonging to that community
or language; that is the emotion.
That is the thing that exists today.
Whatever you say, you cannot re-
move from the mind of the people
in the South that lurking fear. So,
the problem today is, how to meet or
remove that fear.

Look at the suggestion of having
examinations by the Union Public
Service Commission in’Hindi »snd
how it created a furore; they were
frightened. The only way is to see
that there is equality of load, that
all people carry equal burden. Shri
Nair suggested that the UPSC «xa-
minations should be in 14 languages.
The difficulty is about the evaluation.
We have a competitive examination:
if one person is answering in one
language and another iz answering
in another language, you cannot com-
pare the two, ang the comparison of
two standards becomes difficult.
There is this difficulty., But there are
other ways you can devisc.

If a person’s mother-tongue  is
Hindi. wou must compel that person
to take some other language. I insist
on some other Dravidian langrage
like Malayalam or Tamil or Teiugu
or Kannada, becausc then they will
feel the difficulty that the people
from the Kannada and Tamil and
similar areas have to undergo to
learn Hindi. Thic can be one. Tak-
ing all our Hind; enthusiasts, can
any of them te!l me if they have
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made any attempt to learn any South
Indian language—enthusiatg like, for
instance, Dr. Govind Das ang Shri
Prakash Vir Shastri? (Interruptions)
They did not.

-

Now, it was said that the three-
language formula has not been im-
plemented, So, they say there should
be a national language You cannot
have an official language by passing
a resolution. If Dr. Govind Das and
Shri Prakash Vir Shastri, for instance
form a Government today, they will
not be able to make Hindi ag the
official language fropn 1965. 1 chal-
lenge them. PEven after 10 years
they will not be able to do it. What
is the use of arguing an lamenting
and crying over a thing when they
know it is not possiblc. So, we have
to do the next best thing. So. there
is a psychological malady and you
have to find a cure.

An Hon., Member: What is your
cure?

Shri Bakar Ali Mirza: [ said that
the load must be equal.

Dr. M. S. Aney: How would you
do it unless you trust those people?
(Interruption).

Shri Bakar Ali Mirza: For ex-
ample, in the UPSC, for the purpose
of the examination, the Hindi-know -
ing person must be compelled 'to
take some Dravidian language. (In-
terruption). T have got wvery little
‘ime. 1 know come {o the assur-
ances. Shri Frank Anthony warted
everything to be put down in writ-
ing. Shri Prakash Vir Shastri, on
the other hand, wanted to .. . (In-
terruption).

Mr, Deputy-Speaker: Order, order
Let him proceed.

Shri Bakar Ali Mirza: In this Bill
itseif, there is a provision for having
a committee, and the committee will
be rlected on propertionzl repre-
seniation. Naturally, the committes
will consist of a very large number
nf people coming from the non-Hindi
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areas. If this commniltee makes
suggestions, it will have a binding
not only on Parliament but also on
the .aon-Hindi speaking accas. They
are repesented there. Naturally, the
Government will net take any step
whieh will create a furore and dis-
catistaction in the whole of South
India. That is not statemeanship.
That is not the art of Government.
Tnerefore, there is mc¢  1eason tor
fears ang doubts, Suppuse, even if
Sari Frank Anthony tu have euch
thise things are put Jown in wriling
Parliament can always ;change it.
Where is the guarantee? He cannot
navc a steel-frame like that.

Then, Shri Prakesh  Vir Shastri
was saying that the assurance should
have been given when the Constitu-
tion wa- framed. How could that
be done? After 15 years we are
faced with a particular situation and
that  particular situation demands
that the people in the South who
have got fears for the South. There-
fore, I think we will be making a
great mistake if we givide the peo-
ple and so on by creating this pas-
sion about Hindi, English, Tamil and
so on.

Turther, it was asked that the re-
port of the committee should be sent
to the State legislatures. I am dead
against it, because the conditions in
the States are such that when a
thing like that goes there, then the
emotions are roused; there iz compe-
tition; to take the extreme view. locok
at the river dispute and see what
stand they have taken..

1 ask the people from the Hindi
areas, why has not Hindi grown and
why do we still feel hatred for it
after 15 years of independence? I
come |, from Hyderabad where the
business off Government was con-
ducteq ip Urdu; the instruction in
university was conducted in  Urdu;
angd the proceeding of the High Court
were conducted in Urdu, but still it
wag quite easy for the Government
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of India to have a university in Hy-
derabad in Hindi medium. But our
Hindi enthusiats are so afraid of
contamination of Urdu. So, the whole
chance of utilising the apparatus that
was there was lost because of this
attitude of the Hindi. speaking peo-
ple, They are creating a3 new langu-
age; every day a new word is coin-
ed. They just think that by bring-
ing a dictionary like Dr. Raghuvira,
they are doing a service to the langu-
age. That is not the case.

I come not from any particular
areg with a language, but my mother
tongue is Urdu. I do not belong
either to the Hindi or non-Hindi
area. Urdu was borne in the bazaars
of Delhi. But unfortunately today,
like Karna of Mahabharata, it is not
recognised by the family and it is
ousted, If tomorrow we have a
kind of country with India and
Pakistan as 3 sort of federation—if
you have that picture in mind: it
not politically, at least on other
grounds, some sort of federation is
bound to come—on that day
how much advantage there would
have been if you had a language that
would absorb Urdu angd become the
common language for the future? Tt
was because of that our great leader,
Mahatmy Gandhi foresaw that vears
ago and he jnsisted upon Hindustani
in Devanagari and Arabic =cript.
Having that idea in mind, I think we
should be more generous and more
liberal, to accept this Bill and work
with a feeling of service to the coun-
try. With that in mind, we can go a
long way.

Dr, M. S.: Sir, let me thank
you for giving me this opportunity
to participate in this debate This
Bill is in my opinion a confession on
the part of the Central Government
of its failure to discharge the duties
and obligations laid upon it by the
Constitution under Chapter XVII
The objeet and nature of all those
duties and obligations have been
#learly and unambigously laid down
in Article 351 which gives a special
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direative for _ development of the
Hindi ' language. That anficle is
there in the Constitution for the hon.
Members to read.

In this connection, ] desire to quote
the opinion of my friend and one of
the most respected Members of the
House, the late Thakurdag Bhargava,
expressed In higs minute of dissent
to the report of the Committee of
Parliament on offlicial languages at
page 103. 1 will only quote a small
portion—a few sentences—from that
paragraph. He said:

“l must frankly say that had
the Education Ministny been
active and done its duty from its
start, i.e., 1951, the present situa-
tion in regard to the language
dispute would not have arisen.
But it is no use now bemoaning
the past.”

Along with him, I also think that it
is no use bermoaning the past. There
could not be greater condemnat’sn of
the policy of the |present Li Ithe
period from 1951 to the date of the
publication of the above report.

I would agrec with Mr. Bhargava
that it is no use bemoaning the past.

There is another matter which can-
not but sadden the minds of all
those who worked for Swaraj under
the inspiration of leaders like Late
Dadabhi Naoroji, Lokmanya Tilak
iand under the dynamic leadership of
Mahatma Gandhi and contributed
their humble mite not only to the
bringing of Swaraj, but also to the
building up of the Constitution
What we find is, there 1is a great
difference in the attilude of the peo-
ple towards Hindi then and the at-
titude of the people towards Hindi
now. At the time of the Constitu-
ent  Assembly—most of ug weTe
present there in the Assembly, when
the matter ‘was ultimately brought,
it was unanimously adopted. There
Waz unanimous support to the recog-
nition of Hindi as the official language
of India in Devanagari seript. There
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was no difference about it. But here
find today there js not a negligible
section of the House which not cnly
does not acrept Hindi, but considers
it a matter of a serious nature, dis-
regard of which may be followed by
serious consequences. This kind of
threat ig there.

Shri S. Kandappan: It is a deroga-
tory to us.

Dr. M S. Aney: I am not saying
this in disparagement of what my
friends have spuken. My points is,
this is the gsituation in the country
today, of which Members have to
take notice while considering this
present Bill.

In 1963 we hear harsh and jarring
noteg of opposition coming from at
any rate not a negligible section of
the House. Threats are held out of
partition of Bharat into North and
South India b;\- certain groups. And,
we find some very eminent public
men add their powerful voice of sup-
port to this cry.

Among other reasons, I have no
hesitation to say that the agitation
that swept over Bharat for demand
of linguistic provinces and ended
after the formation of a number of
new linguistic States such as Andh-
ra, Kerala, Karnatak, Maharashtra,
Gujrat and Madhva Pradesh roused
the linguistic fanaticism in the coun-
try. And, it has not at all disap-
peared with the creation of the
liguistic States. On the other hand,
every dispute between one linguistic
province and another, be it of an
economic nature or of administrative
nature, has been found to be incap-
able of mutua] settelement. Vidarbha
area, for its non-linguistic attitude
and its strong stand to keep itself
aloofl from being drawn into these
disintegrating forces, demanded a
separate existence for itself as an
autonomous unit. But the Govern-
ment of India felt itself powerless
ang succumbeq to the inflence of
the linguistic fanatics.  Linguism
destroyed the broader outlook and
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[Shri M. S. Aney]
dimmeq the nalionalism,_coming in
the way of compromise and mutual
settlement of differences between
themselves. That ig the situation
which we find today.

Once the idea of identifying the
greatness of the State with its re-
gional language was thus fostered, it
was but a step forward for a further
and dangerous deterioration that
some of the enthusiasts in these se-
parate linguistic States could easily
raise the bogey of Hindi imperial
rule over the non-Hindi Indian
States. It seemed as if free India is
going to get a challenge from seve-
ral bigoted groups in Madras, their
sympathisers in  Karnatak and
Andhra, threatening the unity of
Bharat at a time when a foreign
power like China has already in-
vaded certain parts of the Himalayas
on the northern borders and another
neighbouring State, Pakistan, is tak-
ing all possible steps to add to t"
difficulties of India.

It is freely written in certain
papers that the right of secession
from the Indian Federation is per-
fectly constitutional. Who are the
persons who are taking part in this
discussion. Some of the most emin-
ent public men of India are taking
part in this discussion.

14 hrs.

Sir, I have dealt with this asp«
at some length because 1 think that
the Membcers must have a correct and
concrete picture of the situation ir
which the Government of India is
called upoen to tackle this problem.
We are living in a state of emer-
gencv. Do mot forget it. The stale
of emergency is etill there. The
situation is a peculiar one, All these
factors have to be taken into conside-
ration befors ¥ou pronounce your
opinion on this Bill.

If what I have said above is cor-
rect, then I say without any hesita-
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tion that the need for the whole of
India to stand united was never so
imperative and urgent as it is today.
When a grave situation arises, the
leaders of the nation have to be bold,
brave ang benign.

I say, Sir, that the present Bill is
the result of the combination of these
three great qualities which can help
the nation to persuade our disgruntled
friends to be with us to serve the
motherland and present to the enemy
nations that the integrity of India
both emotional and physical is in-
violate and that any attempt at its
violation will be stubbornly opposed
by India as a whole. This picture,
in my opinion, is necessary, and the
whole world is looking as to how we
are behaving in regard to this matter
and what ultimately will be the im-
pression left on the people of India as
a whole. That is the main point that
we have to consider, ang not as to-
how many people are speaking Hindi
and how many are speaking languages
other than Hindi.

I believe strongly that the present
Bill does that to a great extent, I
do not say that it could not have
been improwved on.

Now I shall deal with a few points
in the Bill as it is to show how and
why it shoulg be acceptable to all, the
whole House, even 1o my esteemed
friend Shri Frank Anthony and the
members of the community. The
first and foremost thing of impor-
tance is that the Bil] does not touch
or affect in the least the exalted
position given to Hindj in Devanagri
seript as the official language of the
Union. 1 want hon. Members to re-
member  that. Secondly. English
language shall continue to be after
1965 what it has been since 1948 and
for transaction of busines: in Parlia-
ment. This is status quo. This is a
matter which those who are opposed
to this Bill looking at the whole pic-
ture should see, that at least
for some time to come English
language will continue as an associate
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language. + Thirdly, there would be a
commillee appointed at the end of ten
years to review the progress made in
the use of Hindi for official purposes
of the Union, and submit a report to
the President making recommenda-
tions thereon. Fourthly, texts of the
Acts of the Union will be in English
and the authorised translation in Hindi
as Hindi texts shall be prepared. I
would have liked the position rever-
sed rather than what it is stated in
the Bill. Fifthly, the State legis-
latures are free to adopt regional
languages for their Acts and also
for use in High Courts ete. Though
the Bill prolongs the use of English
beyond 1965, its displacement by
Hindi as the national language is
kept ag the goal to be achieved.

As the progress of Hindi is kept
dependent on the report of the Com-
mittee and its recommendations on
which, Parliament will have to act,
there is no question of imposition of
Hindi on them. It shall make its
wuy towards the goal by parliamen-
tary methods which consist of con-
sent in a particular way of the people
of India speaking all the wvarious
languages. The question of offi-
cial language of India is a national
question and not one of Hindi-speak-
ing or non-Hindi speaking people.
The Parliament cannot abdicate its
sovereign right to please even the
Prime Minister or appease some of
the disgruntled people of this coun-
try. While making a law for the
whole of India, Parliament cannot
abdicate its powers anj keep it de-
rendent upopn the consent of some
minority or majority or some dis-
Eruntled people.

Sir, there is only one more point
which I want to touch. The main
difficulty in this matter is that the
object of higher education is service
of the State and Union, even now as
it has been before. This object has
to  be changed. It is mainly this
thing that has created the whole
trouble. An  equitable distribution
Of appointments among people of
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regional languages should also  be
possible, If these things are taken
into consideration, the present  Bill
should appear to be a measure which
should help us to bring about a kind
of understanding 1o maintain the
unity which is the great need of the
hour.

There is one more point. Many
people resent the idea that we should
have to use and accept English as
associate language and medium of
education even after 15 years of our
independence. It is so because we
have not become self-sufficient in
this direction, as we have not been
self-sufficient in the matter of de-
fence. We require their arms, their
technicians and so on to prapare our
defence and even industrial pro-
gress. So also, in administrative
matters we shal] have to accept
English as our associate language.
We have to preserve the territorial
unity and administrative smoothness
and efficiency with the help of Eng-
lish weapons and English language
also for some lime to come.

Sir, if my friends approach the
question from the points of wview
which I have tried to place before
them, they will have good reason to
congratulate the Government on hav-
ing found a solution to the rather
ticklish question of the official langu-
age problem_ If this Bill is properly
worked, then at the end of ten years
the difficulty will be much less. I
would say, Sir, do not allow the
present solidarity to be imperilled.
That ijs my main advice to my friends

73 AT e g R awfa afew oo
When in time of danger everything
is likely to be lost, the wisemen will
part with half and settle the affairs.
I, therefore, end my speech with a
Sanskrit quotation from Rgiveda:

HTSGeNT HATEAH F A1 RA{f7 ATAH
Be together, think together, know
each other and be united. Sir, 1 sup-
port the motion for consideration of

the Bill
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Shrimati Akkamma Devi (Nil-
giris): Mr. Deputy-Speaker, Sir, the
behaviour of some of our Hindi-
speaking friends on the opposite side,
the hon. Swamiji and others, at the
time when  the President's Address
was delivered to both the Houses of
Parliament by staging a walk-out,
and also at the time of the introduc-
tion of the Official Languages Bill by
trving to break the rod and also by
shouting, and also the other day by
performing a havan, a bonfire in the
premises of the Parliament House and
always interrupting our Prime Min.
ister and other hon. Ministers of the
House whenever thev speak in Eng-
lish, clearly reminds me of two lines
from a poem which I studied during
my school days:

“Men may come and men may go
But 1 will go on for ever”

These friends are not ronsiderate
towards their other fricnds who come
from non-Hindi-speuking areas.
Whatever their difficulties are,
whatever their problems are when
immediatelv it is switched over to
Hindi, they do not bother at all. I
would lie to gquote again two lines

“Water, water everywhere
Not a drop to drink.”

These friends always go on ghouting
“Hindi, Hindi". What about their
friends from the non-Hindi-speaking
areag who do not have the advantage
of having Hind: as their mother ton-
gue. These friends are always incon-
giderate. They do noy pause for a
second tothink aboutl the mon-Hindi-
speaking people who form 60 per cent
of our population. They do not think
that these areas, thesc States are also
ur: the map of our count:y. By their
extreme views, they are doing more
harm to Hindi than gtriking deep
roots to it in the Indian soil.

We from Tamilnad respect Hindi
and love Hindi. This is  clearly
proved by the voluntary efforts of our
people and the State Governments to
bring in the three-language formula-
Hindi, English and Tamil. Hindi is in-
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cluded in our syllabus from the fifth
class onwards. Many boyg and girls
have passed their degree examina-
tions with Hindi as their second lan-
guage. Voluntary efforts are spread.
ing and, even now 1 am happy' to say,
many women's  associationg  and
Mahila Mandals in the rural areas
have taken up teaching of Hindi as
one of their activities, I am  also
proud to say that there are many
women graduates in Hindi in  the
South. They have taken a step fur-
ther to spread the teaching of Hindi
to their less fortunate sisters in these
“areas,

Taking my casc as an example, 1
had not had the advantage of Jearn-
ing Hindi during my school days or
college days, because 1 took French
as my second language., Even inside
the House, though 1 do not follow the
speecheg of my Hindj friends, I sit
quietly and listen and try to grasp
and understand the points. I have also
made an earnest attempt to study
Hindi. That I am earncst at this shows
that we respect Hindi  and we love
Hindi. Mere shouting will not prove
one's affection for Hindi.

Along with my friends from the
South, I too have an  apprehension
about the use of the words “may” and
“shall’ in clause 3 of the Bill. Ordi-
narily. the word “may"” means may
not. Now the hon. Prime Minister
and Law Minister have stated that
the word “may” also means “shall”.
So, the position becomes clear and my
fears are removed.

At the game time, 1 feel thal our
respected leader gnd also  the hon.
Home Minister, who alone understand
the feelings of the non-Hindi-speak-
ing people. should give us an assur-
ance that the word “may” shall be
substituted by the word “shall”, so
that we will be having English as an
associate language along with Hindi,
and, secondly, that English will be
continued as long ag the non-Hindi-
speaking pecople desire it. Here I am
stressing the importance of English,
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because it is the international lan~
guage. tl is also very necessary for
the study of technological subjects,
scientific subjects, medical science, in
fact, for the learning of everything
relating 1o the gscientific world. Then,

we arrange for technical experts
coming here from  friendly foreign
countries. Similarly,  delegations

from this country go to foreign coun.
tries and foreign delegations visit our
country for discussiop on Plan pro-
jects and business or on  study tour
and pleasure trip. Therefore, know.
ledge of English is essential for inter-
change and exchange of ideas. So,
along with my friends, 1 give my sup.
port to the Bill, only with the request
that English should continue a5 an
associate language along with Hindi
as long as the non-Hindi-speaking
people desire if.

it faa Aroma (7)) - gTiena
"EA, # H9 ¥ AT ATEE g T A
oy qfgs w397 ™ Hwv Azfaw
wE F AT 0T 99 OF 706z WAy 4
REATT FT T qI9 g fraArT G
ST 7T 2. AF W94 AT qFE 7T F
oaq7 {40 | 47 T W #T T
ATAT FT ¥57 aga 7eeaqor & | § e ma
T 7 # a7 f Ad g vw
AATE FT AT q FAT AAT E
& ammT A A o¢ wiEfaw At
Y TR ETFEE g | w23 A
F fam “arew’ Ay AT & aa d,
Fws, wvEdr wifz &7 oy wrEfhw
qravHt § ‘miAr F = ogaw frg @A
A T & fAET AT | T OAYE {
AtzEt wrart F1 oox feFmAd g &
1 7T FAF ol O R wm o
W ¥ fau qm7 g1 zfaw wa &
AT & apfrar FA1 AT E F T
3L F e F 9z 97 A &
fom =1sft 7Y 2 & A et ofr A
aTd % T3 TH 8 FY AT AT, A
I WY ;T AT AMIEATSA | I F
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AT ATGT EF FTOAIT FT5 | § AT &
19 qE 59 7 gEO 77 F fAv §arT
g1 & o et 7 & 3w o 7w
WE a7 9|, @ia 72 Wi 9uE; &4
FTA |

TEFIHA WA T 5 & 7 /e
W i § | 99 AET I IA F
qEFT T A T AT W AT T 047
FETILO FAT ZAT 47 I 7EA T 9%
Ffeat a4 TegA T GAAIAT 4T AT
gAIl a%F 30 3§ IV AR AEFT G0
qr | 9 9T a:a%mqqr-ﬂ gr a7
IR AT F #F T qIAT T FOwAn
39 797 Hacqy a7 € 5 g5 aa w1
G A A FIT I AT I AT
gopd & W 9fsa 2w 9 afE w
d1% 97 I8 qa7 {7 TE A7 v o
ag "% 7 g ARF qdr 1 | F
AL T AG /9K QT q F 9F 4T E
o7 gn F1 Sifam @@ @ 7 a9
WEIF 3 T 4%9d F #4E 9% 0t
FIATAT T IAFT IR qa7(T fam )
ER 7 @ qreft 39 avg § 3mE A
AAAT H HAT |

gra s fz==1 foaar fF 39t
FAdr Afgm gt AL FA 2 AT AR fE
#1419 § 7 ag maARz F1 faeame §
a4 & fam & madue 99 TRE FaET
AqTEdT § | TEE qORIL T HT A @
fF oI T2 AT F WET I &F WET
fﬂa‘i FAAC ALY & faaa f& 'fﬁT'ﬁ'
Tifgr 9 W7 g7 F far gg "vFw
AN & 1 7 o AFATZ A AT ATAT §
f& a7 e 00 ¥ a5 7 79 fF 59 Tw 1
Ay faem 2, 30 maAHz 7 zfeor i
ey w7, & ard e wgar faar & 7
g % 3 fw e & g=e & fam agy
& @01 7 @g wE AT g9 fFar
FOE! 798 I Zferor 7 famy wA17 F
fao g= foy Ffew g8z 7 0 faar
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£ 7 ag a1 g9l afsww 7 fFar 2 afew
qeET A A & o fvaar gav fzar
g 7 & a1 5oL § A% FgAr Tga fE
A7 TE WIS FI WA I T HGA @A
Ired: & A1 98 fe=1 A 5T AN w
FAT TOAATET F oA &1 | fg=r 14
WA FAT ZT W &0 TA AEIC A0
THT OFATT ILHFIT FL 2 A5 g7 AW
<A1 F1 qYA 31T AT T Mo To
THo HIT Gio Hlo THo FZIGT ¥ 42
&% AT 578 AU F TFEAT F17 FT
¥ | wiw  wefwe afgw § &F#¢
AdFz FTar & 7 oww wadRe &
A fFEr g H 7 7 397 wEW
Fret Fgrg 7 2 av few 7w aet
FEAHE? 98 74 Fga ¥ & 9T 7oA
2 qfem v r fra a1 & 7

oIF qAE ;T FEAT T OAFT
gfaor & FwarawTee aF A7 A6 fwe
¢ feedr-3d, avelt et &1 wwad &1
gafan w3 @ = &t i 7 &1 A
fgt ¢ g, 79 W IF AT
zR grIq A Sia gafaa I I g a8
# g¢ wvAar g 1 & o Infaa & oF
faamdt <21 g WY & gufera wan g o
# gaafera A searaF o @ g ) Afww
¥ 7gm f& Fwgr gnfas =7 & a=my
7z *& w=ar & f¥ 77 9w 2w A fes
1T WA i A2 22 B AT AR | g9 AR
s 412 a1 g 1 aws awa

7 3 W T ¥ T30 whvamw a7
s 2 | & o gy @ fai e aw
€ qifeariz # §T F7 W9F WU §
mfwar zi & %z AW 5 IR
mfegt ¥ TA FETAT AT Afard
Fv fzgn & —

g AT A H, IETE A< A o
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sEM F9 n§ Ifaw A 5 g
INET OF qEF W1 AGY T {5 gwiA
¥ Fg1 ! afgw gaar fafsaa & f5
AT GYT U IR IH I &1 F1ET
iz mferar & 0 & #1733 F T8 F7
fag @@l sz =agm fx fam 3o &
IF1A o7x foar Iqi TT 1 F1/A1 Hi7
mieat T g aa g 1 fom avz &
AT ¥ WIS F gEAT wATA E
YT § HIT AR ML qA T IET AE
WA W TH HeE AT AT A
arfge « s & e 97 fEmy w0 T
WATST FT AT TLHTET HIT TATATET &
9% 97 AT 7 29y, & ga% amwa
ATHETF &1 ST | WAC 3 W A
arFE /1T WL TFHAT AT 8T & Av
ag fei grm g = awa & ) fa=i w0
LA W67 BH A q9 gt fFar 2
afes fg=r &1 At Trewer #7989
pevc ¥ &1 oy #7 fzar 41 1 =7 @y
wgr gfeagl, Tedw WKl =4, =T
aT¢ A, Tifasg asey 94, T A,
qum aq Az 7 feear F1 TewmEr
qar w7 faar | g we gt
F AT HIY O TATH TATE TIEAS:
w1 f& qoTa ¥ o g g=E v aw
¥ fav fedl ao Tgwmr & e
4 | THT FIH FT FTOU w@ATAfaE o
FifF T2yl # faedt w7 & sy
WA | FTIF F AT i q waeq fg
TE AT & & I AT F AT FEAT
g fo & 57 %1 < faw & 3w fg e
ferar &Far g

S T AT EATY W FA(H B
933 § @ 928 a9 H UHo Uo qry T
qFa @ T o Uo A7 fav; arfaw 3%
TEA E 1 H qg gEE 2T WwEar g fw
HETH & WY T o Mo qTH A g # g
W 397 92 ¥F fegdi & SfY nyo ne
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q JEF El, AT T I ° 42 6T
FA30H FLH A A ¥ 7 fomy 91w
# Fa sgar g fsgwsrafaram?
gaw1 "taw ¥ tfaw | gw | @y g
wefea @/ 2, zamr g @m § W
fom A ® gy faw f=-
FT 2 zfwwr aEi %
for Y wfagg o foo@as & fam
o/ | A 3" Fee graf Al &7 f-
ST ®IAT g W & 7 AT a9y foen-
alT & AT FF IE A g
FrIfAdt &1 oz g7 g | gadn
T2 {o FIT ghad amq £ W1 %
s WY W&, 7 s nfafaa ¥,
IJureaw wgtEm : AkEr faw &
TIHT FAT ATCAE & ¢ Ug a1 Feaw fa

>
g !

- =it fem AT - we fg=T TEe
W IHET WHTL TN &7 norq famr
qEAT dt IEA 7AW Efredt #1Y mw
g oz gt Fer & wfaer g @m
T g fedr &7 gzig #1 syawar
FTA F T S0 9 A A6 At
e § arEl H F#E 7 wfafaa
T faoae & 3 faer oo 7 89T )

IMEE wEA ;g8 A1 HAT A
glou fam A dEwg Fart ¥
AT wfHww #Y foe = W § 99
FAHT T THE a1 § FG AT AFATE |

st fem AT c A AR @E R
WTHT gWT §YF &) W qE FTIW g
fe fesy za & &7 ToraTeT SET FY
¥ 3 FIfF Fg TgT HTETT AT 2|
fet smfae ot wf f5 gost amr ¥
A T oAt § Wi gEe e ¥ oAt
FHET AT @—IN F1 fGgEm & FH
T W qwwT oT F ) W W F A
T2 AW A TEEr v |

L fo, ot /Y, § 9 ¥ a1 Fa |
TEM g ¥ Fr fr IO w2W & A
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fear vz 1 sere @® dzavy 9 A1 oA
70 %, AV 5 IR AT AR g o
fagra #1 fandf § =% wmor Gar
T g & fa s@aes WY qadioe v
g7 39 T A W AT § 1 I Aif 9%
9 FT TA AW FT FEAT AGT A
qTHAT ?,‘ | (Interruptions) -,'_-ﬁ'q,'[
a7 FgT UeA # fw IAT ga #7742
arer &7 frgr any | F 1 3 I g

T qat faww &, 7 w7 & Ew,
FIAEL & @A L Ew

# 32, fe=r, aferma o wae
ETH'TI'E'I (Interruptions)

JUI@A WY © ATEY, HET |

=it fo oo - fET EgEEE
¥ = ate &, frre faonft @ 9 2,
q wEd A T & s F fam o
ST AT 9T F4A & fAw Ay # 1 ==
a=F FT g mreAr wafwaw 1 g2
ag 7= fa= & fFar mar @, faaw
fz=t W gafaw A1 F1 If= w@E
frar mar @ 1 Afauw F wre fo=n
reg-wrar fafesa & 1 o 3w A @
¥ € gt fgy Y Aoy &, ar &
FEF A1 FHAAT F |

WY THARAE TITA ; FTF 9 A7C 7T
faqw @ &

it fere sremm - MY o) wrE w7
T gAdT § 7

st #mr fg=y aa §, IRt 5
graw ¥ fg= 4y anfgn 1 7 #1¢

e ame 4 & 1 # faegw e

oY a1= @ g, formw 59 79w §vq
¢\ & g T wrg g fe o gfa-
afgdr @< @i, a1 7gr & frenfgay
1 a1 9% gy 9@ &
forg, aferor A< & SoT W0 HEHTL R
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[+t ferar arTrTon)
W1 IWEA T HET 2, WOT A7 THET AN
faar 7=t 2, a1 a7 gav F1 817 2
gEY a1 TH Fm F 99T q9d £

7 ugd ¥ AT Frean g (@ & foug
1 H7 74 Z0 AT § A QAT
ZWT T=4 g4 20 F | gw &1 ot fmer
fa=4T 3rizT, {@qq z@ra g 21 )
[T JT I3 AERAT F T=4 FAAT FH AL
o g R afEw AR, A1 I F ey
qvHT WrEHT 9 AT F7 aF%4 § 7 a7
Wi o Hro MTo FATH A7 T GTTATE ¢ |
7z ArSo Hio THo FAH UIT ATHHS
# 79 A A1 AZT FF9A A1 F AV -
|raT FT WA F TR F ar9F F

A 9 TR F ara § 29 fae a1 99
A7 FIAT g A7 AT FATE fF qaqne
T TAT T WA F7907 |

oft fasAaez @5 (mer): Wiy
ST WER, 9399 A § ag fRaEq
F7AT wEAr  fF 73 77 a1 aga
grr=d ¢ fF @izt amr ae w9w
wig=l A1l Gl 7 "M FU AEAE
T WE A7 M 79 2 ) feh-
WTT ArAl #1 FAT AT TZ ATEAT AL
@Y & Fa tz=T &1 =7 T FY vEwrr
VAT 1 ZECT ATAT At 93 0 TE
& ff oz F7r ® A1 T e 3 omR
T 2 FY ATIE 2, 97 A A9 WTATHI
F A § % A T #7711 oATE-
FEAT A1 A gW F 9@ F3 AT I3
R Am A feEiFr A F w7
qIRAT A7 AT | IEF TN 48 47 fw
fg=dt o AT AW rar 2, A T F
WY WA H a9t SATE 7 T w0
AR FT F YW | A AT g fE Ew
721 ot @, fg=T 7 gw W s
fgg w7 A%4 ¥ | T 17 UATT 357 06T
a1 Ay w7 fF fgEr ata gudt
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WNTHT F1 39 T41 T T27 T&AT A8 2,
forra 3 fg= &1 7= &, a7 aem wraar
g1 a wgm & e adh s
q ST #oWT IF 9AT F, d WO ZAA
¥ g wraEar &1 fawr=a 7 0

N IR U §AT AT T §G
aqd TE A ) 7 IAET AT AT A
grEfag 7T SEAr £ 1 I fEa
F arary 0 T $9 &7 TET AL IE &
qe H 1) 38 3E F A1 qw A48,
T 3F FTE TiATT AmeT N 2, feinFE
FEE H TITF AAAT AT §H7 AN G197
FT | WTAT HTAT FTR T EHT WA 55T
Fgar & T IAFT FETAr ot srfRw
zaTdr @1 5ak F4r femrra ad & fR
HT GEAL &1 WA FT L FRF AT
Fgrar =ifgn 41, 97 T AT ag TIANT
wr mww F1 ogafw o fm o=
T 21 W WA, 33 UF 977 &
JIGT F1 ST I I E | 9574 I&AT
2 fF w28 | oA fF g AT
HFET AT AT AT 8, T8 TH IFK
T gqrs o1 @ & {5 sud awdr F18r
sEat § @i g 1 fAgaa & fE mre
8% 78 v &1 frafa #1 fagir s
sifan fF gare. =1 &1 faaT ot wrarr
#, 3% qir afaT ¥ arg agrar w0y
# HAAAT E [F RaT Wi T AT
| AT AT T TIIAET & A
g fz o, AT IHwr A4 72 fAEem
f& ga wmam & w19 wg feer AT
T QAN |

AT & #iq #1 & oF 87 queaqu
arq Fgar =rzan g fat & facdr o=t
FT BT ¥ A1 0F A1 Fr 05, ¥ IH H7
areaar za1 g | 2= § 35 9w AT g
TAAT FIAT, AT ATATG HARHT 7 g0
T, (27 A ag19a FT AL 3, AW
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FaF 4y famaraar &#391 § 1 "1
gqTy I § vma, reem wifz @
T nex g F faasr cd /A
A 2 34A feedy F omIrE &7 A4
Ffom | gyF LA EA | T A TERT
Fr fastreaT sgall wi gu7, oo Aral §
BUTY wkwied H ST 49F IHT F 99 2,
F Az 21 AGT |

TA UF HIAATT %gEd 7 FAl 9
oF o1 w7 w4, (FaFr & g ww-
T /AT E | IR Fer fE wasr &
LT F A2 2917 7 7 afgardl wram
1 /T 30 |16 91 HAF TATC AN
wifaA faand 241 2, 3+% wgd F7 ATeA%
HaArT 2 1 & IF ATAGT HTET AT AW
AZY AT ATLA, T IART AT GT FT
A w31 AEHG ZHI, I a8 TH 437
F U ATAAIT HEET ¥ | A ATAR ATAA K
F fan Amit g % w72 F270(F
UF g VAT & AW FHTC ZA K
FormaT=rT 53T, YaaIr) &4, Trar adl,
217 afgardt wmadr @1 Tk w7 F1d
W grafTormy AT 21 4 FAT | 29 JT Y
ot 52 2, @2 AUl ARFAT U0 ATT F
I AT § Wl AR FRI AT fF FE
& w01y fwar, a1 & qgAT se2Ar g F
FIT THA FUST F 10 F&AT AT
[T T & 2T AT & AT, (5T 7 wTAT
FT R [AT AT AR AZT AT, HIAAT
Fr wEAT § 4T A, AT FEFIOT
AZr a1 o o ¥ I8 A@ # A AR
STAATT FATL (F ATT AM H w4l
STAT | i (FAT oft arada gy
FT 7z T 5 wasfr a1 T 59 3T
2 fF 34 2ATY 22 H F1ASAT T ATIAE
qzran, T & 9T WIATTEE A AT
TEHTT FA &

IAT F urg A4 Feeld TN TR-
HTaq T7 FT 1 AT &r | HT AT A7
TR 9 qead # (AR TGl
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2| # 71 s g (7 gwy #r afF
21t & 1 fois 9977 Wiw & T2z 99 g2
FTUA WIT AT 73 %97 7 3;99%0fA &
7z favi g famar ar fa gw wivw 321 & fat
&1 AT-ATYT &G, =] w76
F wro g 7 feafy s o2 fe g
TH 7 H §F GATHZ FqTA1 WwRAT 2,
Zr I T AT A A qieT 1T A
SASAT & IV 0 FR1 A, T w57 L #T
77 frafa o f% 29w 009 F =07 5747
a1 ZHT 34T F1 w2 qIOT FEHT A7
rfam 37 WA I wTEEEAT 9,
Ffea ore a7 feafr 787 2 1 ors 29
A g F oamfe # e &
72 zm 2 | zufan wrs ot 39ATy 2T,
St fadr F f3<rg % o F o=y |
AT 2, T F 4THA T L7 T F

Feat A8 AT wifim

ATETT W § 84 o1 @I 78 &30
WITT T2 FH et 9T & 1§ 077
AT g % i v awa ww e e
T ZHAT FE SRAT & A1 A1
TR fea133 mvg ®a I+&T TifadT ZTT
g1 & adt mIE F wg 3R A
STIAH F1 T K Z@T WYX gEAT w@d
fart & 1 & a1 7TAAT 2 f Filie S791T
Toi AYE T wAEIT F1 FFT F frae
TTETH § ATAI w@Al & AT wTedr &
fa a=T %aE 7 T @, T F 9ATOETe
AT 21 T | TH wAEiE & 9 A
T & UG TH AFIC FT AFAH 15
wft, # 2 & A gaiager mraAr £
TR BF QA 2 | AT off wmd
BAN I &1 £, § H¥ BAT WATE 2 )
7 fe=g ggrewr #1 afafafy 297 & am
HTE W2 A weaT g fF fesr et
T ot FET =R ¥ fF FTE o wmar
gafa @ L, waar 3@ fogz smo o
LqT AT ZH 4@ FHI T T TR 0
¥ & & wEr X urm 7 ouA g
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[+ faza=rz a3)

zw1 % mg § & =g1 A% @il 7 A
& A9 a7 A FL HFT R AT FAL
a1 #1 fRafr a@ & 22 &2 W, Z2
%2 AE ¥ I A T@I | IHY &
R qeaT a9 @) A 6T few aw &
F21 AT FHAT & fF A7 Ry it ¥ F
a2 4Rt & & gud W TR A
g9 | & fafswa qa & f foaey s
WNTE 2% #T §,  FF qA9AT a7 A
am = wmar o gagt @7 afg a
[T ATETHT & TRl F1 q94 ® A
1 IaFr A A gem fE FIET asy
S=fT g1 577 - oWl aRdE A I
FT OF gH7 HT AT g1 AGA |

& oy & W fama §1 oo
fesrar Tga g 1 ¥ ¥® o1 T@ WY
#17 7 F®=m wifE qmm AE 2
Aoz a9 qwiow 77 wr g f& W
¥g 7 WETOa g wAT St &1
fre st A F AL AT | IAF
IO ¥ S UF @ fawar }, a7 W
F ATHA TEAT T1EAT § | "@fqum w,
maar faur faafrdt 3 oF Wegae
gagrafa & o fEar oan, @@ o
7 | IF GEATT FT qEEH OF 93 4
g faeT ¥ a4v | 39 # QoA #
Zart W F AT WA A S s
w*wiﬁa‘fﬁg%%,mﬁm
g | 9 #1 Fg ¢ f Sfw ot gy
sifafas &, 39 F1 gH Froadz &
éwmﬁﬂf-ﬂﬂmﬁgliw
fFgem o1 SOEIfA "9 R
fow gu 8, 8 FA9H B MIIAFAT
gt & | & g9 WA S ¥ @A T
g e v ¥fregaie wdwet ¥ g9wa
¥ us WegEE W A @ 5w
T g f& ST IH AT TEAHE HTAT
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TEN AEA, WY IA WIFAT A T FAT
T A ? A 7 WX W 0%
FAEY aATE a1 AL AT A g7 FT
W ® frem PR &9 gg awd
aife @t & U6 g & wEAm A
IWT G, T 29 TF 7 &1 977 97 AqTA
Tma S Eqa dar @ T W oaw
guT Y &1d & S 3@ FT JTA I
aifa st & @ sfezzguz
o e # Al A @ 0 3w &
WY qEAT ¥ FUA WAEATHI S oA @
a1 o o § A qwA grea)
T GO T § wWEA F IR @A
Goar fear o1 9 3 ™ fae=g o
g @ fr fedt 1 agwmer A e
& FE | FE IF OTETL AT greAEla
& g fesr g9 wwwfa § &= 2
& T G o I A oE 9 ary
dar gt wE fom §1 7 &7 #A9 fwa
o4 AMA A2 ¥ | AF wrg =@ Afquam
FT HET TG AT W & AT qR
¥ wfa S # ot agaar gy Tfge
9g T4l & W A e Haw 7,
sy qaT Ataw frmvd 2 owmr &
7 T A A WA ¥ Gar ar 2
o g AT ACHT WY AT 9 FAF
TEAT AEY ATEAT & 1 F IF A1 9%
FT dg MA FEdl 2, HF STIH WA
T T TAT IZE & A W9 TET
FOA AT TG E | AF TEY I@T TOAT &
ST oW AW F gy | @ § | sf|w
qiEl #1, FEETAT F1 TOHIET § TW
fagg a1 faure &= =nfgy 1 fag
T #1 WT A 0F TH fArm §7
ferar sifgelr < v 2w = g,
I¥ T *f7g, fa=r a% o @y &
afs s-wmEAr ITO A9 I9H
dferda #¢ %, afs w9 e &

9 IF WrAAT ¥V AT ALY FIO@ av
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w1 fear § 1 aqfee faedt
famrem 1 v a9w fear mar g w4
feet &1 gy 7& fomr mar 0 omA
&1 AT Fgr aar g gy A
s2al F ag 4 fear, ag ad faar
I o o § fedy & awew
# 1 # o g fF R A 39 @
&t fzar | g R W T AET
# fardm wArafa 1 @it a1 aga
T & FFaT 91 | § OF ¥ A9 F
AT TEAT AEAT | SHAOEA &Y
frem &Y =0 & | 39 A g S
41 Jrfe At gfa & & gt T
oY, 39 % are ¥ 99 i 4 g #7
fear f & &1 g9 a9 quAT War
&1 AAT F, AT IA B OATEA A &
|9 ATq T A H IW AT AT
F% fqar | gt TTET & AT F qEA
e F1 T@AT Wear g | 9Y faw
qZa wET AwEr gt fam s
F1 wafa gure 3w ¥ 99 = & 38
A gFT FT Al A AT T A
o7 3tF THY 9FT ¥ THE &7 G
HTFTA WIGT AT FTAT @Y | B aEr
F1 ofsra AT g FIAr o wafE
oTY AN FT AT I AT AT HFAT
Y | fg 9% AT TET UC OF AT
gz e ar 9% fa@ 2, 3 oy
7 570 97 S 0F 31 97HZ 67 13 fag
q ¥ 7 & qAMA FIT G, 3T F T
F3 9 | 7 (97 aug afEmF 9w
TTETT I T, AN F AT FIAT
H FFRI ST TET 1 AT &
arr &9 @ F2 w1 miv Ay
F1 wrgar &t 0% 1 F ady @id Iw

¥

AT afzy fs 3= et &
£
[

qEa AT AW H Z Y & 1 Af AT
# o9 AAAg wIEl & @mA @A
g | 3™ aT it &t oaraer fawre
A 1 7 AW | A §, AW AT FRA
& w7 & 1| A7 £ & |4 FF
g fg Y ® sftfaq zaam Wt 2,
IF F T@IAA( FEAT TRAr ¢ AT
Tt & fF fegeam &1 ) oF W
T AW H uF g@e F awwre & fay
warr # Ard Srw, @ #61 F 39 #7 A
faa wa &, ag 99 #1 fg@r 90
fagm wmar 9 W gw owifaa &
HIF HAL GATT HE qHIAT AT &
T A F qTAT A & A wAAT A
FIE F1 ATHE AT § TA{F T7 AAAL
93 7EY | B TEET F qrF 9 &, ar
qr ama ddEc o g & 1 faan
g qg A9 g | F A g fF
T faug g maiar & fa=re fean
a9 | 39 afe & 3@ 97 TE = A
Tifgr | fa=t Wy e W S 9
famet @ #71 Fe2r 7 A W §, 77
F e F IATA A 48 T4 FF FAT
AET &, AT &9g F AT FT TATL
TIAT AET & |

Shri C, K. Bhrttacharyya (Rai-
ganj): Mr. Deputy-Speaker, Sir, I am
not enamoured of English, but cir.
cumstances leave me no alternative, I
ind it easier tg speak through the
medium of Sanskrit than through the
medium of Hindi. But the irony of
fate ig such that, standing here in the
Parliament of India, the Constitution
denies me the use of the only all-
India language that Indja has evolved
ed. It is not that I have not approach-
ed the Chair for permission to use
Sanskrit. I have approached the pre-
sent hon. Speaker as well as his pre.

+ decessor, but I am told the Constitu-

tion does not permit it. So  that is
the irony of fate from  which we
suffer that in the Indian Parliament I
am denied the use of the pnly all
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India language that India has evolved
and which hag received international
recognition as such.

My friend Shri Hiren Mukerjee has
put in an amendment that all the re.
gional languages may be used as
official languages, excepting Sanskrit.
I smiled when I read it. I  thought
that the joke that Mr. Kamath had at
his cost some time back had gone to
his heart. Otherwise, while recom=-
mending all the regiona]l languages,
why should he delete the only all.
India language out of the list? That
surprised me. But in any case that
is his attitude there.

But even while I use English, I do
not use it with any apuvlogy. Some
quotations have been made from the
Constituent Assembly proceedings. 1
would also quote some of the speech-
es. When Shri Gopalaswami Ayyan.
gar—it was he who put in this Chap-
ter XVII of the Constitution contain-
ing the articles on officia] janguages
—when he put in the article on offi-
cial language to replace English by
Hindi, what did he say? He said:

“I for one did pot easily reach
the conclusion because it involv-
ed our bidding goodbye to a lan-
guage on which I think we have
built and achieved our freedom.
It was not without a pang I
agreed to that decision.”

That is the language of the mover of
the resolution, who put that article
before the Constituent Assembly. He
goes further:

“There should be English for
many years to come. For my own
part I think it will have to be for
many many years to come.”

Mark the language, mark the expres-
sion that he uses, ‘“for many many
years to come’. That certainly does
not mean that it should be limited to
fifteen years. He makes it clearer
further;
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“My own fecling is that English
will last in the form of Bills and
Laws and Interpretations of such
Laws much longer than 15 years.”

This was contemplated when the
Constituent Assembly discussed the
official language—part of the Consti-
tution. Maulana Azad supported
Shri Gopalaswamy Ayyangar's PpPro-
position and he says:

“l am in full agreement with
Shri Ayyvangar that a period of at
least 15 years should be fixed for
it<h
And then he says: :

“The union of north and south
has been possible through English.

If we give up that language that

relationship will cease.”

This is the expression not from the
DMK, but this is from Maulana Abdul
Kalam Azad recorded in the Constitu-
ent Assembly proceedings.

Then, President Dr. Rajendra Pra.
sad closing up the proceedings that
day said:

“After all Englash Janguage has
brought us nearer and nearer.."

While we have replaced English as
the official Janguage and this Bill
seeks to replace it further, let us not
be ungrateful to the language which
hag served our purpose in the national
struggle. In fact beginning from
Raja Ram  Mohan Roy upto Pandit
Jawaharlal Nehru it is English which
goes to contribute a large part of
their make-up. Take away  English
from Pandit Jawaharlal Nehru, he
loseg the hold that he has  got over
the world today. We mn2y not [orget
it. Then, I wag thinking, why did
Shri analaswamy Ayyangar feel the
pang....

Shri Maurya: If vou take away
English, India will not lose anything.

Shri C. K. Bhattacharyya: India
will at least lose you. If we consider
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the contribution of English, whatever
else the British Government gid, it
brought about three-fold unity in
India. Firstly, the unity of language
of administration—English wag there.
Secondly, the unity of civil and eri-
mina] law jurisprudence—the same
civi] procedure code, the same Indian
penal code all through India. Thirdly,
the unity of administrative service—
the same Indian civil service exercis-
ing authority all over India. These
three unities were contributions to
India during the British period. These
are facts of history. This can never
be ignored, nor forgotten.

Then, I come to the Bill itself. 1
would like to quote the opinion that
the West Bengal Assembly gave re.
garding the previous Parliamentary
Committee report. The opinion was:
“This Assembly is of opinion that—

“(1) Sanskrit should be used
for such ceremonial purposes as
the Government of India may
from time to time specify;

(2) Parliament should by law
provide for the continuance of
English as the official language
until such time gs Hindi and some
other Indian languages are accept-
ed ag the pfficial language of the
Union;

(3) communication between
this State and another and bet.
ween Union and thig State should
be on a bilingua] basis, one of the
languages being the State Lan-
guage Bengali and the other the
official language of the Union as
it may be at the time;

and the Constitution be amended ac.

cordingly.”

Assembly not
recommenda-

The West Bengal
only went beyond the
tiong of the Parliamentary Com.
mittee but it made further recom-
mendations and required the modifi.
cation of the Constitution to suit those
recommendations.
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Now, I put before this House the

resolution passed by the Calcutta

University. The resolution is:

“That each of the fourleen
major languages listed in our
Constilution be recognised ag a
national language of India, and
that English be galso recognised
as such;

That adequate central financial
assistance be made available to
the States for the proper gnd
rapid development of the nalion-
al languages of India;

That all-India Serviceg Exam-
inations be conducted in English
and English alone for the time
being.”

That was the demand of the Univer-
sity of Calcutta. So, those who are
urging for the continuance of English
for some time mora are not moving
in the air, but they are moving on
very solid ground of popular require.
ments. These matters should be con-
sidered.

Coming to the Bill itself, I say the
Bill has a very limited purpose. It
deals with the official language. There
is no need of bringing in the question
of national language or the popular
language. A language may be an offi-
cial language without being a na-
tional language. Persian was the offi-
cia] language for some time, but it
wAg not the pational language. Sans-
krit was the official language for a
period of history, it was not the popu-
lar language. There were some ex-
pressions made here. Mr. Khadilkar
was saying that India has never had
one language all over the country. He
began by that, but he contradicted
himself by his conclusion when  he
said Shankaracharva carried his vic-
torlous campaign from Kerala to
Kashmir and from Kashmir to Assam.
How did he carry it? Could he
‘carry it because India had neo lan.
guage through which he could explain
hig campaign all over the countrv?
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How could Shankaracharya do it? He
did it because one language was
understood in all parts of India. I re-
fer to a Sanskrit book:

ey J’I"Q'mms That was composed in
12th century, Ii deals with ERg={Y

*9g3%, marriage of Princess of
Berar. Our revered leader Dr. Aney
comes from that area, He says:

SRR S I W I AEEtTiveaa-

People were coming from all parts of
Israel has revised Hebrew which has
they would not be understood to each
other if they spoke in the regional
language they adopted Sanskrit. That
is recorded in a poem composed in
the 12th century in India. Therefore,
let it not be said that India hag no
language by. itself. Whether that is
workable or not, that is a different
matter.

Then, just now, in the course of
one of the speeches T heard that
Israel has revised Hebrew which haz
been out of use for 2000 years. If
Israel could have done that, we ean
do that also. Sanskrit is not a lan.
guage of the type as Hebrew was. It
anvone wants to  go through  that
character of the language. I may refer
him to Prof. Maxmuller who went
into the question whether Sanskrit is
a living language or not. He gave a
verdict that Sanskrit is 5 Jiving lan-
guage in India.

Now. about the Bill T would say
only one thing. The Bill deals with
only two things. It retains the posi-
tion of Hindi ns it js. It does not
affect the position of Hindi as in the
Constitution. What it doez is that it
only gives a slightly longer lease of
life to English. That is the long and
short of the whole Bill. If I were a
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member coming from the Hindi areas,
I would not have uttered a single
sentence in favour of the Bill. I
would have just been quiet and left it
to others to decide the fate of the Bill
as it is, because Hindi is enshrined in
the Constitution ag the official lan=
guage. So long as the Constitution is
not changed, what is the fear and
what is the anxiety of the Hindi-
speaking people?

There ig only one cluase, clause 3,
where ‘may’ is required to be chang-
ed into ‘shall’. I feel, ‘may’ should be
replaced by ‘shall’, as there has been a
demand from many sides of the
House. Of course, it has been stated
that the Law Department have sug.
gested that ‘may’ may mean ‘shall’
and ‘shall’ may mean ‘may’. The Law
Department, I must say with all apo-
logy, is not a very sure guide on this
matter. They did not prove a sure
guide on the Nanavati case; they did
not prove a sure guide on the Beru
Bari case; they did not give a very
sure guidance in the matter of merg.
ing the functions of the Attorney-
General with the Law Ministry. Even
on all these matters they did not give
us very sure guidance. In this matter
also, I am afraid they are not giving
us their sure guidance. That word
‘may’ in clause 3 should be changed
into ‘shall".

Shrimati Renuka Ray (Malda):
Having listened to the debaie since
the day before vesterday, I must say
this that in gpite of the fact that lan-
guage arouses one's passions with an
intensity which is only second to that
which is aroused by the love of one’s
country, vet, the speeches in the
House on the whole have shown a
certain amount of sobriety which is
something of an improvement on the
speeches that we have had in this
House on this gubject before. It is
true that there are extremes, and as
our leader Shri Jawaharlal has pointed
out, those Hindi-Speaking persons who
took the step of behaving as they did
in this House at the time of the intro-
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duction of the Bill and subse-
quently have been perhaps the great-
est enemies of Hindi. In that context,
I would like to particularly congru-
late many of those Hindi-speaking
Members who have spoken during
these two days and who have shown
a certain amount of restraint.

It is true as Shri C. K. Bhattacha-
ryya has poinied out that Hindi is en-
shrineg in the Constitution. Sir, You
will recall that in those days when the
Constitution was being drawn up, there
was no feeling amongst us from non-
Hindi-speaking Stateg at the outset
that Hindi should not be accepted
as a common language. It was felt in
India that we must have a language
which would have had its origin in
the soil of thig country, that we
must have such a language
as an all-India official language at
least, as was deep-rooted not only in
the soil but which was capable of
being more easily understood by all
parts of the country, although every-
one did not know it. These were the

feclings that inspired usx when we °

first met in the Constituent Assembly
and decided that Hindi should become
the common language. But, as time
went on, the way in which certain
Hindi-Speaking Members expressed
themselves led to a very great change.
1 shall just quote what our Speaker
had said at that time when he was a
Member of the Constituent Assembly.
He said:

“I am one of those who have
withdrawn their support from
Hindi in the Devanagari script
simply because of the fanaticism
and intolerance of those who sup-
port it.

That was how things went op. That
was very unfortunate, because while
it is true and there is no doubt that
when we enshrined Hindi in the
Constitution, everyone accepted it
still, it was not for those whose
mother-tongue was Hindi to say that
Hindi must come here and now. That
sort of feeling wag there at that time,
and it stil] finds expression among
certain people.

414(Ai) LSD—S8.
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I should like to say that if we are
going to rcally have Hindi as the
‘link’ language here, the only way to
do so will be to leave that decision to
the non-Hindi-speaking people in this
country. English is undoubtedly a
very well developed language, gnd it
is an nternational Ignguage, and we
owe gz greatl debt of gratitude to that
language. It is true to say that Raja
Ram Mohan Roy did advocate that
English should be utilised in India, I
might also add that it was the same
Raja Ram Mohan Roy who first said
that Hindi should be the common lan-
guage of this country; it was Raja
Ram Mohan Roy who  also realised
that for the India of his days and in
fact, that is true even up till now, the
window of the world could be opened
to the country only through English.
So, we cannot deny our gratitude to
this language which hag brought about
our unity and which has brought the
modern concept of things like social-
ism to us. It is no use saying that
everything was  there in  the past.
Many ideas are new ideas. They are
now finding their way in  our own
languages. There is no doubt that
some of the regional languages of this
country are very  highly developed
today. [ agree with Shri Khadilkar
when he says that Hindi  developed
only much later because probably it
did not come into close contact with
the English langudge at the outset as
did Bengali, Tamil and other lan-
guages. Nevertheless, we have chosen
Hindi to be the official language of the
State. In that case, should there not
he more tolerance gbout this on  the
part of those who want to bring in
Hindi here and pow? Should they
not show some tolerance and at least
support the assurances of the Prime
Minister which have mostly been em.
bodied in this Bill? If they really
want that the whole of India should
accept this language ag the language
for official work at least or even as the
common language, then they must
allow time and they must allow
adjustmentg to take place.

1 would like to quote from Dr S. P.
Mookerjee’s speech in the Constitu~
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ent Assembly. One of my hon.
friends from a non-Hindi area had
quoted him. But I would like to read
out what he had stated just a }ittle
earlier in the portion which hag been
qQuoted by my hog. friend. He has
said:

“A language will be shaped jin
the natural course of events, in
spite of current controversies, in
spite of individuals, however big
or however eminent for the time
being they may be. It is the peo-
ple’s will that createg changes;
they come naturally and often im-
perceptibly. It is not a resolution
of the Constituent Assembly
which will decide the gupremacy
,of the language.”.

That stil] holds good today. We must
remember that if we want Hindi to
come, then we must allow a feeling to
€row to that effect amongst the pon-
Hindi-speaking people. Sir, I come
from Bengal, and 1 must say that
what Shri C. K Bhattacharyya has
said is true, namely that there is a
large aection.in Bengal and a very
important section, which doeg mnot
want to give up English for some
time. I hold the view that in India
eventually it must be the natiomal
languages including also one lan-
guage as the link language, which we
must accept. But in order that this
may be acceptable to all, we must
give some time for adjustment.

Now, I would like to say one or two
words about the actual amendments
that have been tabled to the different
clauses in  the Bill. There is one
emendment which has been tabled by
some of us. I understand from the
speech of the hon. Minister that he is
willing to accept the suggestion that
we have made, namely that the re-
port of the committee that will be
appointed after ten years should be
placed before Parliament, and what is
more, before the States. I hope that
he will he accepting this suggestion.
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Another amendment is regarding
the controversy over ‘may’ and ‘shall’.
We are very much puzzled at this
The lawyers differ gn this. There is no
doubt about it Our Law Minister
has even said that the word ‘may’
can mean ‘shall’ and the word ‘shall’
can mean ‘may’. So, where ig the
difflculty in accepting ‘shall’ if ‘shall’
can be ‘may’, and ‘may’ can be ‘shall’,
if some people want it? Nevertheless,
if there is so much difficulty over
these two words, may I suggest what
the hon. Home Minister Shri Lal
Bahadur Shastri himself has gaid
while moving the Bill for considera-
tion? He has said that English will
continue to be used for an additional
period. I would suggest humbly that
perhaps it might be acceptable if this
phrase is used instead of the words
‘may’ and ‘shall’ which create so
much of controversy.

15 hrs,

Finally, I would say that there can
be no question that the language
which we have enshrined in the
Constitution as the officia]l language
shall come to that position ip time.
But time must be given for that pro-
cess. 'There is also something which
is there in the Constitution itself, and
which I would like to read out for the
information of the House because
sometimes we are apt to forget it In
the last chapter of Part XVII of tha
Constitution dealing with the official
language, in article 351 it has been
laid down:

“It shall be the duty of the Union
tg promote the spread of the
Hindi language, to develop it so
that it may serve ag a medium of
expression for all the elements of
the composite culture of India and
to secure its enrichment by assi-
milating without interfering with
its genius, the forms, style and
expressions used in  Hindustani
and in the other languages of
India specified in the Eighth
Schedule, and by drawing,
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wherever necessary or desirable,
for itg vocabulary, primarily on
Sanskrit and secondarily on other
languages.”.

Thig is embodiel in the Constitu-
tion; ag we embodied the provision for
Hindi as the official language in the
Constitution, but we also have this
article in the Constitution. We have
to remember and realise that Hindi
can only take itg place, if it really
contains the elements of all the other
languages. As Dr Shyama Prasad
Mookerjee said, Hindi has to be aec-
cepted ag spoken in the Bengali way,
as sopekn in the Tamil way and go on.
If those who are Hindi-speaking do
not insist on the purity of the lan.
guage but are agreeable to have it
changed as a living language in the
context of the times and developed
according to the needs of the day, it
will become acceptable to all Guru-
dev Rabindranath Tagore has been
quoted. So I will conclude by men-
tioning something that he also said.
He said—'I was one of those who
were great purists for the Bengali
language. In my younger days. I
went to the length of using ‘jharna
kalam’' for ‘fountain pen’. But today
1 realise if our language is to develop,
und be enriched then we must be
willing to accept words from other
languages’. If Hindi is willing to ac.
cept all our national lanugages, we
can realise our gbjective.

In fact, we will have to accept from
other languages including English
from the outside world, if we are to
live in the world ot today and be able
to go ahead in the manner that we
want

Dr. L. M. Singhvi (Jodhpur): I am
not so credulous or optimistic as to
join my hon. friend, Shri Khadilkar,
or Dr. Aney, in admonishing or advis-
ing my hon. friend, Shri Frank
Anthony; nor do I consider it rational
% join in the decrying, discrediting
and disowning of the English language
which hag undeniably made a contri-
bution to the growth of certain modern
political and economle institutions
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and awareness in our country. That
is why I approach my task this after-
noon with great diffidence, becausé
while one group is defiantly denying
past history, the other is proclaiming
that it can deny the very context in
which we live. The proposed legis-
lation before us has, therefore, in my
humble submission, been embattled
by a two-edged sword of fanaticism
which no reasonable and balanced
person can possibly approve of. If
Swami Rameshwaranand is accused
of burning the Bill, I think there are
many here who are equally anxious
to bury it. This has, unfortunately,
created a difficult situation for those
who want tp raise a reasonable argu-
ment in respect of the constitutional
propriety, if not the validity, of the
Bill before us.

The Bill has been surrounded so
much by intemperate intolerance
from many quarters that I do not feel
so emboldened as to suggest anything
categorical. But I do think that, in
the first place, the Bill is eminently
ill-timed. While we are busy fighting
on our borders and preparing for
meeting the eventuality of external
aggression, we have been embroiled
and involved in a controversy which,
in spite of the judicious approach
claimed by the Home Minister on be-
half of the Bill, is bound to create
ill-will. 1 also fee; that the policy
and approach of th¢ Government of
India, far from being dictatorial in the
matter of enforcing Hindi, has actual-
ly been, if we go to the crux of the
ma’ter, indifferent, ineffective and in-
efficient. 1 therefore feel that tha
Bill should actually have been post-
poned or at least as I have suggested,
circulated for eliciting public opinion.

I also feel that our discussion is
greatly handicapped because we do
not have before us in terms of articla
344 the Report of the second Commis-
sion which should have been appoint-
ed after ten years of the commence-
ment of the Constitution. This is the
consequence of an inexcusable laps.
The Government cannot by any stretch
of imagination or interpretation hold
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brief for not having complied with
this mandatory provision of the Cons-
titution. 1 would like the constitu-
tional pundits or the Home Minister
on behalf of Government to tel] us
as t0 how it is that Government can
possibly and conceivably justify the
absence of the appointment of the
Commission, tp which even the frst
Ofticial Language Commission had
lookeg forward and had hoped that
that that Commission would be able to
give proper guidelines for a proper
consideration of the problem.

I would like briefly to recapitulate
the inspiring atmosphere of the Cons=
tituent Assembly when this constitu-
tional settlement, thig formula, came
to be adopted. 1 fecel sorry and disap-
pointed that after the elapae of these
years we have not been able to forge
and fortify that solidarity to which
we had looked forward ang which we
had proclaimed with so much empha-
si¢ and with sp much optimism at the
time of making our Counstitution.

T'me does not permit me to make a
prolongedq excursion into all that was
said at the time of Constitution-mak-
ing, the seed-time of our Republic.
But T should like to quote two or three
passages which are of great relevance
even today. Dr. Rajendra Prasad,
who presided over the deliberations
of the Constituent Assembly, had this
to say before the discussion on this
chapter commenced:

“Let us not forget that what-
ever decision is taken with regard
to the question of language, it
will have to be carrieq out by the
country as a whole. There is no
other item in the whole constitu-
tion of the country which will be
required to be implemented from
day to day, from hour to hour, I
might even say, from minute to
minute. Therefore, Members
will remember that it will not do
to carry a peint by debate in this
House".

We note with great regret and dis-
appo.ntment that these provisions of
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the Constitution were not lived, not to
say minute to minute or hour to hour,
but even from year to year. That ie
why 1 fee] that if we want to ensure
the ultimate actualishtion of the hope
that is enhtertained, I think, by and
large in this country, namely, the
actual of Hindi as the officia] language
of the Union, we must appoint, as has
been suggested by some hon. friends,
a Commissioner for the Hindi Langu-
age who would from year to year,
month fo month, task to task and
transaction tp transaction, pursue the
matter of effectuating this particular
constitutional provision.

I would like this respect to quote
my hon. friend, Shri Frank Anthony,
who had this tg say at the time of
Constitution-making:

“May 1 say also, at the very
outset, that I accept this premise
entirely, that if India is to achieve
real unity, a rea] sense of Indian
nationaiity. then everyone of us
must accept this premise that we
must have a national language.
Eng!” '+ is my mother tongue.
Becausc 1 am an Indian, because
English is my mother tongue, I
maintain that English is an India
laguage. The hon, Member who
has proceeded me has just maen-
tioned that English s not the
prerogative or the monopaly of
the Englishman. It has becowne
the mother tongue and assimila-
ted to or has become part of the
people in different parts ol the
world. Although Engiish is my
mother tongue, and though I
claim English as an Indian lan-
guage, I realise that English con-
not, for many reasons be the
national language of this country”.

With great respect, I beg to submit
that Shri Anthony appears to have
resiled and retraced from the position
he had accepted at the time of Cons-
titution-making.

Shri C. K. Bhattacharyya: Here the
expression is ‘national language’. Shri
Frank Anthony now says that he re-
ferreq only to official language.
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Dr. L. M. Simghvi: 1 appreciate the
difference my hon. friend makes. I
think the status of a national language
is far greater and far more important
than the status of a mere officia] lan-
guage. So that while Shri Anthcny
wag prepared at that time to have
Hindi as the national language of
India, today he has unfortunately re-
traced completely from that position.

Shri §. Kandappan: He expiained
the reasons for it,

Dr. L. M. Singhvi: I do not see that
anything has happened in these past
years to justify such a change of posi-
tion. It may be that there are people
who in that inspiring, edifying atmos-
phere were compelled by the logic of
events ty accept a national solution
to a pnational problem. It may be that
at that time their acceptance was not
without inarticulate qualifications.
But it is no longer possible for any
one to say that any other language but
Hindi should possibly claim the gtatus
of the officia] language of the Union.
1 fee] that the constitutional settle-
ment or formula embodied in the
Constitution is a salutary one which
the posterity must dutifully imple-
ment and comply with. This is what
the hon, Mover and the author of the
formula, if I may say so, Shri N.
Gopalaswamy Ayyangar to say in
respeci of the formula:

“I thought I said that the gcheme
should be looked upon as a whole.
It was the result of a great deal
of discussion and compromise. If
I may emphasise it, it is an inte-
grated whole. We cannot give up
one part of it, unless it be a very
minor or verbal correction that
you want to make, or even a
minor matter of substance. It
does not matter very much. DBut
the important things in this draft
are an integrated whole and if
vou touch gne part of it the other
things fall to pieces.”

That is the difficulty which arises with
the present Bill. I shall demonstrate
very briefly the departure of the Bill
from the constitutional formula. Arti-
cle 343 categorically states that the
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official language of the Union shall be
Hindi in Devanagiri script. There are
only two exceptions as I had submit-
ted earlier on a point of order. These
exceptiong even today do not justify
that English should be the officia] lan-
guage of the Uniop or that legislation
should continue to be enacted in Eng-
lish or that English should continue as
an official language of the Union for
all purposes in a blanket way.

Mr. Deputy-Speaker: The hon. Meme- .
ber’s tima iz up,

Dr. L. M. Singhvi: Article 343(3)
says that notwithstanding anything in
this article, Parliament may by law
provide for the wuse, after the said
period of fifteen years, of the English
language for such purposes as may be
specified in the law. There are many
eminent lawyers in this House and
law has been freely kandied about in
this discussion. I should like to know
if the doctrine of pith and substance
which has come to be honoured as the
central principle of constitutiona] in-
terpretation would justify that for all
purposes in a blanket, inspecified
way you should continue English as
the official language of the Union. In
the relatively short time at my dispo-
sal, I would refrain from quoting
from a large number of other partici-
pants in this debate but the tenor of
discussion goes to show that the cause
of nationa] unity seems to have suff-
ered a certain decline and set-back.
I say this with a sense of agony and
distress, 1t appears to be 50 when
my friends of the DMK demand a re-
appraisal cf the constitution in this
particular context. They demand
that the formwula which embodics the
judicious compromise enshrined in
the Constitution should be abrogated.
That is the objective which | under-
stand them {0 pursue {“rough the me-
dium of reappraisal, which would
certainly be doing great injustice o
the cause of pational unity because it
is through this medium of reappra‘sal
that the theory of secession and the
theory of regiona] languages as being
hostile and antagonistic to the pfficial
language of the Union would be brou-
ght up. I find a balanced statement
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of the problem as it affects us in the
speech of Shri Hiren Mukerjee. We
must try to follow an unbiassed natio-
nal policy.

Sir, I shall conclude in two minutes.
A great deal of progress has been
made in the development of Hindi as
the official Jlanguage of the Union.
Not al] the hon, Members, unfortu-
nately, if L may say go with great res-
pect are even aware of the revolution
ip a sense which has been effected in
terms of development of Hindl. Be-
cause we do not have the findings of
af second officia)] language commission
we are not able to cite the material
and take cognisance of tha great
growth Hindi hag undergone angd to
justity its increasing use for official
purposes of the Union.

"I would com:e to the Bill, now. I
have already referred to its constitu-
tlonal impropriety. I shal] take two
or three minutes. Most speakers be-
fpre me have appropriated as much as
fifteen minutes,

Mr. Deputy-Speaker: You are the
second speaker from your ‘party;
your leader has taken half an hour.

Dr. L. M. Binghvi: We should not
allow this to become regiona] or com-
munal question. It is a national
question. We ought not to allow our
petty affections to afflict our opinions,
I fee] that the sudden upsurge of an
al] absorbing love in the hearts of
some friends for the English language
ig unreal and unconvincing. It does
not besneak the feelings of the large
masscs of people in this country, whe-
ther they belong to the northern or the
southern region. Those who claim to
be the mouth piece of popular opinion
in the Southern States must take stock
of the situation. I think if the Bill
were actually to go for eliciting pub-
lic opinion but for the regional propa-
ganda it would certainly receive the
support of the people at large, even i
it embodied the principle of laying
down a certain time-limit. Before 1
conclude, 1 have to make two
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suggestions: One for the appoint-
ment of a Commissioner for Hindi
language and another regarding
the appointment of a standing com-
mittee of Parliament which may
review the matter from year to year.
Government should earnestly consider
the creation of a Hindli Ministry which
may actually pursue the task in an
earnest and planned manner. I hope
that the bringing about of the actual
use of Hindi as the official language
is not a matter merely of this or that
party, but ig a matter of national im-
portance and I hope Government will
spare nothing in seeing that the origi-
nal provision in the Costitution is
made to materialise before long. I
oppose this Bill on the ground that it
is not constitutionally proper and per-
misgible.

Mr. Deputy-Speaker: Shri Shastri,

Shri Sivamurthl Swamy (Koppal):
I may be given & few minutes.

Mr. Deputy-Speaker: I am sorry;
there is no time now. We will try to
accommodate him on clause-by-clauss
discussion.

Shri Sivamurthi Swamy: 1 am the
only person from my Group who will
speak on this,

Shri Lal Bahadur Shastri: He may
be given five minutes,

Mr. Deputy-Speaker: Let him take
five minutes,

wit foraq b e - uTERw W,
gfmar & &1 3t g &, 37 & fau o
I PR &, TEW Y & W I
1 WO ENT 2, ¥fET g mE W
T aF 9T ¢ 5 W @A a9 W
g W gw 37 Ft g § sosngE
T 0F #f=7 A4 & A1 W g9
WIEAs &1 AE G0 I AA-A
% ufraz #1 vs foe o Foqw I
ST &, 39 ¥ W EW WA A FRA
FFA FY aga faAl aF ==, @ g9
T 9T A\a & | fggema #¢ @
#g W #, TA W FrE oy wmar
T AT AR £ | W gEeed A R
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wgRAT AT F UF HIT FT 9T Fr %Fﬁ-%‘mg,ﬁﬁrm&ﬂr
TATIT g g, AfF amz @ A faair wmar F @ X o

¥ faw aga a9 ¥ 1 “fe=) | A WT S T ET A ey §
gfeuw g & # 9 gfsar & gwfae “It is not @ painfu thing that, °
isnot a in,
qF T FT 9 W I F 9O @ if T want to go to a court of jus-
s faqn maT & - tice, I must employ the English
s language as a medium, that when
“Reader: Do ] then understand that I become a barrister, I may not
you do not consider English Education speak my mother-tongus and that
necessary for obtaining Home Rule. someone else should have to tran-
slate to me from my own lan-
Gandhiji: My answer is yes and no. guage? Is not this absolutely
To give millions a knowledge of Eng- absurd? Is it not a sign of sla-
lish is to enslave them. The founda- very? Am I to blame the Eng-
tion that Macaulay laid of education lish for it or mysell It is we,
has enslaved us, I do not suggest that the English-knowing Indians, that
he had any such intention, but that have enslaved India. The curse
has been the result” of the nation will rest not upom
. the English but upon us.”
ECiUR I R ol wg Wit ?

“I have told you that my ans-

‘“We write to each other in faul-
iy English, and from this even our
M.As, are not free; our best thou-
ghts are expressed in English; the
proceedings of our Congress are
conducted in English; our best
newspapers are printed in Eng-
lish. T this state of things con-
tinues for a long time, posterity
will—it is my firm opinion—con-
demn and curse us.

It is worth noting that, by re-
ceiving English education, we
have enslaved the nation. Hypo-
crisy, tyranny, etc, have increas-
ed; English-knowing Indians have
not hesitated to cheat and strike
terror into the people.”

Shri C. K. Bhattacharyya: This is

written in English.

=5t e (fgame) o W 7
aE T E

o{¢ faramfa e : IuTeas 7RI,
T 9 AT o qiTo 33 JU & AT AT
o a@ #79 §, A § a4 9@
THEIT 37 SaraT ¥ SR 40T &Y OF
Zi SfE o gy fa=me oY o 99

wer to your last question i= both
yes and no. I have explained to -
you why it iz yes. 1 shall now
explain why it is na

The object of making money
thereby should be eschewed.

oY @@ ¥ A AT @ F, @ 6
R FC qF @ T W § ) <faw
AT ATST &7 AT ¥ Fgr Ay ¥
I ¥ gfag ¥ g9 &7 Ifaw fgeqr af¥
forerar & ar arz & «f O | Afww
A T TAH W FAT @ ar gy
Tl ¥ far W Am-faey aet @
fae #Yer g& #T & fagr o aFar
& 1 afaw & s & fag ar 9% Ffag
WTLAY &7 AT WETE, IT gAT A
F A ATET 2, IA FT BT AAT AN
diz 9%y &, T WeA;  qAWTHI &
fou 9 adf v & | g1 A B
QAT AT AT TN AR & A
qq ¥ H TF HAgE FL AT § AL
Tet ¥z 0 wTar mew @ awac R
afas T @ FHT AT TIAD AGAT
ATHT H HUAT FIH FTS AAT TEA
i afer fr e o A A g
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FUA FTHAT W@ 1 A fgr AW g,
7 F fon fgdr ot ow g@d #1d
T e qeAr wfaaed g
afgy WX ar-fg=r T« @ &, =4
F foo oA AT 91T fg=r ag
wfawy g anfgy | & av S
FIHA F FEE Y & | WL qE @
2 o g aRE W F AR @ G |
The three language formula—it will
not be the Lok Sabha of India, but it
will be the Lok Sabha branch of Eng-
land. We do not want to accept any
other rule. We want to accept, all
_the people want to accept, the two-
language formula. One should learn
Hindi—it is the common language and
it is the only nationa] language—along
with one other language. Which is
our mother-tongue.

7z N fe=e & fadw 7 g9 @
g «few wa & 7w A & Awa Tl
arar § 1 ww & W ¥ gaa g fE s
g UF 9T 41 & {5 opg A Wi
BT OER g T # AR W W gwE
fewitdzm 2@ # 4 o1 F3weq W
F7d &, s W g 8, e ¥ A
F § 7 ATAE TEETOW A AT
Z=a 7 71 fwaz =wrw =reEz fmm g,
39 ¥ qar I 2 {5 F=aewd zfaw
# @Y qur fa A 7 | A2 d1 ATAfA A
F1 A7% § ufvgw wiw ziafesw
T wz eTAd & & w0 W E,
fgezi #YT AA-fgedr ami #1 ey
FA FK FITT F0 AT E, TAATHF
WAAg F A7 vE s AwwAr g
& srdmr #71 g f& w3 Fwfaa a7
Fgq 21 a1 g9 @y fran omp At &
gy fa=ars w1 7F

Shri Lal Bahadur Shastri: Mr. De-
puty-Speaker, Sir, 'I am extremely
grateful to the House, and may I also,
with your permission, congratulate

the hon, Members who have spoken,
on the restraint and broad-mindedness
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shown by them on this difficult and
vital issue? I feel there could not
have been a better lead given by the
Parliament. Shri Frank Anthony, 1
must admit, was a sollifary exception,
and I hope he does not mind it if I re-
mind him of the rule that exception
only proves the rule.

Most of the speeches made mainly
refer 10 clauses 3 and 4 of the BilL
1 shal] try to deal with some of the
points raised. Beforg I refer to them,
may [ say that I have sent three
amendments to clause 4 in order to
clear up certain doubts expressed
here By s%me 2 the hon. Members!
Those amendments, I am sure, must
have been circulated. But with your
permission, I shall read them out. In
clause 4, page 2, sub-clausg (1), in
lineg 8 and 10, for

“the President may appoint a
Committee consisting of thirty
members”,

I have suggested that it should be
substituted by the following:

“There shal] be constituted a
Committee on Official Language,
on a resolution to that effect being
moved in either House of Par-
liament with the previous sanction
of the Presideny and passed by
both Houses,

(1A) The Committee shall con-
sist of thirty members”,

The other amendment is, in page 2,
sub-clause (2), after line 18 I have
suggested the insertion of the follow-
ing words:

“and the President shal] cause
the repory to be laid before each
House of Parliament, and sent to
al] the State Governments”.

The third amendment is in regard
to sub-clause (3), page 2, line 20.
After the words “in sub=-section (2),”,
I have suggested the insertion of the
Tollowing words:

“and the views, if any, express-
ed by the State Governments
thereon.. .. :
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It s clear (hat the first amendment
of course is with a view to clearing up
the position about the appointment of
a commitiece by the President as was
mentioned in the Bill. It had to be
cleared up because it did create some
confusion. In regard to the other two
amendments, one clearly provides that
the report of the Parliamentary Com-
mitiee with the permission of the
President, will be laid before both
Houses of Parliament. The other
amendment says that it would also be
sent to the State Governments and
their views will be obtained. These
amendments I am quite sure, would
be generally supported as they would
further clarify the approach of the
Government. It is our desire that
Pariament and the State Govern-
ments should have full say in the
matter.

In regard to clause 3, some hon.
Memibers have argued that in provid-
ing for the continued use of English
for all the official purposes of the
Union without any time-limi, Gov-
ernment have gone against the spirit
if not the letter of the provisions of
the Constitution relating to the official
language. On the other hand—just
now Dr. Singhvi argued on the same
lines—various fears and misgivings
have been expressed over the use of
the world “may” in this clause. It
will be recalled that clause 2 of arti-
cle 343 of the Constitution provides
that for a period of 15 years from the
commencement of the Constitution, i.e.
until 25th January, 1965, the English
language shall continue to be used for
all the official purposes of the Union
for which it was being used immedi-
ately before such commencement.
Similarly, under article 120 of the Con-
stitution, provision has been made for
the use of English for transaction of
business in Parliameny for a period of
15 years only from the commencement
of the Constitution. However, Clause.
3 of article 343 of the Constitution
¢nables Parliament to provide by law
for the use of English beyond 25th
January, 1965 for such purposes as
may be specified in that law.
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The whole object of clause 3 of the
Bill 35 to provide for the continued use
of English beyond 25th January, 1965
in addition to Hindi for the official
purposes of the Union and for parlia-
mentary business. As indicated in
the Statement of Objects and Reasons,
this is in pursuance of the policy of
the Government, as indicated by the
Prime Minister in the speech deliver-
ed by him on 4th Sepltember 1959.
The language of clause 3 is necessarily
couched in constitutional and legal
terms. A careful and dispassionate
examination of clause 3 will show
that these provisiong are in conson-
ance with the Prime Minister's state-
ment, 10 which a reference was made
earlier. This clause is an enabling
provision. It makes it clear that even
after 25th January 1865 the English
language in addition to Hindi shall
continue to be used lawluily for all
the official purposes of the Union for
which the English language is in use
at present, as weill as for business in
Parliament, Ag the Janguage authori-
sed for use in the Union is also the
official language for inter-State com-
munication and for communication
between the States and the Centre
under article 346 of the Constitution,
it follows that after 25th January 1965
also, English will comtinue to be used
for communication Jetween onc State
and another and for communication
‘between the Centre and the States.
The sum and subsiance of il is (o make
English and additional medium  of
lanpuage that may be used for  the
official work at the all-India  level.
This is precisely what the Prime Min-
ister had in view when he stated in
his speech of September 4 and carlier
on August 7, 1959 that English should
be an associaie, additional or allernate
language. If Parliament males it
lawful, as provided in clause 3, fo
make use of thi English language for
all the official purposes of the Union
for which it is being used at present,
there seems no reason to  appre-
hend that the people in non-Hindi-
speaking areas or those who do not
herd that the people in non-Hindi-
will be put to any difficulty or inron-
verience,
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In the context of clause 3, which is
an enabling provision, the use of the
word “may” seems more appropriate
than “shall”, The question whether
“may” should be replaced by *“shall”
has been given very careful considera-
tion, as honn Members had la:d stress
on that. Government are, however,
advised that the use of the word
“shall” in this context may give rise
to misinterpretation that both Hindi
and English have to be used simulta-
‘neouslv for al! the official work
«of the Union. This will be not only
inconvenient, but impracticable and
wasteful. What is intended is not that
Hindi should be used every time
English is used or that English should
ke used every time Hindi is used, The
intention is that while Hindi may be
uvsed progressively for diiferent offi-
<lal purposes of the Union, English will
also continue to be used without any
limitation as to the purposes for which
it may be used.

As 1 have mentioned in my intro-
ductory speech, what is envisaged is
prolonged bilinguism. I am sorty I
have not been able to agree to the sug-

made that “may"” should be
gubstituted by “shall”. It was not
easy for me not to accept this sugges-
tion made by hon. Members. Especi-
glly, Shrimati Yashoda Reddy—it seem
seems she is not here—requested me
gpecially to accept her amendment.
She is not here, but in her absence,
I might like to say that she was good
enm:.gh to say a few good words about
nie.

Shri Tyagi (Dehra Dun): All ladies
are good to you.

shri Lal Bahadur  Shastri: But
I hope she will not revise her opinion
about me, as I am not able to accent
her amendment.

As 1 just now said, there are legal
xro other difficulties in the way., No
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less a person than Shri Sachin Chau-
dhuri, who is an eminent and disting-
uished jawyer of the country, has
expressed the view that if “may” is
changed to ‘“shall”, a certain period
hu to be prescribed for the retention
of English. I am not quite sure if
thuse who support the retention of
English will agree to any such pro-
posation.

“May" make it a permissive clause.
Shali” might perhaps mean, as T just
ruw said, the simultaneous use of botk
English and Hindi. For example, if
the Medias Government want to send
any .cmriunication to the Centre, it
may have to be accompanied by =a
Hindi translation or if the Rajasthan
Government want to send any com-
munication in Hindl to the Centre, it
will have to be accompanied by @
translation in English. I do not think
that this would be creating a very
wholesome situation. Howsoever limit-
ed the introduction of Hindi may be,
its propriety or legality might also be
challenged. However, I can assure the
hon. Members from the mnon-Hindi-
speaking areas that Government fully
understand the spirit of the non-Hindi
speaking people. We know their
difficulties. We alsp know that it will
take time to use Hindi freely. The
spirit behind the word “may" will,
therefore, have to be considered in
that context.

Mr. Manoharan has indirectly cast
a doubt on my hona fides.

Shri Mancharan (Madras South): I
only said, you misled the House. I
did not doubt your bona fides.

Shri Lal Bahador Shastri: [ am
referring to another metter altogether.
He said that this is not a compromise
Bill which I have placed before the
House, but some kind of compromise
between the Prime Minister and the

,Home Minister. T can tell the House

that this Bill fulfils the assurance given
by the Prime Minister.

Shri Manoharan: No.
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Shri S. Kandappan: It is not con-
1ained in the Bill.

Shri Lal Bahadar Shastri: What did
1ihe Prime Minister want? The Prime
Minister wanted three things to be
done. He wanted English to be con-
tinued. ...

Shri §. Kandappan: Continued in-
definitely as long as we wish.

Shri Lal Bahadur Shastri: He is not
irying to picket on the streets of
Madras city or lead a procession or a
movement. He should kindly
give me at least the opportunity
1o express my views fully. I
was just now going to say that there
were two or three things which the
Prime Minister had suggested. One
was that English should continue be-
yond January, 1865. The second thing
he said was that there should be no
time limit prescribed for the purpose.
Thirdly, he had said, that the views
of the non-Hindi-speaking people
should be taken into consideration be-
fore arriving at any final decision

Shri Ranga (Chittoor): A little more
than that.

Shri Lal Bahadur Shastri: Anyhow,
that is my reading. If there is some-
thing more than that I cannot give
any more explanation on that point
(Interruptions).

Mr, Deputy-Speaker: Order, order.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I just ask one
question of the Home Minister? The
Prime Minister said that he meant
“ghall”, Does “may” mean “shall”
in this context?

An Hon. Member: He had his say
(Interruptions).

Shri Lal Bahadur Shastri: I have al-
ready stated what is meant in the Bill.
1 have tried to explain it fully (In-
terruption).

Mr. Deputy-Speaker: Order order.
Questions, if any, should be put in the
and.
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Shri Lal Bahadur Shastri: Well, Sir,
as I said just now, clause (3) clearly
provides for the continuation of
English. Secondly, there is no time
limit prescribed in the Bill. Thirdly,
in so far as consultation is concerned,
as I said in my introductory speech,
there could not have been a better
body than a parliamentary committee
to consider over the matter, a parlia-
mentry committee on which will be
represented members from different
States and members speaking differ-
ent languages. Although I had said
that the report will be sent—the
report of the parliamentary commit-
tee—to the State Governments and it
will be placed on the Tables of both
the Houses, still I thought it advisable
to put it in some form in the Bil] and
I have, therefore, suggested those two
amendments. There will be, in ac-
cordance with the desire of the Prime
Minister—as he had mentioned then—
full and complete consultation angd it
will be only then that the President
would be issuing directions on the re-
commendations made by the parlia-
mentary committee.

Well, Sir, this j3s what the Prime
Minister actually wanted, so that there
should be no imposition, and I can
assure the House that this desire of
his would be borne in mind through-
out. May I alen add, that it is wrong
to think in terms of personalities in
these matters? After all, governments
come and go. But I do not think any
democratic government in the world
worth its name will dare go against
the general wishes of the people in so
far as the issue of language is con-
cerned. It is a volatile subject which
rouses tremendous emotlons amongst
people. So, any government which
comes into power will have to think
a hundred times before defying the
wishes of the non-Hindi-speaking
people. The House is aware that even
in the midst of some kind of an autho-
ritarian rule in Pakistan it has not
been possible for them to introduce
Urdu as the only official language in
East Bengal, and Bengali is one of
their official languages. Our non-
Hindi-speaking friends have to appr-



11981 Official

[Shri Lal Bahadur Shastri]

ciate and understand our ultimate
objective. I am indeed happy that
they generally do so. Those who
support English have to understand
the fact that English will not continue
as the medium of instruction in gchools
and colleges for long or for ever.
Even in universities, there is an
attempt to introduce the regional
language, which has been supported
by some eminent educationists also.
Emnglish will, therefore, gradually lose
its importance. In administration
also, the regional language or langu-
ages are being adopted. Already, 11
State Governments, including the Gov-
ernment of the State of Jammu and
Kashmir, have adopted the regional
language as their official language, and
I am informed that in the two or three
remaining States also the matter is
being actively considered. It would,
thus, be seen that different regional
languages will be more and more in
use in all the States, both in the ad-
ministrative and educational fields.
However, I personally think that it
would be most unfortunate if English
loses its hold, “without any further
common links" to use the wordg of the
Prime Minister, for that would not help
the integration of strengthening or the
country. Therefore, howsoever glow
the progressive use of Hindi might be,
its progressive use becomes important.
If, for example, the regional langu-
ages should take, say. 15 to 20 years to
replace English fully, in educational
and administrative fields, Hindi
should, during the same period, be in
a position to serve us the rommon
bond. Therefore. ] suggest that the
progressive use of Hindi should not be
objected to.

To talk in terms of laws, rules and
regulations is ong thing, but what
could be done practically is another.
Even within one State there 1s the
problem of common language. And I
have found that English alone has
come to our rescue, because Hindi has
vet to grow and be learnt. Although
Shri Hem Barua made a fine spe«ch,
almost in general support of this Bill,
even in his State, he will remember
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and we all remember, what kind of
difficulties had arisen in Cachar, I
am thankful to the Assam Govern-
ment for having agreed to the sugges-
tion that Bengali should be the official
language at the district level.

1548 hrs,
[Mr. Speaxer in the Chair]

But, when I raised the question as to
what should be the language to be
used between the district and the
State headquarters, and also the
language or languages to.be used in
the State Secretariat, there were diffi-
culties about it and” yet when, after
some discussions, they found that what
1 had suggested was reasonable and
practical, they agreed that the com-
munication between the district and
the State headquarters would be in
English.

Shri Hem Barua (Gauhati): That
shows how reasonable the Assamese

are,

Shri La] Babadur Shastri: 1 entrely
agree. I convey my Vvery sincere
congratulations to Shri Hem Barua as
well as to his State Government.

Mr, Speaker: Shri Hem Barua
should not take the whole credit for
Assam,

An Hon. Member: Shri P. C. Borooah
is there.

Shri Lal Bahadur Shastri: I am
sorry. There are two Baruas in this
House.

An Hon. Member: Threc.

Shri Hem Barua: There are four
now.

Shri Lal Bahadur Shastri: Then, I
must convey my congratulations to all
the four. It was agreed that for quite
some time English will be used in the
Secretariat also. When that is the
position in a State, hon. Mrmilors can
very well imagine as to how it will
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be possible to make a quick change in
the Union Government at the Centre
here.

If we are advising the State Gov-
ernments to conMnue English for
quite some time, the question of hav-
ing a quick change-over to something
else for all purposes at the Union
level would be a very difficult pro-
position indeed. So, as I said, from a
purely practical point of view it is
essential that we have to go slow in
the matter.

There are other aspects also. My
fear is that in case we want to switch-
over immediately or very soon, the
resuli will be that intercommunica-
tion and mobility from one place to
another will become exceedingly diffi-
cult. It will not be possible for
officers to be sent from one State to
another. It may become difficult for
the High Court Judges to be trans-
ferred from one State to another. It
may not be possible for the children
of Government servants who are
transferred from one place to another
to po and join schools and colleges in
other States because either 1t is
regional language or it is Hindi. If
there 15 no common language, it
would create enormous difficulties,
The common language has also to be
learnt along with the regional langu-
age. Then intercommunication could
be easily possible.

Even for business and trade it might
become difficult for one set of people
to go and establish an industry in an-
other State. So, it is essential that
we should impose no such barrier. I
have therefore always suggested and
advised that we must not precipitate
matters even if we have love for
Hindi. Is it not essential that we
should give complete freedom to our
people to move from one place to an-
other and search their own employ-
ment or establish their own trade or
business? If we come in their way, it
would not help, as I said, in integra-
tion. It might perhaps lead to dis-
integration. I would therefore appeal
to my hon. friends, specially those
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who come from the Hindi-speaking
areas, to realise the gravity of the
situation and not do anything which
might injure the cause of Hindi itself.

This problem will have to be tackl-
ed with the utmost patience and as far
as possible with the consent of all. I
think, that patience and constructive
efforts, officials and non-official, to-
wards the teaching and learning of
Hindi alone will help the country and
our countrymen.

Shri Anthony said that it was not
possible for me to take arr objective
view in the matter as Hindi is my
mother tongue. There may be some
truth in that as I am weak in many
respects and am not big enough.

Shri N. R. Ghosh (Jalpaiguri): He
took such a view in the Constituent
Assembly.

Shri Frank Anthony: Both of us
have the same inhibitions.

Shri Lal Bahadur Shastri: But for
him to suggest that no one can take
an objective view will be rather going
too far.

Shri Frank Anmthony: As far as
mother tongue is concerned.

Shri Lal Bahadur Shastri: May I
tell him that this world will not move
peacefully if there were not at least
some people who could consider. . . .

An Hon. Member:; Including himself.

Shri Frank Anthony: I include my-
self,

Shri Lal Bahadur Shastri: Who
could consider vital matters without
passion and without a subjective ap-
proach. In fact, only such people
show the way and smaller fry like us
try to pursue the same path. What,
after all, was Gandhiji? He did not
come from a Hindi-speaking area. I
remember, in 1920 when I heard his
speech for the first time, it was not
possible for him to express himself
cogently and clearly in Hindi, Still,
he took up the cause of Hindi not be-
cause he favoured Hindi but beceuse
he felt that at least there should be
one common Indian language which
might be used from one end of the
country to another. His desire was to



11985 Official

(Shri Lal Bahadur Shastri]
build up a strong, united and integ-
rated nation and it was for this reason
that he laid the utmost stress on find-
ing a common language for India. I
might also inform Mr. Anthony that
the Bill which was drafted quite some
time ago has not been substantially
changed at all. I might tell him that
it was drafted about five or gix months
back and whatever slight changes
have been made have been made with
a view to remove any misapprehen-
sion in non-Hindi-speaking areas. It
is true that I took into consideration
the strong feelings held in the Hindi-
speaking areas. It did not mean that
I was not aware of the same kind of
feelings in the non-Hindi-speaking
areas. Mr. Anthony should at least
sometimes give us the credit for
making a correct assessment of the
situation and taking action only on
that basis.

Democratic Governments have to
function sometimes under pressure
(Interruption). Democratic Govern-
ments, as I was saying, have to func-
tion sometimes under pressure.

it AT T wT oWT Ag A
afgacx § . . . (Interruptions)
Bhri Nath Pail: I think there is a

tendency to insult the Constitution.
Mr. Frank Anthonvy is nominated
under the provisions of the Consti-
tution and it has become quite a
faghion to insult him as a nominated
Member . . . (Interruption). What is
this democracy? (Interruption),

&t TwEEs arw  (aEEr)
qAAM T IR § W1 IA ¥
foq afz wYf s 2 f5 3@ e T
2 & w98 wEew waw § e qg
w aeg A & fE ag AfeAde § ?
(Interruptions)

WETH WENAW AT TE § Wi
1 Gy 7T § WA aww ¥ ALY W ?

T wrmeY : =) Ag qrE §Y TET
aeaT O §
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@ OwRTE mAw ;@ e
wrar § & wgr wwn fv s A
¥ 39T wifaz gam qemr @y ?

QWH WEAT : g WY wgr
w1g @ g ¥|W@T @ fF ag few
T & FE ar @rg ? fa ) qE-
& F@ F g w o @ g an e
ferg 8 o1 @Y & 7 S o g #
Y o1 T F ag AT R, YR W@
T HL AT G AT ATHAZ g1 FE WAT
g | §q dra qoET § ) 9 oA W
foedft a0F ¥ ot WA, §I7 F I
T G # I &F G g TR q|
fom alrd & ot "y 97 @ty i)
T & Y uy @ 9K gEfaw 99 &
o % T g W fFd A 3w e
¥ 5 ag Afgee g ofmn ar afem
wg, 7 fagraa wafew § Wi Qar
LEUR TS I ]

o THETE MEw ;99 3T EY
wrdargl ¥ A 97 & 90 AmwE
forar ooy g @

were wEw 3w g famr sy
g O w7 fomr wg ?

o OHETE TRY ;9w W ¥
I aaF N fF § amaz
qraT g ?

WEq WEITT : TF F FgA A Aqr
U®W@ & §4 91q § (% %81 97 &7
am fear wrT § 7

Shr'* Hem Barua: There ig always
an insinuation. (Interruption).

Shri Kapur - Singh (Ludhiana):
There is an insinuation behind it, and
an innuendo clinging to it. We are
not objecting to the fact. .., (Interrup-
tion).
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m@w:ﬁvﬂmaﬁ
it o1 f¥ I F FE S TH WA
§ 7 $f% 2o o o @
gTar 97 w@few § A W AW 9%
wqr W4

Yes, the hon. Minister,

Shri Lal Bahador Shastri: 1 was
telling Mr. Anthony specially and the
House that democratic Governments
have to function sometimes wunder
pressure. But the most important
pressure is that of public opinion
which, I believe, is not generally
wrong. But then sometimes there are
certain vital issues in which Govern-
mentg and public leaders have to give
the lead and mould the public opinion.
We cannot take bigger steps or build
up a nation if the Government or
their leaders do not function in this
way. [ might also inform him that I
have had consultations with all the
South Indian Chief Ministers more
than once, and especially in regard to
clauses 6 and 7 to which a reference
was made by Mr. Anthony. They
were agreeable to this. And after all,
what ig provided in clauses 6 and 77
‘There are two things provided there.
Dne is that the Hindi text or a trans-
lation of any law in Hindi may be
provided or done in any State where
the official language of the State is the
regional language. The second thing
is that Hindi could be used for pro-
nouncement of judgment or decree in
the High Courts, These are the two
things. T agree that they are impor-
tant matters. But what is actually
provided there in the two clauses? We
leave it entirely to the State Govern-
ments to appoint a day, and it is only
the State Government or the Governor
of the State who will have full dis-
cretion to take action in this behalf.
There is no compulsion at all, It is
entirely in the discretion of the State
Governments to provide for these
things. In regard to the High Courts,
We have said that either a regional

which is the official language
of the State or Hindi can be used. So,
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we have not ruled out the regional
language or English. So, it can be
English or the regional language or
Hindi if they 8o desire, and their trans-
lationg for texts of judgments ete.
Similarly about the Bills or laws, we
have said that in case the Government
so desires and agree, it can provide
for translation of the same that is, of
the regional language laws into Hindi.

16 hra.

I do not think that I have gone
beyond what Shri Frank Anthony
himself had suggested. In fact, he
wanted much more than that. For,
Shri Frank Anthony said the other
day:

“My hon. friend, Shri Bhatta-
charyya, reminded me yesterday
saying ‘You were the only person
who proposed that Hindi should
be the national language of India
in the Constituent Assembly.”.

So, he hag definitely said that. Then,
he went on to say:

“l went further. I said, It
should be taught to everybody as
the medium of instruction from
the 5th class. Why did I do it?
Was it because I wag an English
fanatic?”.

I congratulate him and I welcome this.
statement. But may I tell him that I
have not gone to that length? In fact,
he hag gone much farther than what
is actually proposed in this Bill.

It is indeed most welcome, and I
hope he will not mind it unlike our
DMK friends, that it is satisfying to.
note that the Anglo-Indians, or a
large majority of them, speak very
well in Hindi or Hindustani

8hri Frank Anthony: I am not so
mad.

Dr. Govind Das (Jabalpur): You are
quite good. Why do you say it in the
negative?

Shri Lal Bahadur Shastri: [ must
give credit to Shri Frank Anthony,
for, whenever I start speaking with-
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him in English--because I am afraid
that he might get annoyed otherwise
—he replies to me or starts replying
to me in Hindi, 1 welcome it.

Similarly, Shri Mancharan was
angry at my  saying that the
DMK opposed Hindi. The main
difference with him ig that he
is not prepared to accept Hindi
as the common link, and 1 can
only appeal to him to think over the
matter. We need not close our minds
on any matter. In fact I never meant
to criticise Shri Sezhiyan whe spoke
the other day, and ag far as I can
judge, Shri Manoharan was referring
to his last speech and to what I had
said in reply to his speech in the
course of the discussions on the Home
Ministry’s Demands. In fact, I have
complimented the DMK, and it was
a compliment which was based on the
advice of another commoner member
from Madras, not a capitalist member
but a commoner member from Madras,
who had told me that the DMK boys
were trving to learn Hindi. This is
no reflection on the DMK. To my
mind, it is a compliment and a
tribute,

Shri Manoharan further said that
the provision to review the progres-
sive use of Hindi by the appointment
of a committee was merely a camou-
flage, and this will lead to restrictions
on the use of English. I have already
said a good deal about that matter
while making a reference to clause 3
of the Bill. But 1 am surprised that a
Member of Parliament should belittle
the importance of a parliamentary com-
mittee itself. I know each and every
Member of Parliament is jealous of
hig status and position, of the impor-
iant role he plays in the formulation
of the policy of the nation. However,
if the parliamentary committee in its
own wisdom places certain restrictions
on the use of English no one could
prevent it. In any case, the committee
~will certainly take everything into
.consideration before making its re-
commendations.
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Shri Manoharan's suggestion that all
the 14 languages should be declared
or made official languages of the coun-
try or of the Union is something, if I
may put it very mildly, far from prac-
ticable. Some countries were quoted

‘and it was said that they have more

than one official language. It may be
true, But we need not necessarily
follow other countries in every matter.

Shri Mancharan:
warrants.

It the situation

Shri Lal Bahadur Shastri: I think in
a vast country like India, which has
different languages and so many
States, it is much more desirable to
have a common language.

Shri S, Kandappan: It is a politi-
cally manufactured aggregate.

Shri Lal Bahadur Shastri: A com-
mon language is a basic thing. In
smaller countries, it ig much easier to
have two or three or four official
languages. But in a big country like
India, it will definitely lead to disinte-
gration. The point to be realised is
that, after all, we have to consider
what is the most important thing.
Language is definitely important. Re-
gional languages are important, They
have to be used and they have to be
developed. Bul ag the Prime Minister
said the other day, unless we have
some kind of common link, the coun-
try will be divided into compartments.

Shri S. Kandappan: Equating a link
language with a national language is
not correct.

Shri Lal Bahadur Shastri: There

Shri Manoharan: On a point of clari-
fication,

Shri Lal Bahadur Shastri: May I
complete my sentence?.... After ten

Shri Manoharan: He sayg that it is
absolutely impracticable, it is impossi-
ble. If he had formulated that view
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after having consulted language ex-
perts, I could have understood it. What
1 say is, please try it.

Shri Lal Bahadur Shastri: This is
not a matter in which expert advice
is actually needed.

Shri S. Kandappan: The Linguistic
Society of India can do it

Shri Lal Bahadur Shastri: After all,
we must use our commonsense in this
matter.

I have no doubt that it would mean
tremendous  inconvenience, expendi-
ture, time and delays if we have 14
official languages adopted by the
Union Government

Shri S. Eandappan: It will give us
a sense of pride in our heamnts.

Mr. Speaker: All those opinions
have been expressed alrcady. We
should now listen to him patiently.

Shri Lal Bahadar Shastri: If hon.
Members are not prepared to consider
even this matter calmly and coolly—
I have expressed my views—I would
merely appeal to them to think over
it aga.n. If our ultimate objective is
to build up a united India, T have no
doubt they will think a hundred times
before ariving at  the decision that
tliere should be 14 official languages
. {ig country, adopted by the Union
Crvernment.  There  are, as I said
carli~r, extreme views held in the
matizr and we must have a balanced
arnroach and on'y then we ran carry
the ecountry with  us. I was indeed
very happvy to read a statement of
Shri  Bhakthavathsalam, the Home
Minister of Madras Government and
I can understand very well the enor-
mous difficultics he may have to face
in the Madrag Stale. Already a threat
has been given and perhaps action
might have also started to picket cer-
tain buildings where Hindi is taught
tn the Central Government employees.
1 am also told that some other kind
of agitation may also be commenced
or begun. Anvhow, I would indeed

414 (Ai) LSD—T.
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be sorry if it is done. But as I said
the Madras Government are certainly
faced with a very difficult situation, I
sho!l read out one or two sentences
from  the  statement of Shri
Bhakthavathsalam. He has stated that
the Bill represented the greatest com-
mon measure of agreement and that
he would not feel sorry if it was
passed. He further said that he felt
that the Bill gave what they wanted
for the continuance of English He
further added that the Madras Gov-
ernment had suggested continuance of
English as an associate language of the
Union Government indefinitely but
indefinite]y was not equivalent to
eternal. He also said that the proposed
amendment of the DMK to the Bill in
Parliament seeking to provide for a
referendum in non-Hindi areag after
ten years whether. Hindi should be
adopted went into the fundamental
question and wanted that the official
language could never be Hindi.

1 do not want te take the time of
the House but we have in fact, while
framing the Bill, kept in mind the
recommendations of the Madras Gov-
ernment made in the third memo-
randum to the Parliamentary Com-
mittee which said that the Govern-
ment of Madras desired to place
before the Parliamentary Committee
of the Government of India the view
that it would be necessary to use bath
English and Hindi as two official
languages of the Iudian Union for a
prolonged period. They say that the
initial phase of transition will consist
in progressive increase in the use of
Iindi for different official purposes—
Mark these words. The memorandum
goes on to say that this must be
succecded by a latter phase of transi-
tion when the discontinuance of the
use of Englizh for different official
purposes may be brought about pro-
gressively the Indian Union hag neces-
sarily got to be bilingual throughout
both the phases of the transition. That
was the memorandum submitted to
the Indian Parliamentary Committee
by the Madras Government I was
somewhat surprised when one of my
friends and colleagues said that the
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views expressed by the Madrag Gov-
ernment in the memorandum were
not fully accepted by the Government
of India. Iere, it is said that the
Government of Madras desire to plaee
before the Parliamentary Committee
the Government of India the view that
it would be necessary to use both Eng-
lish and Hindi as two official langu-
ages of the Indian Union for a pro-
longed period. Then, later on, the

State Government have said that the -

recommendations or the suggestions
made in the memorandum were al-
most fully accepted by the Parliamen-
tary Committee, and it would therefore
be wrong to think that we have done
anything which went against the
wishes of the South Indian States.
In fact, the Madras Government took
the lead in the matter and their views
were carefully considered by the
Parliamentary Commiltee and the
President has accepted the recommen-
dations made by the Parliamentary
Commitiee on various matters and in
pursuance of one of those recommen-
dations we have ecame up to this
House with this Bill.

I might also add, as I said then.
about the fear in the minds of our
young men and womcen  especially,
that they might not get enough
opportunity for employment ete, or
they might be handicapped in regard
to promotions and increments etc,
Government was and is very careful
and watchful in that regard. In fact,
the question of how to ensure equality
of people belonging to different
regions in the matter of gervices is
undoubiedly important, as I have said
just now. Sub-clause (3) of article
344 of the Constitution states in ex-
plicit terms that in making their
recommendations regarding the pro-
gressive use of Hindi, the Official
Language Commission shall have due
regard among other things, to the just
claimg and the interests of persons
belonging to the non-Hindi speaking
areas in regard to the public services.
This question was, therefore, examin-
ed in considerable detail by the Official
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Language Commission and the Com-
mittee of Parliament. The Committee
recommended that the process of
change-over to Hindi should be so
developed and regulated that it does
not have the effect of placing any
linguistic groups at a disadvantage in
the matter of recruitment to ‘the
public services. As pointed out by
Shri H. N. Mukerjee, the Commitiee
also made various suggestions on
matters relating to recruitment to the
All-India and Central scrvices. The
President has accepted most of the
recommendations made by the Com-
mit{ee. The Parliamentary Committee
had agreed with the recommendation
of the Official Language Commission
that the Union Government would be
justified in prescribing a reasonable
measure of knowledge of the Hindi
language as a quaiificution for enter-
ing into their scrvices provided a
sufliciently long notice is given, and
the measure of linguistic ability pres-
cribed iz moderate. Hon,  Members
might tnke note that the Parliamen-
tary Commiiter had recommended and
had agreed with the recommendation
of the Official Language Commiission
that the Government of India would
be justified in presecribing a reason-
able measure of knowledge of the
Hindi language for entering into the
services. But the Government of India,
in spite of that, have adopted the
principl: that langusse should not be
# bar to recruitment. Facilitics have
been provided, as I said the other day,
for teaching Hindi free of cost to the
Central Government employees who
are not conversant with Hindi after
their recruitment to the services; and
it has been specifically laid down in
the Presidential Order, that although
Hindi training would be obligatory
for employees in Class III grade and
above who are below a certain age, no
penalty should be imposed for failure
to attain the prescribed standard by
the due date.

It should be mentioned here that
the departmental tests in Hindi or
Hindustani have been there even car-
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lier. Of course, it is an old practice.
It will somewhat surprise the hon,
Members to know that this was made
obligatory for defence services even
during the British regime, The House
might still be more interested or
amused to note that an prder was is-
sued from the Home Ministry in 1951
when our leader, Shri Rajagopala-
chari, wag the Home Minister, He
was the Home Minister at that time;
that order provided for'the introduc-
tion of Hind; tests in departmental
examinations of almost a]l the Cen-
tral services. This was the instrue-
tion issued in his time, when he was
the Home Minister,

Shri Tyagi: He was not a Swatantra
Leader then. The Swatantra Party
had not come into existence,

Shri Lal Bahadur Shastri: It is dated
1949 (Interruptions).

Shri Lal Bahadur Shastri: Anyhow,
this was issued during hiz time. In
fact, he ordered the inlroduction of
Hindi tests in departmental examina-
tions of almost al] ceniral services.
Anvhow, later on we issued inslrue-
tions in 1956 that if a Government ser-
vant, to whom t{hig order was appli-
cable, failed to pass the Hindi exami-
nations, he would not gn that ground
suffer in any way in the matter of
securing quasi-permancncy, earning
annual increment, promotion, con-
firmation, etc. 1 think the year I gave
was correct-—1951,

This will prove that there is no in-
tention at all on the part of the Gov-
ernment to place any kind of handicap
on those who do not know Hindi and
who are already in service and who
are recruited later on, in their getting
promotion or other benefits,

I do not want to take more time of
the House, but before I conclude, I
would like to appeal to all Members
and specially those Members who
come from Hindi-speaking areas, that
this quéstion of language is such that
we will have to carry the country with
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us if we want to have a common link
or common language, To Seth Govingd
Das, specially, I might say, that he wag
right when he quoted Gandhiji, Subhas
Chandra Bose or our Prime Minister,
Jawaharlal Nehruo It ig true that
they had saig those things, He couid
as well have quoted Rajaji, because
Rajaji went much further than these
gentlemen. When he was Chief Minis.
ter of Madras Government, he had
arrested a large number of peop...
those who spake against the propapg:-
tion of Hindi,

Shri Tyagi: I hope, you, as Home
Minister, will not follow it.

Shri Lal Bahadur Shastri: Anyhow,
he alse had the same views, But in
these matterg conditions change and
the opinionsg might also alter. How-
ever, we have ip this matter a special
responsibility, 1 would therefore, sug-
gest thal Sethji should also thinic over
the matter again. Doeg he nog sunport
the idea of progressive use of Hindi,
I would Yk> ‘o a7 him, or does he
wani that Ilindi should be straighl -
away introduced in ol] the States? 1
think ! would not be unreasonable if
I put that question 1o him, whether it
would bs a practicable proposition to
introduce Hindi for all oflicial  pur-
poses immeoediately or at once.

"He will have to realise what the
conscquences would be of this kind
of a step. We cannot in this matter
s'icceed by merely force of authority.
The wiszst and the best selution in
the circumstances is to help gradually
in the development of Hindi and its
use with the ultimate objective that
the country will gladly learn it and
our countrymen wil] be in a position
to accept it as the official language of
the Union. Conditiong and circum-
stances change in a field of activity
where men and their ming and
thoughts matter, We cannot just
stick tp an end and not make any
change in the light of the situation as
it prevails. I hope this will be con-
sidered carefully by cvery section of
the House and they will be good
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[Shri Lal Bahadur Shastri]

enough to lend their general support
to this Bill,

Bhri Ranga; May I ask for some
clarifications from the Home Minis-
ter?

Shri Tyagi: No, no.
Shri Ranga: Why?

Mr. Speaker: Order, order. He may
address it to me,

Shri Ranga: There were certain
things which my hon. friends on this
side and some of our friends there
also wanted to get clarified. I was
myself thinking of asking him for
some explanations at that stage. But
the Deputy-Speaker, as is usual with
him then cautioned us that we might
as well wait until he finished his speech
and thereafter we might ask for cer-
tain explanations. 1 hope that is not
WTONE,

Mr. Speaker: If he wants to put a
question, he may do so.

Shri Ranga: Sir, may [ ask the hon.
Home Minister whether he is  aware
of the fact that under the authority of
the Government and atl the expense of
the Governmont an advertiscment was
publisheq in al' the papers including
the Hindu of Madras in last November
wherein they pubiished the assurance
of ! Primpe Minister to the non-
Hindi-speaking people that  English
would he continued to be used as an
officia) language until the non-Hindi-
sooaking neople would agree to  a
change? My hon. friend mentioned
threg pointg from out of the Prime
Alinister’s assurance.

Mr. Speaker: The Prime Minister
himse!r has explained it,

Shri Ranga: lHe failed to mention
this particular point,
ot amgr o Afgara F AT @
fomama feamar 4r f& 77 1084 &
ara fgY wr Sy |
Mr Speaker. Order, order.
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Shri Ranga: At the cost of the Gov-
ernment and in the name of the Gov-
ernment with the Prime Minister's
own photograph in it this one-fourth
page advertisement was published in
the Hindu. I have seen it myself last
November, It was published in var-
ioug other papers also,

Mr, Speaker: What is the point?

Shri Ranga; Therefore, I would like
the hon. Home Minister. ...

Shri Raghunath Singh (Varanasi):
Is it a reply to the Home Minister’s
speech?

Mr  Speaker: Order, order. Let us
be patient,

Shri Ranga: The hon. Home Minister
mentioned three points which, accord-
ing to him, are included in the Prime
Minister's assurance,

Mr. Speaker: The hon. Member was
not present when the Prime Minister
himself intervened, Hg had referred
to this assurance,

Shri Rapga: That is all what he has
referred to, The Home Minister has
again referred to that speech. He was
summarising it and bringing it down
to three points. Those three points
do not include this particular assur-
ance given by the Prime Minister, It
wag published under the authority of
the Government and at the expense of
the Govermment in all papers,

Mr_ Speaker: That is not denied here,

Shri Ranga: May 1 have the privi-
vilege of asking the Home Minister
whether he is aware of it or not; if so,
may | know whether that also does
add up materially to the three points
that he hag mentioned now?

Shri Eapuar Singh: You will recall,
Mr, Speaker, when the Prime Minis-
ter finished his speech I rose to re-
quest that an opportunity to seek a
clarification may be given to me. You
said then that whatever points thera
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remained to be clarified the
Minister would do it.

Home

Mr, Speaker; He hag done it

Shri Kapur Singh: This is one of
the pointg that I wanted o raise, and
Shri Ranga has raised it,

Mr, Speaker: That is what he has
done now, I suppose.

Shri D, C, Sharma (Gurdaspur): Sir,
three Members of the Swatantra Party
have spoken and each one has contra-
dicted the other, I think, as leader
of the party, Shri Ranga shoulg ask
their explanation,

Mr, Speaker: The Home Minister
might like to reply to it. Shri Ranga
says that the fourth aspect hag not
been mentioned by the hon, Home
Minister.

Shri Lal Bahador Shastri: If I have
been able to follow Shri Ranga cor-
rectly, he suggests that consultation,
or obtaining the views of the non-
Hindi-speaking people, should be done,
and that I have not referred to that.
Ig that the point which the hon, Mem-
ber has raised?

Mr, Speaker: His point ig that
English should be continued until the
non-Hindi-speaking areas want other-
wise.

Shri Manoharan: If the Home Minis-
ster is prepared to listen, I will read it
just now,

Mr. Speaker: Order, order, He need
not do it now,

S8hri Manoharan: Yesterday, I have
shown that very paper,

Shri La) Bahadur Shastri: I have
also read the speech of the Prime
Minister more than once. I have just
now explained that through this mea-
sure, through this Bill, we are creat-
ing an agency for obtaining the diff-
erent viewsg of the people coming
from different areas, We are giving
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it a gpecific shape and form, Firstly,
there will be the Parliamentary Com-
mittee and, as 1 said the other day,
two-thirds of the members of the Com-
mittee would be, as was done last
time, from the non-Hindi-speaking
areas. I had also said that Members
of Parliament are not odd individuals;
they represent millions of people of
the country, Therefore, there could
not be a better committee to consider
this matter dispassionately and from
a broag angle, Parlioment js the only
body which can consider it from a
broad peint of view, on a national
basis.

Shri Ranga: The State Legislature
are there,

Shri Lal Bahadur Shastri: UP. can
very well say that Hindi should be
the official language and it should
spread over the whole country. Or,
the State of my hon, friend, Andhra,
might say that Telugu should be the
officia]l language. So, it is only this
body, this Parliament, which can con-
sider the matter from a national angle,

Shri S, Kandappan: It is dominated
by the Hindi-Speaking people. (In-
terruptions),

Mr, Speaker: Order, order,

Shri Sezhiyan: The assurance of the
Prime Minister has clearly stated:

“English  wil] continue as an
associate language and I would not
take it away till I was asked to
take it away by the hon-Hindi-
speaking areas.”

Mr, Speaker; Order, order, It has
already been quoted, What does hc
want now? I would just request hor
Members to conceive of this situation.
All arguments have been advancexi
One may not feel convinced by th-
arguments of the opposite party, That
is  possible. There 'might stil] be
people, hon. Members, who might not
be convinced by the arguments that
have been given by others. But there
s
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Shri S. Kandappan: This is a cale-
gorica] statement by the Prime Minis-
ter, .

Mr, Speaker: Now they have only
the opportunity {5 excrcise their
right to vote. Waat else can be done?
We have discussed it, and discussed
it at length, It is not possible, now
or at any time, that cverybody might
be converied to the views of the other,

Shri Ranga; The only point is that
the Home Minister says that it is only
thigs Parliament which has to decide
whether public opinion is ready or
not. We only say or wish to add this
Parliament as well as the. concerned
State Legislatures,

Mr, Speaker: That would arise
during the clause-by-clause consi-
deration. Hon. Member can move am-
endments as to whether it should be
the Parliament or the Legislatures. I
think some amendments of that
nature have already been tabled. We
will see them then. Now I will have
to put the motion to the Hoyse,

Shri Laj Bahadur Shastri: I am
sorry, but mav I add a word, Sir? The
other point is, the Prime  Minister
himself replied the other day to the
point raised by Shri Frank Anthony
und said that after obtaining the views
from the Parliamentary Committee,
from the State Governments, no State
Government is prevented from consi-
dering the matter in its State Legis-
lature, if it so desires. 1 further
say that having a referendum will be
unconstitutional.

Shri Ranga. We are not talking of
the referendum,

Mr. Speaker: 1 will now take the
gubstitute motion of Dr, Govind Das.
Is he pressing it?

o Mfeez T& : § 24 *) 7fua
FAAMARATE |

Mr_ Speaker: Has the hon. Member
the leave of the House to withdrew
his motion?
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Some hon, Members: Yes.

The amendment was, by leave,
withdrawn.

Mr, Speaker: Have I to put Shri
Yashpal Singh's amendment?

Shri Yashpal Singh (Kairana): Yes,
Sir,

Mr_ Speaker: The guestion is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 26th October, 1963.”
(2).

Shri Bade: Sir, my submission is
that al] those amendments which are
for circulation may be put together,

Mr Speaker: But the dates are di-
flerent, If all the hon. Memberg agree,
I have no objection to that. May I
put all those amendments which are
for eliciting public opinion together?

Some HOn. Members: Yes, Sir.

Mr Speaker: Then, 1 will put
amendments No, 2, 3, 4, 6, 31, 40 and
30 to the vote of the House,

The question is:

“That all or any of these amend-
ments mjght be accepted by th
House.” ”

Those in favour may kindly say
‘Aye’.
Some Hon, Members: Aye.

Mr Speaker: Those against may
kindly say ‘No’.

Some Hon. Members: No,

Mr Speaker: [ think, the ‘Noes"
have it,

Some Hon. Members: The ‘Ayes”
have it,

Mr. Speaker: Then I will have to
put them one by one, Hon, Members
wil] realise that the procedure of put-
ting al] these amendments on the same
subject together can only be applied
if there were to be no divisions. Iff
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ithe House is to divide, then only one
can be put at a time and I will choose
ong which is for the latest date, put
it scparately and then the House can
decide.  Amendment No. 6 sugpgists
“the first weeck of January 1965”;
therefore, that is the longest date and

1 wil] put that to the vote of the
House,

Shri Barrow (Nominated—Anglo-
Indians): No, no; Sir, They may be
put one by one.

Mr. Speaker: Either the hon. Mem-
bers can decide among themselves
and let me know which one I am to
put to the vote of the House or I will
have to select one. If I have to select
one then it will be the one which asks
for the longest period of time,

The Minister of Bcientific Research
and Cultural Affairg (Shri Fumayun
Kabir): It should be the one which
askg for the shortest period of time.

Ap Hon, Member: Amendment No.
5 may be put,

Shri Tyagi; On a point of order, Sir.
The procedure permits that the com
mon factor of a number of amend-
ments can be put. In these amend-
ments the common factor is whether
the Bil] be circulated or not. If you
put that question, that is, decide one
way or the other, then the other part
goes ouy if it ig defeated.

Mr, Speaker: That is no form of any
‘motion. I the hon. Members agree
on my putting amendment No. 5, I
have no objection; otherwise, I have
to select one,

it owEes gy (FraEE)
o #Y § ¥ &, T W |
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Shri Frank Anthony: No. 6 will not

do. Why not put amendment No, 3?7
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Shri Barrow: Amendment No. 3

strikes the medium of al] these,

Mr, Speaker: The norma] procedure
that we have been following so far is
that when there are similar motions
of thiz nature and if the Speaker has
to select it, he selects the one that asks
for the longest period of time.

Dr. L. M Singhvi: Longest period
is so long, Sir.

Mr. Speaker: Now [ am going to
put amendment No. 6 to the vote of
the House.

Shri Rajaram: Amendment No. 5.

Mr Speaker: When the proposal
was made that all might be put to-
gather, nobody objected. What differ-
ence would it make? Only, of cour-
se, the difference would be in whosa
name it appears, in whose name the
motion had been put.

An Hon. Member: There are differ-
ent dates.

Shri Barrow: The date would make
the difference for voting,

Shri Ranga: If all of them were
lumped together. it makes no differ—
ence,

Shri Frank Anthony. Some of us
only want rea] circulation and others
want the Bill to be circulated out of
existence.

Shri Tyagi: We may only put that
the Bil] be circulated, This part only
may be put to the vote of the House.

Mr. Speaker: No. That is my diffi-
culty. I have already pointed out that
the form of the motion that is pro-
wvided under our rules is that the date
15 also to be given, That would be
no motion which 1 would be putting ta
the House. If they persist that amend.
ment No, 5 should also be put sepa-
rately, then T shall do it

Shri Tyagi; Yes, Sir.

Mr. Speaker: The amendment No. 8
cannot be put. The amendment No. B
is barred because there was one earlier



12005 Official

[Mr. Speaker.]

for the same day, that is, the end of
July. Then, I will have t{o put the
amendment of Dr. Govind Das. Now,
as he has withdrawn it, certainly
amendment No. 5 can be put to the
vote of the House.

Shri Frank Anthony: Amendment
No. 3 may be put.

Shri Sivamurthi Swamy: Dr. Govind
Das's amendment is the same as of
mine.

Mr. Speaker: They ought to have
known, in the first instance, what the
effect of it would be. They all asked
me to put them together and now
when I am putting them together,
they are placing me in'a very delicate
position.

Shri Kapur Singh: Ultimately, it is
the form of the motion that matters.
Whatever the hidden intention may
be behind the motion it does not
signify in relation to the act voting.

Mr. Speaker: This can only be said
in the House. But it might be requir-
ed for some other purpose outside.

Shri Prabhat Kar (Hooghly): Sir,
I think, if you put the amendment.. ..
(Interruptions).

Mr. Speaker: I am going to put
each amendment separately. If every-
one presses for his own amendment,
then I cannot help it. Then, amend-
ment No. 2.

Now, let the lobbies be cleared and
then the doors will remain closed. 1
will put the amendments to the vote
of House one after the other and the
doors might not be opened at all.

Let the lobbies be cleared.

Shri Sezhiyan (Perambalur): I
would like to know whether the Home
Minister is accepting any of the
amendments which seek to circulate
the Bill for eliciting opinion thereon.

Mr. Speaker: Was he in doubt yet?
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Shri Manoharan: Sir, I would like
to make a statement.

Several Hon, Members: No, no.
(Interruptions).

Mr. Speaker: Order, order. No
statement at this moment can be made,

Shri Manoharan: Since we find that
the Home Minister is bent upon rely-
ing only on numbers and not pre-
pared to respect the feelings of the
non-Hindi-speaking people, we refuse
to be a party to the injustice of the
linguistic  imperialism  perpetrated
through this Bill. (Interruptions),

Mr. Speaker: Order, order. At this
stage there can be no statement by
the Member....

Shri Manoharan: We walk out as &
protest against the majority tyranny
being exercised. (Interruptions),

Mr. Speaker: Order, order.

(Shri Manoharan and some other hom.
Members left the House)

Shri 8. N. Chaturvedi (Firozabad):
May I submit that if any statement
by Shri Manoharan has been record-
ed, it should be expunged from the
proceedings?

Mr. Speaker: What is to be ex-
punged?

Shri 5. N. Chatarvedi: If anything
of what Shri Manoharan has said
has been recorded, it should be ex-
punged.

Shri N. Sreekantan Nair (Quilon):
What is to be expunged? They are
only staging a walk-out.

Mr. Speaker: There is nothing to be
expunged.

Mow, I am going to put each amend-
ment separately. As regards the order
in which I shall put them to vote, I
shall take the one which contains the
longest period first and then come to
the second longest period and then
to the third longest and so on.
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First, I shall take up amendment The question is:

No. 8 by Shri Ram Sawek Yadav.

“That the Bill be circulated for
the purpose of eliciting opinion

th by th f th
Let the Lobby be cleared. ereon by the last day of the first

Division No. 13 ]

Bde. Shri
Badrudduja, Shri
Bagri, Shri

Brij Ru) Singh, Shri

Abdul Wahid, Shri T.
Akkap.nie Dev, Shrimati
Alegesun, Shri
Alvg, Shri A. S,
Alva, Shri Joschim
Ancy Dr M, 5,
Arunachalsm, Shri
Azad, Shn Lhugwat JTha
Bajoj. Shri Kumolneysn
Bal Krithna S.rgh Shri
Balakrishran, Shri
Balmiki, Shri
Banerjee, Dr. R.
Barkatoki. Shrimati Reouka
Barupal, Shni P. L.
Besappo, Shri
Besra, Shri
Bhagat, Shri B. R.
Bhegavati, Shri
Bhakt Darshen, Shri
Bhanja Deo, Shri L. N.
Bhargavs, Shn M. B.
Bhattacharyys, Shri C. K.
Boroosh, Shii P. C.
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R.
Chanda, Shrimti Jyotiens
Chandrasckhar, Shrimati '
Chatterjee, Shri H. P.
Chuturvedi. Shii S. N.
Chettiar, Shri Remanathan
Chuni Lsl, Shri
Colueo, Dr.
Da jit Singh, Shri
Dasapps, Shn
Dass, Shni G.
Deo Bhanj, Shri R. C.
Desai, Shri Morarii
De:hmukh, Shr B D.
'Deshmukh. $hri Shivaji Reo S.
Dey, Shn 5. K.
Dhuleshwar Mecena, Shri
inesh Singh, Shri
Dubey, Shri R. G.

week of January, 1965." (B)
The Lok Sabha divided:

AYES 1645 hrs* ]

Kakkor. Shri Geuri Shanker Utiya, Shri
Maurys, Shri Yadav, Shri Ram Sewak
Shastri, Shri Prakach Vir Yashpal Singh. Shri
Swarny, Shn Sivamurthi

NOES
Elayapernmal, Shri Maimocna Sultan, Shrimati
Ering, Shri D. Majithia, Shri
Gackwad, Shri Fatehsinhra. Malaviya, Shri K. D,
Gaitonde, Dr. Malliah, Shri U. §
Gaeiraj Singh Rao, Shri Manacn, Shri
Ganapati Ram, Shri Mandal. Shri Yamung ™= sq4
Gandhi Shri V. B. Maniyangadan, Shri
Ganga Devi, Shrimati Marandi. Shri
Ghosh, ShriN R. Mehrotra, Shri Braj Binz-
Gopalan, Shri A, K. Melkote, Dr.
Guha, Shri A. C Mirza, Shri Bakar Ali
Gupta, Shri Shiv Charan Mishra, Shri Bibhuti
Huiarnavis, Shr Mishra. Shri Bibudhendra
Hanzsda, Shri Subodh Maobanty, Shri G,
Hazarika, Shri J. N. Mbhiuddin, Shri
Heda, Shri Morarka, Shri
Hem Rai, Shri Meore, Shri K. L.
Iqbal Singh, Shri Mukane, Shri
Jain, Shri A. P. Mukeriee, Shri H. N,
Jsmunadevi, Shrimati Murmu, Shri Sarkar
Jedhe, Shri Murthy, Shni B. .
Jens, Shri Murti. Shri M 5,
Joshi, Shri A. C. Muthiah, Shri
Joshi, Shrimati Subhadra Maidu. Shri V. G.
Jyotishi, Shri J. P. NMaik ShriD.]J.
Kakkar, Shri Gauri Shanker Maskar, Shri P. S.
Kanungo, Shri Pande, Shri K. N.
Kapur Singh, Shri Pandey, Shri Vishwa Math
Kar, Shri Prabhat Panna Lal, Shri
Kedaria, Shri C. M. Pant, Shri K. C.
Khadilkar, Shri Paramasivan, Shri
Khanna, Shri Mchr Chand Paraghar, Shri
¥hanna, Shri P. K. Patel, Shri Chhotubhai
Kindar Lal, Shri Patel, Shri Man Singh P,
Kishen Yeer, Shri Patel, Shri N. N.
Krishno Shn M. R. Patel, Shri P. R.
Krishnapa! Singh, Shri Patel, Shri Rajeshwar
Kunhan, Shri P. Patil, Shri D. S.
Kureel, Shri B.N. ' Patil, Shri M. B,
Lakshmikanthamma, Shrimati Patil, Shri 5. B.
Lalst Sen, Shri Patil, Shri, S.K.
Lonikar, Shri Pattably Raman , Shri C. R.
Mahtab, Shri Pattnayuk, Shri Kishea

Mahishi Dr. Sarofini Pillai, Shri Nataruja
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Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghaven, Shri & V.
Raghunath Singh, Shri
Raju, Dr. 2.5,

Ram Sewak, Shri

Ram Subhag Singk, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R,
Ramaswamy, Shri 5. V.
Ramaswamy, Shri V. K.
Rananjai Singh, Shri
Rane, Shri

Rao, Dr, K. 1..

Rao, Shri Krshnamoorthy
Hao, Shri Muthyal

Ruo, Shr Thirumals
Ray,Shri mati Renuka
Reddiar, Shri

Reddy, Shri Narasimha
‘Reddy, Shrimati Yashoda
Saha, Dr. S. K.

Sahu, Shri Rameshwar
Samants, Shri 5. C.
Sanii Rupji, Shri

Mr. Speaker: The result of the
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Saral, Shri Sham Lal
Satvabhama Devi, Shrimati
Sen, Shri A, K

Sen, Shri I G. B
Shah, Shri Manabendra
Sham MNath, Shri
Shankaraiya, Shei

Sharma, Shri A, P,
Sharma, Shn D, .,
Sharma  Shri K. C.
Shazhi Ranjan, Shri
Shastri, Shri Lal Bahdur
Shastri, Shri Ramanand
Sheo Maran, Shri
Shrimali, Dr. K. L.
Sidheshwar Prasad, Shr
Singh, Shri D, N,

singh, Shri R. P.

Siohu, Shri Satysa Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavaoe, Shri

Soy, Shri H. C.
Subbaraman, Shri
Subramanyam, Shei T,
Sumat Prasad, Shri

«ivision is: Ayes 11; Noes 206.
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Surendra 1'al Singh, Shri
Surya *raead, Shri
Swamy, Shri M, N.
Swamy, Shri M. P.
‘Tahir, Shri Mohammad
Tantia, Shri Rameshwar
Thimmainh, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. M.
Tiwary, Shri R. 5.
Tripathi, Shri Krishna Deo
‘Tyagi, Shn

Uikey, Shri

Upadhyaya, Shrr Shive Dutt
Vuishya, Shri M, B,
Warma, Shri M. L.
Varma, Shri Ravindre
Venkatasubbaish, Shri P.
Varma, Shri Balgovind
Vidyalankar Shri A. N
Vyas, Shri Radhelal
Warior, Shri

Yadab, Shri N. P
Yadav, Shri Ram Harkh

Mr. Speaker: The guestion is:
“That the Bill be circulated for

The motion was megatived.

Mr. Speaker:
the one which
‘longest period,
No. 50 by Shri

The question

Now, I shall take up
contains  the second
namely amendment
Bade and others.

is:

“That the Bill he circulated for

the purpose

of eliciting opinion

thereon by the last day of the last

week of the
1964." (50).

Budget Session of

The motion was negatived.

Mr. Speaker:

The question is:

“That the Bill be circulated for
‘the purpose of eliciting opinion
thereon by the first day of the
Budget Session, 1864” (4)

The motion was negatived,

Division No. 14 ]

“nthony, Shei Fran'
Uade, Shri
‘Badrudduja, Shri
Tiagri, Shri

Barrow, Shri

Brij Raj Singh,’Shri
Kapur Singh, Shri

Krishnapal Singh, Shri

Maurya, Shri
Patil, Shri . 5.1
Ranga, Shri
Sanji Rupiji, Shri

Seth, Shri Bishanchander

Singhvi, Dr. L. M.

AYES

the purpose of eliciting opinion
thereon by the 26th January,
1964." (3)

The motion was negatived,
Mr. Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 3Ist December,
1963." (49)

The motion was negatived.

Mr. Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 28th October,
1963." (2)

The Lok Sabha divided:

[ 1649 hrs,

Swamy, Shri Sivamurthi
Utiya, Shri
Yadav, Shri Ram Sewak’
Yashpal Singh, Shri

-

*One name could not be recorded.
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nhdul Wahid, Shri T.
Akkaunma [Davi, Shrimati
Alagesan, Shri
Alva, shri AL 8,
Alva, Shri Juachim
Ancy, IIr. M S,
Arunachalam, $hri
Aczal, Shri Bhagwat Jha
Bajai, Shri Kamalnayan
‘Bal Krishna Singh, Shri
Haulakrishnan, Shri
walmiki, Shri
Banerjee, Dr. R
Tiarkataki, Shrimati Renuka
Hurupal, Shri P. L.
Basappa, Shri
Beara, Shri
Bhagat, Shrei . B,
Bhaguvati, Shri
Ithakt Darshan, Shri
‘Bhanja Deo, Shri L. N.
Hhargava, Shri M. B.
Phattacharyya, Shri C, K,
Boronah, Shri P. C.
‘Brajeshwar Prasad, Shri
Chakraverti, Shri P. K.
Chanda, Shrimati Jyotena
Chandrasekhar, Shrimati
Chatterjee, Shri H, P.
«Chettiar, Shri Ramanathan
Colaco, Dr.
Daljit Singh, Shri
anappa, Shri
Dass, Shi G.
D)co Bhanj, Shri P (..
Dewui, Shri Morar)i
Deshmukh, Shri B.D.
‘Deshinukh, Shri Shivaji Rae 5.
Tiey, Shri S, K.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
1ubey, Shri R. G.
‘Blayaperumal, Shri
Ering, Shri D.
Gaekwad, Shri Fatehsinhrao
Gaitonde, Dz,
Gajraj Singh Rao, Shri
Ganapati Ram Shri
Gandhi Shri V. B.
“Cianga Devi, Shrimati
‘Ghosh, Shri N. R.
“Gopalan, Shri A. K.
Guha, Shri A. C.
Gupta, Shri Shiv Charan
Hajarnovis, Shri
Hansde, Shri Subodh
Mazarika, Shri . N.
Heda, Shri
Hem Raj, Shri
“Igbal Singh, Shri
Jain, Shri A. P,
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JTamunadevi , Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shri A, C.

Joshi Shrimati Subbadra
Iyotishi, Shri J. .

Kabir, Shri Humayun
Kakkar, Shri Gauri Shanker
Kunungo, Shn

Kar, Shr Prabhat
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilkar, Shri

Khunna, Shri Mchr Chand
Khbanna, Shr, I’ K.
Kindar Lal, Shri

Kisan Veer, Shri
Krishna, Shri M. R.
Kunhan, Shri P.

Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Lonikar, Shr

Mahtab, Shri

Mahishi, Dr. Sarofini
Maimoons Sultan, Shrimati
Mafjithia, Shri

Malaviya, Shri K.D.
Malliah, Shri U. &,
Manien, Shri

Mandal, Dr, P.
Maniyangadan, Shri
Marendi, Shri

Mehrotra, Sbri Hraj Bihari
Melkote, Dr.

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mohanty, Shri G.
Mohiuddia, Shri
Morarka, Shri

More, Shri K. L.
Mukane, Shri

Mukerjee, Shri H. N.
Murmu, Shri Sarkar
Murthy, Shri B. 5.
Murti, Shri M. 8
Muthiah, Shri

Maidu, Shri V. G.

Maik, Shri D. J.

Maakar, Shri I, 5.

Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shr Man Sing P.
Patel, Shri N. N.

Patel, Shni P. R.

Patel, Shri Rajeshwar
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Patil, Shri M. R,
Patil, Shri 5. B.
Patil, Shri S. K.
Iattabhi Raman, Shn C. B,
Pillai, Shri Mataraia
Pottekkartt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A, V.
Rughunath Singh, Shri
Raju, Dr. 12. &,
Ram Sewak, Shri
Ram Subliag Singh, D,
Ramuakrighnan, Shri P. R.
Ramaswamy, Shri V. K.
Rananjai Singh, Shri
Rape, Shri
Raso, Dr. K. L.
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Thirumala
Ray, Shrimati Reouk
Reddiar, Shri
Reddy, Shri Narssimha
Reddy, Shrimati Yashoda
Saha, Dr. 5. K.
Sahu, Shri Rameshwar
Samanata, Shri S. C.
Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A. K.
Sen, Shri P.G.
Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Slri A. .
Sharma, ShriD. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Remanand
Sheo Narain, Shri
Shrimali, Dr. K. L.
Sidheshwar Prasad, Shri
Singh, Skri D. N.
Singh, Shri R. P,
Sinha, Shri Satyes Narayan
Sinha,Shrimati Ramdulari
Sinha, Shrimati Tetkeshwari
Sonavane, Shri
Soy, Shrill. C.
Srinivasan, Dr. P,
Subbaraman, Shri
Subramanyam, Shri T,
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Tahir, Shri Mohammad
Tantia, Shr1 Remeshwar
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‘Thimmaish, Shri

Tiwary, Shri D. N.
Tiwary, shri K. N.

Tiwari, Shn R. 5.
Topetln, Shr Krishoa Deo
Tyag, Shn
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Upadhyaya, Sbri Shiva Dutt
Vaishys, Shri M. B.

Varma, Shri M. L.

Yarma, Shr Ravindra
Venkatasubbaiah, Shri P.
Verma, Shn Balgovind
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Wyus, Shri Radhelal
Warior, Shr

Yadab, Shri N. P.
Yadav, Shri Ram Harkh
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Uikcy, Shri

Mr, Speaker: The result of the
division is Ayes 19; Noes 204.

The motion was megatived.

Mr., Speaker: Now amendment
No. 31. The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the first day of the
next session.”

The motion was negatived.

Mr. Speaker: I shall now put Shri
Kamath's amendment to vote.
The question is:

“That the Bill be referred to a
Select Committee consisting of
10 Members, namely, Dr. M. S.
Aney, Shri S. M. Banerjee, Shri
Tridib Kumar Chaudhuri, Shri
A, K. Gopalan, Shri Hem Barua,
Sardar Kapur Singh, Shri Krishna-
pal Singh, Dr. L. M. Singhvi, Shri
Indulal Kanaiyalal Yajnik, and
the Mover with instructions to
make a report by the last day of
the first week of the next ses-
sion.” (33)

The motion was negatived.

Mr. Speaker: Now, I come to Shri
Sezhiyan's amendment,

An Hon. Member: He is not here.

Mr. Speaker: Then too, because it
has been moved, I shall have to put
it to vote.

The question is:

“That the Bill be referred to a
Select Committee consisting of
nine Members, namely Shri Frank
Anthony, Shri Tridib Kumar
Chaudhuri, Sardar Kapur Singh,
Shri C. H. Mohammad Koya, Shri
Krishnan Manoharan, Shri A. V.
Raghavan, Shri C. L. Narasimha
Reddy, Shri G. G. Swell, and the
Mover with instructions to make

Vidyulunkar Shri A, N.

*T'wo numes could not be recordest

a report by the last day of
the first week of the next
session.”  (51)

The motion was negatived.

Mr. Speaker: Now, I shall put the
motion for consideration to vote.

The question is:

“That the Bill to provide fer
the languages which may be used
for the official purposes of the
Union, for transaction of business
in Parliament, for Central and
State Acts and for certain pur-
poses in High Courts be taken into
consideration.”

The motion was adopted.

Mr. Speaker: Now, we shall take up
the clauses.

Clause 2.— Definitions

Shri Frank Anthony: I have got am
amendment to this clause.

Shri Hari Vishnu Kamath: May 1
request that since it is about five
minutes to five o'clock, we may take
up the second reading tomorrow?

Mr. Speaker: But we have to ait
after 5 p. M.

Shri Hari Vishnu Kamath: The
Compulsory Deposit Scheme Bill has
to be taken up at 5 p.M. Since it is
enly five minutes to 5 p.M. now, I
suggest that we may take up the
clause-by-clause consideration of the
Official Languages Bill tomorrow?

Mr., Speaker: Why not start it
today? There are a number of amend-
ments.

Shri Frank Anthony: I have got
amendment No. 34 to this clause,
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Shri Radhelal Vyas: I want to move
amendment No. 126.

Mr. Speaker: That amendment is to
<lause 3 and not to clause 2.

Shri Bade: I want to move amend-
ment No. 81.

Shri Frank Anthony: I beg 1o
move:

Page 1, for line 14, substitute—

‘(b) “Hindi"
the Devanagari or the
script.”  (34)

means Hindi in
Roman

Shri Bade: I beg to move:
Page 1, after line 14, insert-—

‘{e) “the authoritative texts”
means the texts in Hindi langu-
age (81)

Mr. Speaker: These amendments
are now before the House

Now, Shri Frank Anthony. I would
appeal to all hon. Members that since
we have had enough discussion
already, only the points might be
made and not long speeches.

Shri Frank Anthony:
hope vou will cllow us,

But. still, I

Shri  Hajarnmavis: On a point of
order, In article 343(1) of the Con-
stitution it has been stated that:

“The official language of the
Union shall be Hindi in Deva-
nagari script.”

So, there can be no qualification of
this so long as the Constitution is not
amended. The amendment of the hon.
Member reads thus:

“‘Hindi' means Hindi in the
Devanagari or the Roman script.”

Mr. Speaker: What has Shri Frank
Anthony to say to this?

Shri Frank Anthony: 1 feel that
there is no constitutional inhibition.
I am not seeking to supersede the
provision of the Constitution. My
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amendment seeks to provide for some-
thing in addition to it. The Univer-
sity Grants Commission has recom-
mended Devanagari script or Roman
script. The Sampurnanand Emotional
Integration Committee also has
recommended. . ..

The Minister of Education (Dr_ K. L.
Shrimali): The University Grants
Commission has not made any such
recommendation at all

Shri Frank Anthony: I shall show
it to the hon. Minister. The Univer-
sity Grants Commission has recom-
mended it.

Dr. K. L. Shrimali: My hon. friend
has to accept my statement so far as
the University Grants Commission is
concerned.

Mr. Speaker: Shri Frank Anthony
is a very eminent lawyer of our
highest court. He may not refer to
what other people have said or asked
for. A legal objection has been raised,
and he may answer that legal objec-
tion.

Shri Frank Anthony: These bodies
have recommended it. The Sampu-
rnanand Emotional Integration Com-
mittee, has recommended it, and the
States are adopting it. I am only
giving permission to the States.

Mr. Speaker: I am only asking the
hon. Member to answer the objection
which has been raised.

Shri Frank Anthony: There is no
supersession. There is no embargo in
the Constitution. It says that that
shall be the official language, and I
hope that it shall be. We may merely
make it permissive to use another
seript. That is all.

Mr., Speaker: I do not agree with
Mr. Anthony. When it is clearly put
down that Hindi in Devanagiri script
shall be the official language and if
we want to make it Hindi in Deva-
nagiri or in Roman script, changes
the whole thing altogether. It is not
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[Mr. Speaker.]
the same thing. If you add or sub-
tract or do something like that it
becomes different altogether. He will
agree there. That is barred.

17 hrs.

Shri Bade: Sir, my amendment
No. 81 wants to insert a sub-clause
(¢) to say that the ‘authoritative texts’
means the texts in Hindi language. In
the Bill there is no mention of what
is the authoritative text. In order to
clear what is the authoritative text,
1 have moved this amendment.
According to the Bill it seems the
English version is the authoritative
text. I want to make it clear and
say that the authoritative text is the
Hindi text by the additior of this sub-
clause (c) to clause 6.

Mr. Speaker: The Minister would
reply tomorrow. We take up the next
business now.

17.02 hrs.

COMPULSORY DEPOSIT SCHEME
BILL—contd.

Clause 2— (Persons to whom Act
Applies).

Mr. Speaker: We will now take up
the Compulsory Deposit Scheme Bill.
It is already five o'clock. Are any
Government amendments to  be

moved?

The Deputy Minister in the Minis.
try of Finance (Shrimati Tarkeshwarl
Sinha): I have moved all the amend-
ments to clause (2).

Mr. Speaker: Does she want to say
anything?

Shrimati Tarkeshwari Sinha: I do
not want to say anything. It has been
explained amply by the Finance Mi-
mister already.

Mr. Speaker: Am I required to put
any amendment separately to the
voted
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Shri Prabhat Ear (Hooghly): The
Finance Minister has not replied to
what we have said. Yesterday we
had a debate on the various amend-
ments. He has not explained. He has
not answered the many amendments
that we have moved. We expected
that at least.

Shrimati Tarkeshwari Sinha: I did
not want to repeat all the arguments
already used by the Finance Minister
because 1 should have thought that 1
would be unnecessarily tuking  the
time of the House. But the hon.
Member suggests that something must
be said” because the hon. Members
opposite have spoken about that. I
would be repeating mostly the same
arguments which have been advanced
by the Finance Minister and I thinlk
the hon. Members will excuse me if
virtually T repeat what has already
been said.

The House is not unaware of this
fuct that the proposal of levying on
the people paying land revenue a com-
pulsory deposit scheme would affect
them. They want that it should not
be so. That will mean that virtua'ly
2.50 crores of accounts will be left
out from the orbit of the operation of
this scheme. That will leave a very
large population of this country out-
side the purview of this Bill. The
basic intention of this scheme must be
understood. The hon. Member has
become rather sensitive about this
scheme because it has come with the
Finance Bill. If this measure had
come after the Finance Bill or aven
before the Finance Bill, they would
have understood the desirability or
the propriety of the rural areas sav-
ing. Almost all the reports go to
show this. There is no time for me
to read the report of the Rural Credit
Survey Committee and the report of
the other sample surveys such as the
National Sample Survey. In each of
these re-ports it has bren pointed out
that the capacity of the rural areas
has not vet been tapped. Unless and
until the rural areas are tapped, the
quantum of saving of this country
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cannot increase. That is one of the
basic principles on which we have to
really conduct these measures.

Shi J. P. Jyotishi (Sagar): Are the
people who pay an annual tax of
Rs. 5 capable of this, according to the
reports that we have?

Shrimati Tarkeshwari Sinha: The
capability of individuals has not been
assessed in that detailed manner, but
what I was repeating was that Lhe
Sample Survey—the hon. Member,
Shri A. P. Jain is trying to bow his
hands to me; I do not know whether
it in appreciation or otherwise—and
what I was trying to impress on the
house was that unless

Shri A. P. Jain (Tumkur): It was
for the Minister and not for you.

Shrimati Tarkeshwari Sinha: T am
sorry; I was taking the compliment
on myself.

Shri Tyagi (Dchra Dun): Peopie
are of the view that you are softer in
heart thun the Finance Minister,

Shri P. Venkatasubbaiah (Adoni):
What about the rural indebtedness?

ot @t (fgeme) @ oo weET,
AT AT &, TAT AT HE T 9 a0
Y & | AT AT ATE HE F F 99
AT Tfed |

weE WERY . W W avE
Hg wH sudr 9g arfg a4 ar sy
U T | WX AZ A A HE
FTF GUNT A 99 WAAT AL GHA
i ?

st I
QA |

Shrimati Tarkeshwari Sinha: There
is not much time to go into the de-
tails. The hon. Members do not ex-
pect me to go into all the details at
the end of the debate on this Bill.
But I can tell the hon. Members that
the Rural Credit Survey Committee
was examining this whole question of

F @@ W
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rural credit. They examined this
problem of rural indebtedress and in
spite of that indebtedness, they have
recommended that the  potential
quantum of saving in the rural areas
has to be tapped if we want to in-
crease the quantum of total saving in
the country. That is why if we do
not really take the rural areass into
the purview of any savings program-
me, the programme will not be the
success which we want it to be. After
all, the primary purpose of this pro-
gramme is not to grab money from
the people but to take money for the
developmental work which gives be-
nefit to them. The sum of Rs. 5 is
usefully spent for themselves as by
the Government which would take
that money and put it in some deve-
lopmental work.

Shri Shivaji Rao S. Deshmukh (Par-

bhani): Where to bring the  money
from?
Shrimali Tarkeshwari Sinha:

Neither the hon, Member there nor
hon. Members on this side nor myself
—e are not in a pesition to know
how vach individual uses the moncy,
but from the other statistics that are
available, the figures showing how
much the person has investied in tools,
how much has been invested in im-
plements, how much has been invest-
ed in the agricultural developmental
programme indicate that his capacity
of spending the money on the deve-
lopmental programme has also in-
creased. Therefore, we  cannot
juib

Shri P. Venkatasubbaiah: What
about the co-operative institutions’
capacity?

Shrimati Tarkeshwari Sinha: The
capacity of taking co-operative loans,
loans from the co-cperative institu-
tions and repay them shows that their
capacity for spending money has in-
creased while the capacity for making
money has also increased because
they have been able to pay back.

Shri Shivaji Rao S. Deshmukh: The
Rural Credit Survey indicates  that
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in case of wuneconomic holdings, be-
sides economic holdings, the return
on investrieni per annum are 25 per

cent loss.

Shrimati Tarkeshwari Sinha: The
Finance Minister pointed out that the
question of uneconomic holding  at
present is a question which is before
us, but we cannot really calculate on
the basis of uneconomic and economic
holding and leave the uneconomic
holding from the purview of this
scheme, because even the land re-
venue today does not take into con-
sideration the question of economic
holdings and wuneconomic holdings.
(Interruptions).

Shri Prabhat Kar: The rural credit
survey goes against all the steps that
are being taken in this Bill. It has
pointed out that so far as the debts
are concerned, they are so much. So,
the question of savings does not arise.
She has referred to the rural credit
survey for discussing this Bill. It is
amazing.

Shri A. P. Jain: The speech is in-
sulting to the intelligence of Mem-
bers. It is absolutely contrary to what
is contained in the report.

Shri Kapur Singh (Ludhiana): Do~s
the hon. Minister want us to  take il
that the principle on which the assess-
ment of land 1evenue is based is
identic1]l with the princinle on which
the Bill under discussion has  been
drafted? (Intcrruption).

Mr. Speaker: I will advise the hon
Minister not to sit down easily when
there are interruptions. (Interrup-
tion).

Shrimati Tarkeshwari Sinha: When
1 said that the Rural Credit Survey
Committee has said that the quan-
tum of savings in rural arcas has
increased, I was not making a mis-
take or false statement. In spite of
all the difficulties they have poinfed
out, they have suggested that the
potential savings have increased....

Shri A. P. Jain: Not in the case of
8 farmer paying Rs. 5 or Rs. 10.
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Shrimati Tarkeshwari Sinha: ] am

not entering into the classification.
(Interruptions). '

Shrimati Tarkeshwarli Sinha: The
hon. Members would allow me to
speak.

Shri Ranga (Chittoor): Where is the

need for a speech? You have got
voles,

Mr. Speaker: If she did not speak,
the demand came that she must speak,

!f she wants to speak, it is said there
is no need to speak.

Shri A. P. Jain: We wanted to hear
tenable arguments, not arguments
which are not at all tenable.

Shrimati Tarkeshwari Sinha: It the
hon. Members are not prepared to
hear any arguments, able or not able,
it i3 not my fault.

Shri Hari Vishno Kamath (Hoshan-
gabad): She is doing her best.

Shri Shivaji Rao S. Deshmukh: The
Deputy Minister does not seem to nave

experience of the management of rural
houscheld.

Shrimizti Tarkeshwari Sinha: T do
not want to reply to all the arguments
ruised here. The hon. Member is
questioning my  ability to represent
the rural problems. What I am saying
here is on the basis of the Rural
Credit Survevy Committee report and
the National Sample Survey Com-
mittee report. They have said that
the quantum of saving in this coun-
try has increcased and the quantum
of savings that has increased also has
to come from the rural areas. There
can be no doubt about what they
said. Uniess and until something is
taken from them in the shape of com-
pulsory deposit scheme, the rural
areas will never come into the pur-
view of any such scheme of savings.
The country's savings have increased.
Therelore, the saving has to come
from the rural areas also,
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So far as the collection of this is
concerned, the question of finding out
the economic and uneconomic hold-
ings is not a practical one, because
the State land revenue authorities do
not generally go into the question of
determining the condition of each and
every individual holding. Seo, it is
very difficult for any such scheme,
which is going to be operated through
their assistance, to take into consi-
deration this question of economic and
uneconomic holding.

Shri Banerjee and Shri Prabhat
Kar have said that more liberal con-
sideration may be given to the shop-
keepers. The monthly assessment of
the amount that they will have to pay
would be a little more than Rs. 4.
I think this is the bare minimum they
can contribute to this kind of national
development. Every socigty has will-
ingly come forward to contribute
something to the national welfare
programme and national development
programme. So, they cannot really
be taken out of the purview of this
programme. So, they have been in-
cluded.

A point was raised that the shop-
keeper whose turnover is Rs. 15000
should not be brought under the pur-
view of this, because on this gross
turnover he will have to pay Rs. 50
per annum; and, it would be a hard-
ship for him to pay that amount.

Shri Kashi Ram Gupta (Alwar):
What is the income that person will
derive from Rs. 150007

The Minister of Finance (Shri Mor-
arji Desai): It cannot be less than
Rs. 1500.

Shri Kashi Ram Gupta: No.
Mr. Speaker: Is that all?
Shrimati Tarkeshwari Sinha: Yes,

Mr. Speaker: Should 1 put any
amendments separately?

Shri Prabhat Kar: Amendments Nos.
49 and 59.

414 (Ai) LSD—s,
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Mr. Speaker: I will put amend-
ments Nos. 49 and 59 separately.

Shri A. P. Jain: Sir, are you going
to put them to vole or can ] speak
now?

Shri Morarji Desai: How can he
speak now?

Mr. Speaker: Yesterday, I enquired
of him, but he was not decisive at
that moment.

Shri A. P. Jain: All right, Sir; [ bow
to your ruling.

Shri P. R. Patel (Patan): Sir, I
withdraw my amendment No. 35.

Mr. Speaker: Has he the leave of the
House to withdraw his amendment
No. 35?

The amendment was, by leave, with-
drawn,

Mr. Speaker: Can I put amendments
Nos. 49 and 56 together, or does he
want to press for a division on each
one of them?

Shri Prabhat Kar: They may be put
separately, Sir, because we want to
press each one of them to a division

Mr. Speaker: Then I will put them
at the end.

Shri Bade (Khargone): Sir, my
amendments Nos. 100 and 101 may be
put.

Mr. Speaker: Does he want me to
put them separately?
Shri Bade: No, Sir.

Mr. Speaker: I will put all of them
together,

Shri Ramga: No. 49 is about land
revenue exemption limit to be raised.

Shri S. M. Banerjee: Nos. 50 and 57
may be put separately?

Mr. Speaker: Can [ put these two
together or should I put them sepa-
rately?
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Shri S. M. Banerjee (Kanpur): They

may be put together.

Mr. Speaker: 1 shall first put the
Government amendments Nos. 72, 73,
74, 75, 76, 77, 78 and 79. The ques-
tion is:

Page 1, line 10,—

Ajter ‘“land-revenue” inserf,—

“(whether known as land re-
venue, rent, tax or by any other
name)"”.

Page 1, line 17,—

add at the end “who are not
liable to pavment of tax under
the Income-tax Act”. (73).

Page 1, for lines 21 to 23, substitute:

“(iii) companies as defined in
section 3 of the Companies Act,
1956, including foreign companies
within the meaning of section 59

and Government companies as
defined in section 617 of that
Act”. (74).

Page 1, after line 26, insert,—

“(v) individuals or associations
of persons or bodies of individuals
liable to payment of tax under
the Income tax Act, and entitled
to deduct the salary paid to their
employees for the purpose of com-

puting their income under that
Act,”,
Page 2, line 1,—

for ‘“shopkcepers” substitute
“‘dealers”. (76).
Page 2, line 2,—

for “any law" substitute “any

State Act.”. (77).

Page 2, after line 4, insert:

“Provided that where by or
under any such State Act anye
amount higher than fifteen thou-
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sand rupees has been fixed as tha
minimum annual turn-over for tl e
purpose of registration under
that Act the refcrence to fifteen
thousand rupees in this clause
shall be construed as a reference
to that amount.

Exrplanation.—In this clause,—

(a) “dealer” has the same mean-
ing as in the respective State Acts
with respect to tax on the sale of
goods;

(b) “State Act” includez a Pro-
vincial Aect;". (78).

Page 2, omit lines 5 to 8. (79).
The motion was adopted.

Mr. Speaker: Then I shall put Shri
Banerjee's amendments Nos. 50 and 5i7.

Page 1, line 10,—

After “land-revenue" insert,—
“over t-wenty rupees.” (50).
Page 1, lines 27 and 28—

for “cne thousand five hundred
rupecs” substitute—

“three thousand six hundred
rupees”. (57).

The motion was negatived,

Mr. Speaker: I shall now put amend-
ment No. 49.

Shri Kashi Ram Gupta: My amend-
ment No. 51 is on the same lines.

Mr. Speaker: He can give his sup-
port to this.

Mr. Speaker: The qucstiqn is:
Page 1, line 10,—
ufter “land revenue” insert—
“over fifteen rupees”. (49).

The Lok Sabha divided:



12027 Compulsory

Division No. 15)]

Aney, Dr. M.S.

Bade, Shrif

Ranerjec, Shri S.M.
¥irij Raj Singh, Shri
Ciopalan, Shri A K.
Gupts, Shri Kashi Ram
Gupta, Shri Pinya

Jha, Shri Yopendra

Alva, Shri Joachim
Bajaj, Shri Kamalnayan
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri [*L.
Bhargava, shri M.B.
Brajeshwar Prasad, shn
Chandrasekhar, Shrimati
Chaturvedi, Shri 5.N,
Dasappa, Shr

Dass, Shr G.

Dieo Bhanj, Shri P.G.
Desai, Shri Morarji
Deshmukh, Shri B.I2,
Deshmukh, Shri Shivaji Rao S.
Dihuleshwar Meena, Shri
Dwivedi Shri M.I1..
Eluyaperumal, Shii
Gaitonde, Dr.

Gandhi, Shr V.8,
Gupta, Shri Shiv Charan
Hanumanthaiya, Shri
Jedhe, Shri

Jyotishi, Shri ] .
Kujprolkar, Shri
Kanungo, Shri

Kedaria, Shri C.M.
Kindar Lal, Shrj

Kisan Veer, Shri

Lalit Sen, Shri

Lonikar, Shri]

AYES

Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Kar, Shri Prabhat
Krishnapal Singh,!Shri
Kunhan, Shri P.

Mehta, Shri Jashwant
Pottakkatta, Shri
Raghavan, Shri AV,

NOES

Multah, Shri

Mallish, Shri U.5.
Manaen, Shri

Mandal, Shri Yamuna Prasad
Maniy angadan, Shri
Mehrotra, Shri Braj Bihar
Melkote, Dr.

Abires Shri, Bakar Al
Morarka, Shri
Mukane, Shri
Mouthiah, Shri

MNaidu, shn V.G,
Naik, Shri D.].

Pant, Shri K.C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel. “liri NN,
Pawel Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri S.B.

Pillai, Shri Natara
Prabhakar, shri Naval
Pratap Singh, Shrj

Raghunath Singh, Shri
Raju, Dr. D.S,

Ram Subhag Singh, Dr.
Ramaswamy, Shri S.V.
Rumaswamy, Shri V.K.
Kamnajnai Singh, Shri}
Bane, Shri

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
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Ranga, Shri

1 'dy, Shri Narasimha
Swamy, Shri Sivamurihi
Vishram Prasad, Shri
Warior, Shri

Yadav, Shri Ram Sewuk
Yushpal Singh, Shri

Rao, Shri Thirumala
Leddiar, Shri

Sahu, Shr Romeshwar
Sanji Rupji, Shri

Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiva, Shri

Sharma, Shri AP,

Sharma, Shry 1o,

Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Sinch. Shri DN

Sinhe. Shri Satya Narayan
Sinhz. Shrimati Romdulair
Sinha, shrimati Tarkeshv ari
Sonavane. Shri
Subbaran.an, Shri

Sumat Prasad, Shri
Swamy, Shri M.P,

Tantia, Shri Rameshwar
Thimmaiah, Shri

Tiwary, Shri K.N.
‘Tripathi, Shri Krishna Deo
Tyagi, Shri

Upadhyaya, Shri Shiva Dutt
Upadhyaya, Shri Shiva Dutt
Varma, Shri M.L.

Varma, Shri Ravindra
Verma, Shri Balgovind
Vidyalankar, Shri AN,
Yadab, Shri NP,

the division is Ayes 28; Noes 97.
Shri Prabhat Kar: Yes.

Mr. Speaker: The result of
The motion was negatived,
Shri Bade: Sir, Shri Deshmukh has

spoken against the Bill. Now he has
voted against the amendment.

Mr. Speaker: Perhaps, subsequent
arguments might have convinced him.

Shri Hari Vishnu Kamath: Anyhow,
they have got less than 100 votes.

Mr. Speaker: All right. The ques-
tion is:
Page 1, lines 27 and 28,—
for “one thousand five hundred
rupees"” substitute—
“three thousand rupees”. (56).
Those in favour may say “Aye".
Some Hon. Members: ‘Aye’.

Mr, Speaker: Those against may say
"NO“.

Mr. Speaker: I will now take
amendment No. 56. Is that also going
to be pressed for?
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Some hon. Members: No.

Mr. Speaker: I think the “Noes"
have it.

Shri Prabhat Kar: The “Ayes” have
it.

Mr. Speaker: All right We will
have division.

The question is:
Page 1, lines 27 and 28—

for “one thousand five hundred
rupees” substitute—

“three thousand rupees”, (56).
The Lok Sabha divided:

Shrimati Tarkeshwari Sinha: Sir,
the question was put before we had
occupied our seats.

Mr. Speaker: I had given the warn-
ing that hon. Member; should be in
their seats.

Shrimati Tarkeshwari Sinha: I have

walked from there to my seat, but
before 1 reached my seat it was put.

Division No. 16]

APRIL 25, 1983
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Shri Tyagi: Sir, I protest. It may
not be accepted. It is not the fault of
the mechanism.

.Dlr. Speaker: The result of the divi-
sion, as shown by the machine is Ayes
22, Noes 98. Were there any mistakes?

Shri A. P. Jain: Sir, my vote, which
is for ‘Noes’ has not been recorded.

Shri Maniyangadan: My vote, which
is for ‘Noes' has not been recorded.

Shri Ramanjai Singh: My vote for
‘Noes' has also not been recorded.

Shrimati Tarkeshwari Simha: Sir,
my vote for ‘Noes' is also there.

Shri Hajarmavis: Sir, ] was not in
my seat. Can I have my vote record-
ed now?

An Hon. Member: Sir, it should not
be permitted.

Mr. Speaker: No, I am not record-
ing his vote.

The result of the division is:

AYES [17.21 hrs.

Bade Shri

Banerjee, Shri S.M.

Brij Raj Singh Kotah, Shri
Gopalan, Shri A.K.

Gupta, Shri Kashi Ram
Gupta, Shri Priva

Jha, Shr Yogendra
Kamath, Shri Hari Vishnu

Alwva, Shri Joachim

Ancy, Dr. M.S.

Bajaj, Shri Kamalnayan
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuks
Barupal, Shri P.L.
Basappa, Shri

Kapur Singh, Shni

. Kar, Shri Prabhat

Krishnupal Singh, Shri
Kunhan, Shri P,
Mehta, Shri Jashvant
Pottakkatt, Shri
Raghavan Shri AV,
Ranga, Shri

NOES

Bhargava, Shri M.B,
Brajeshwar Prasad, Shn
Chandrasekhar, Shirimati
Chaturvedi, Shri S.N.
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, Shel P. C.
Desai, Shri Morarji

Rddy, Shri Narasimha
Swamy, Shri Sivamurthi
Wishram Prasad, Shri
Warior, Shri

Yadav, shri

Yashpal Singh, Shni

Deshmuikh, Shri B.12.
Deshmukh, Shri Shivaji
Rao 5.
Dhuleshwar Meena, Shri
Dwrivedi, Shri M.L.
Diwivedy, Shri Surendranath
Elayaperumal, Shri
Gaitonde, Dr.
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Gupta, Shri Shiv Charan Sahma, shri, AP,

Hanumanthaiya, Shri I*arashar, Shri Sharma, Shri D.C.

Jain, Shri AP, Patel, Shri Chhotubhai Shashi Ranjan, Shri

Jedhe, Shri Tatel, Shri Man Sinh P. Shastri, Shri Lal Bahadur

Jeshi, Shrimati Subhadra Palel, Shri N.N. Shastri, Shri Ramanand

Jyotishi, Shri J.I% Patel, Shri P.R. Sheo Narain, Shri

Kajrolkar, Shri Patel, Shri Rajeshwar Singh, Shri D.N.

K.anungo, Shri Tatei , Shri D.S. Singh, Shri R.P,

Kedaria, Shri C.M. Patil, Shri 5.B. Sinha, Shri Satya Narayan

Keishing, Shri Rishang Pillai. Shri Natazaja Singh, Shrimati Ramdulari

Kindar Lal, Shri i Prubhakar, Shri Naval Sinha, Shrimati Tarkeshwari

Kisan Veer, S hri Pratap Singh, Shri Sonavane, Shri

Lalit Sen, Shri Haghunath Singh, Shri Subbaraman, Shri

Lonikar, Shri Haju, Dr, D.5. Sumat Prasad, Sho

Mahtab, Shri 1 Hamaswamy, Shri 5.V, Swamy, Shri M.P.

Malliah, Shri U.S. Ramaswamy, Shri V.K. ‘Tantia, Shri Rameshwar

Manaen, Shri Rananjai Singh Shri, Thimmaish, Shri

Mandal, Shri Yamuna Prasad Rane, Shri; Tiwary, Shri KgN.

Naniyangadan, Shri Rao, Shri Krishnamoorthy Tripathi, Shri Krishna Deo

Mehrotra, Shri Braj Bihari Rao, Shri Muthyal Tyagi, Shri

Melkote, Dr. Rao, Shri Thirumala Uikey, Shri

Mirza, Shri Bakar Al Reddiar, Shri Upadhyaye, Shri Shiva Dutt

Morarka, Shri Sahu, Shri Rameshwar Warma, Shri M.L.

Mukoe, Shri Sanji Rupiji, Shri Varma, Shri Ravindra

Muthiah, Shri Shah, Shri Manabendra Verma, Shri Balgovind

Naidu, Shri V.G, Sham Nath, Shri WVidyalankar, Shri A.N.

Naik, Shri D.]. 5har:'hunif,'a, Shri Yadab, Shr NI

Mr. Speaker: The result of the “or a Panchayat constituted by

division is: Ayes 23; Noes 102 reorganisation of any of the afore-

The motion was negatived. said local authorities”. (83).

Mr, Speaker: Then, I will put the

Page 2, after line 29 insert—
other amendments, except Govern-

ment amendments that have been c;:‘) (3"8:‘)”" means the financial
accepted, to the vote of the House. year. T )
The amendments were put and — (Shrimati Tarkeshwari Sinha)
negatived, Mr. Speaker: The question is:
Mr. Speaker: The question is:

“That clause 3, as amended,
“That clause 2, as amended, stand part of the Bill.”

stand part of the BIilL”
The motion was adopted. - 5 ey
Clause 2, as amended, was added to aHEed, &2 wmended: Ame adged fo
£ the Bill,
the Bill.
Clause 4'—(Requirement as fo com-
pulsory deposit)

The motion was adopted.

Clause 3 Definitions)
Amendments made:

Mr. Speaker: There are man
Page 2, for line 19 substitute— pe ¥

amendments.  Hon. Members who

‘(d) “person” shall have the wish to move their amendments may
game meaning as in clause (31) of do so.
section 2 of the Income-tax

e Shri Tyagi: My Chief Minister has
et (80) agreed. Therefore I do not move my
Page 2, line 22, add at the end “or amendment No. 17,

SNARIL: o pc_nmfm . (8. Mr. Speaker: Amendment No. 26 is
Page 2, omit lines 23 and 24. (82). elso not moved because Shri Tyagi
Page 2, line 28, for “or a Panchayat” feels satisfied with the assurance of

substitute— the Chief Minister.
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Shri D, 8. Patil: I bee to move:
Page 2, line 38,—

omit “maximum”. (109).
Page 3. line 1,—

for “maximum" substitute

“minimum”, (110}.

Shrimati Tarkeshwari Sinha: 1 beg
to move:

Page 3, for lines 2 to 5, substitute—

“{a) in the case of a person
falling under clause (a) of section
2, fifty per cent of the land-reve-
nue (includang surcharge thereon,
if any), payable in respect of the
land or lands held by him in the
yvear for which the deposit is
required to be made.

Explanation:—In  this clause
‘vear' means the year with refe-
rence to which land-revenue is
pavable under any law with res-
pect to land-revenue;”., (85).

Shri Ram Sewak Yadav: 1 beg to
move:
Page 3. after line 5, add—

“Proviced that a tenant possess-
ing less than seven acreg of land
shall be exempted from the pay-
ment towards the compulsory
deposit.” (20).

Shri Kashi Ram Gupta: I beg to
move:
Page 3, after line §, insert—

“Provided that this shall not
apply to persons paying land-
revenue of twenty-five rupees or
below." (67).

Shri Brij Raj Singh: I beg to move:
Page 3, after line 5, insert—

“Provided that this clause shall
apply to those agriculturists who
are not in debt and against whom
no decree of a civil court is stand-

ing”. (112).
Shrimati Tarkeshwari Sinha: I beg
to move:

Page 3, for lines 11 to 15, substi-
R iad
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“Provided that where the pro-
perty is assessed to such tax not
with reference to its annual rental
value, the maximum rate of
deposit under this clause shall be
twelve and a half per cent. of
such tax;". (86).

Shri Ram Sewak Yadav: I beg to

move:

Page 3, after line 15, add—
“Provided further that the
owner who owns one house or
whose income from all sources
including the rent of the house
does not exceed one thousand two
hundred rupees per annum, shall
be exempted from the purview of
this section”. (23).
Shrimati Tarkeshwari Sinha: I beg
to move:
Page 3, omit lines 22 to 25. (87).

Shri Kashi Ram Gupta: I beg to
move:
Page 3, line 23—

for “an amount equal to” sub-
stitute “half"”,

Shrimati Tarkeshwari Sinha: 1 beg
to move:
Page 4, after line 29, insert—

“(5A) Where a person falling
under clause (d) of section 2 pays
in any year any sum,

(i) to effect or to keep in force
any insurance on the life of
such person or on the life of
(19 of 1925) the wife or hus-
band of such person; or

(ii) as a contribution to any pro-
vident fund to which the
Providen{ Funds Act, 1925,
applies to any ‘recognised
provident fund” as defined in
clause (38) of section 2 of the
Income-tax Act; or

(iii) in a ten-ycar account or a
fifteen-year account under the
Post Office Savings Bank
(Cumulative Time Deposit)
Rules, 1959, as amended from
time to time,

he shall not be liable to make any
compulsory deposit under this
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scetion for that year if such sum
is not less than cleven per cent
of his annual income from
salary.”; (88).

Shri Kashi Ram Gupta: I beg to
move:

Page 4, line 33, add at the end—

“The person belonging to cate-
gory referred to in clause (b) of
that section shall also be liable to
pay additionally, if he also be-
longs to clause (a) of that sec-
tion”.  (70).

Shrimati Tarkeshwari Sinha: I beg
to move:

Page 4, line 35, after “four per cent.
per annum” insert—

“to be caleulated from the first
day of the month immediately fol-
lowing the month in which the
deposit is made to the last day of
the month immediately preceding
the month in which it is repaid
(both days inclusive)”. (89).

Page 5, lines 2 and 3, for “in the
event of the death of the depositor if
the authority” substitute “in any case
in which the authority”. (90).

Shri Yogendra Jha: I beg 1o move:
Page 5, after line 11, insert—

“(10) Persons or a family lia-
ble to make such payment under
clause (a) of section 2 may be
exempted from making such pay-
ments /deposits in any particular
vear if in the opinion of the State
Government concerned such per-
sons or family are affected by
flood, drought or fire”, (39).

Mr. Speaker: All the above amend-
ments are now before the House.

Shri A, P. Jain: Mr. Speaker, Sir,
we have already had some discussion
about the validity of the Bill. Now,
I propose to raise the question that
clause 4 which is the pivotal clause of
the Bill and which authorises the
compulsory deposit, is ultra vires of
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the Constitution and, therefore, it
should not be enacted.

Before I come to the merits of the
legal case, 1 want to make gne sub-
mission to you. You, Sir," are the
conscience keeper of the House which
cxpects that when a vital question of
legality or otherwise comes up you
will give a proper guidance to the
House. 1 remember of an event
which happened about 25 years ago
when I was steering the U.P. Tenancy
Act in the U.P. Legislative Assembly.
On one of the clauses thc Speaker
felt that it was ultra vires. He threw
open the clause to the discussion.
Later on, after the clause had been
discussed, instead of leaving it to the
House, he gave a ruling on it. I
submit that all the legal questions are
not to be decided by the House. But
there might be extreme cases where
they call for the ruling of the House.
We are working under a written
Constitution and supposing—] do not
say that is going to happen—a Bill is
brought inte the House contravening
the territorial jurisdiction, say, for
imposing a levy in UK or, say, in
Honolulu and if’ a Member of the
House rises and says that the
Bill is unconstitutional, a question like
that should be decided by the Speaker,
by his ruling in extreme cases only,
not where it is a doubtful case. My
submission is that this Bill comes
within the definition of those Bills.

Mr. Speaker: The hon. Member
presumes that only the Speaker is the
conscience keeper of that and all
Members have no conscience, that
they will pass a law where the UK.
territories might be taken over, Every
Member is as much responsible as
the Speaker and he can think over it—
really it is such a clear thing—whe-
ther he should bar it or not.

Shri A. P. Jaim: There are marginal
cases where I would not expect the
Speaker to give the ruling. But there
might be extreme cases where I
expect that the Speaker should give
the ruling. In this particular case, I
want to  establish that this is
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iShri A. P, Jain]

an extreme and where I expect Kameshwar  Singh reported in the
the S[‘,’_\;.!.;:;' give e I‘u]ingl Supreme Court RL’I)[’JTIJ 1922, page 943,

twu questions arose. They were: wie-
ther money, arel chose in action, sre

Now, Sir, I understand--] was not all a vart of eminent domain. That
present in the House—that it has been guestion was first answered by the
sard by tne Treasury Benches that it Chief Justice, Mr. Patanjali Shastri.
15 not a taxalion measure. The case . said that so far as cash is conceri-
of protecting his measure undeu article ed, there is a littie doubt. Se far as
19(f; and itz cxception 19(5) haus chose in action is concerned, it comoes
also  been  practically given. Now within the definition of ‘omineut
refuge is sought under artele 3L domain’. The learned lawyer, P. R.
Article 31 deal!s with what in law is Das, had argued thatl the taking away
xnown as eminent domain. Eminent of cash is tantamount to a forced joun
acomain means the special power of and thercfore, cash does not  come
the State to deprive an individual of under Lhe definition of ‘cminent
hiz property against his  will. One doimain’. If cash is to be taken awazayv,
pertinent guestion that arises is: does either it must be by taxation or it
the taXking away of the cash  come must he by lsan, a voluntary Iean.
under the definition of ‘eminent Later on, a great and eminent Judegr,
domain’? Il is a very impertant ques- no less a person than Justice Mahajan
tion. On that ther: have been a num- has c¢xpressed a definite and calegori-
“er of rulings. There was onc ruling cal opinion upon it, that cash doesz not
in 1960 Bombay Law Reporter. Un- come under article 31, 1 will read ot
fortunately. 1 could not get it. But th=* vortion:

1 have got a still higher rulinz, that
of tho Supreme Court given in 1952, “The learned Attorney Gencrel

- . . contended that the acguisition  of
ot QYNeT |Y ;T AT, AT arrears was an  acgquisition of

T CIIZE O HIE7 1| 8§99 #4fF 3+ choses in action and that the com-

-~ -\ £ e, B persation paid for it was 30 per
* FAMNS qQF 19977 39 |1 7 ar 347 cent of the amount of arrears, 1

W'ﬂf = T 397 grfa 7 A7 Fal regret that T am unable to accep!
2 |“ this suggestion. It is a well accept-
ed proposition of law that pro-

o QRS IR . FE 4 T perty of  individuals cannol bz
appropriated by the State unde:

the power of compulsory acquisi-
tian for the wmere purpose of

FafaEar qv aze 594 77 2

~ - B
st AYR BT : T 92A0 TEAT z addine {o the cevenues of the
for agr ga =1 QAT 7R T IT AT o State”.
Tt TS & . . ’
AR =TT g This is the first contention. Here the

- _ object of the Finance Minister is to

At o wo w¥ =l fAA wA- take away cash through compulsory
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g 1 Later on, it is said:

Shri A. P. Jain: In the case the “The principle of compulenry
State of Bihar vs the Maharajadhiraja acquisition of property (says
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Cooley in Vol. 1I, page 113, Con-
stitutional Limatation) is founded
on the superior claim of the whole
community over an individual
citizen, but is applicable only in
those vases where private pro-
perty is wanted for public use or
demanded by the public welfare,
and that no instance is known in
which it has been taken for the
mere purpose of raising a
revenue, by sale or otherwise and
the exercise of such power is
utterly destructive of individual
right.”

That is my second contention based on
Cooley. Further:

“taking money under the right
of eminent domain, when it must
be compensated in money after-
wards is nothing more or less
than a forced loan. Money or
that which in ordinary use passes
as such and which the Govern-
ment may reach by taxatjon, and
also rights in action which can
only be available when made to
produce money, cannot be taken
under this power.”

That is applicable on all fours here.
Here is money being taken to be paid
back in the form of money.

Article 31 applies to immovable
property. It is doubtful whether it
applies to those in action. Certainly it
does not apply to money. What the
Finance Minister is trying to take
away through clause 4 is cash which
he proposes to pay back after a cer-
tain period.

Now, Sir, taxation has a long history
There was a timc when absolute
monarchs were at liberty to take
away as much money or property
as thev liked and whenever they liked
from the people. The only safety
against arbitrary action was that he
will not go too far lest there may be
a revolt. The Magna Carta came and
then the principle of no taxation
without representation was accepted.

[\
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Then came the principle of no taxa-
tion except through the law. It has
been the tradition all over the world,
in England and elsewhere, in all the
civilised countries that the laws of
taxation must be very strictly cons-
trued. Unless the Treasury Benches
are in a position to establish that a
particular levy or tax or imposition
comes under one of the specific powers
laid down in the Constitution, it would
be invalid. In this particular case,
there is no doubt that it is not a
taxation. It is a compulsory loan. The
power of raising a loan is given under
Chapter XII. Certainly the compul-
sory loan is nowhere provided for.
The hon. Finance Minister gave the
parallels of compulsory provident
fund and compulsory insurance, These
parallels are not good because
compulsory insurance or provident

fund are for the benefit of work-
ers, They  are not  for the
benefit of another person. They are

by way of welfare schemes. There is
no resemblance between the use of
compulsion there and here. This is
certainly not a legislation which is
provided by law. The other day when
the Law Minister tried to bring
the deposits under clause 19(5)
which deals with reasonable restric-
tion. Sir, you will permit me to
repeat the argument; sometimes it is
necessary to repeat an argument.
Restriction is the negation of a right
or taking away of a right. There mayv
be 100 types of property, 100 attri-
butes of rights of ownership and user.
You can lake away one, you can take
away two and you can take away all
the 100 under the term restriction.
Whether it is ‘reasonable’ or not is
another question. I am not concerned
with that. The clause, however.
does not take my rights but
it  wvests the right of wuser in
the Government, that is it wests
that right in another person, T am
vet to understand by any lexicon or
dictionary or logic how .‘restriction’
can give a positive right to the Gou

ernment to use that money. They
could as well say: ‘“Mr. Jain, you have
got Rs. 100 deposited in this bank:
You will not be allowed to withdraw
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\Shri A, P. Jain]
the money because you are go-

ing to misuse it."” This might
be a limitation, But Government
cannot take away those Rs. 100

for any purpose; even for planning. I
am all for planning and am all for
defence, 1 want the country to make
the greatest sacrifice both for plann-
ing and for the defence. But it should
be in the manner provided by the
‘Constitution. My humble submission
is that the provisions of the Consti-
tution are being expressly violated.

We have discussed this point on nu-
merous occasions, Everytime we argu-
ed, I have {aken part in it, But I should
have got g reply to my argument by
an argument. 1 beg of the Finance
Minister to reply to this point. 1 am
.on¢ of his friends, his colleagues. 1
have the highest respect for him. I
submit that he is one of those persons
who have brought about confidence in
the market. He has done very nicely
as Finance Minister. I am not per-
verse. I am not talking in a spirit of
levity. I am talking with all sincerity.
1 want that this House should not be
ridiculed. After gall, you can pass
this law but under our Constitution,
ihere is the Supreme Court, and there
arc high courts. They may declare
the law but under our Constitution,
a hurry. Let us not be partial. Let
us judge it patiently and unless it
comes within the purview of -the
Constitution, we should not proceed
with it. That is my humble submis-
sion to the Finance Minister.

1 made a proposal that the Attorney-
General may be requested to come
here. My proposal was not acceptable
to the hon, Finance Minister. Why
did 1 make it? 1 am not much of a
lawyer. 1 am a broken lawyer. The
last time I appeared was about 15
years ago before the Federal Court.
in the year 1949. After that I did not
appear in any court. So, I am a
broken lawyver. My knowledge of
law is rusty. 1 wanted that a first-
class advice must be given to this
House. That is what the Constitution
provides, After all, why does the
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Constitution make a provision that the
Attorney-General can come to the
House and address it? He is our legal
adviser, and although the House may
not have the power to invite him here,
he being an employee of the Govern-
meni, he may come at the instance of
the Government. I expect that
courtesy from the Government—that
they will call him. After all, why do
we want him to be called? Not
because he is going to serve any pur=
pose of mine or is going to support
my views. Possibly he will contradict
my views, but let this House have a
first-class advice, so that we may
be able to apply our minds honest-
ly., Why are we being deprived
of that, I cannot understand. 1 appeal
to you that even if the Government
does not take the hint, you could
issue a direction. If they do not
accept—well, you are the Speaker of
the House. 1 say wyou are the con-
science-keeper of the House. You
may issue an invitation to the Attor-
ney-General to come here and give
his good advice to us. If we find
that I am wrong—

Mr, Speaker: Can he give me a
direction where I can issue g direc-
tion?

A. P. Jain:
you. I

Shri
request to
request you.

I am making a
can certainly

Mr. Speaker: But it is for the Gov-
ernment.

Shri A, P, Jain: I said, “request”.
They can write to him. Even I can
write to him. But you, Sir, is the
highest dignitary in this House.

Mr. Speaker: Shri A. P. Jain will
realise that it is for the Government
1o convince the House of the stand
that they take and the advice of the
Attorney-General is available to them.
An appeal has been made by the hon.

Member, and if the Government fee
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that they require the advice to be
given to the House so that they can
carry the House with them, it is their
business, he wrote to me also, But I
do not find any precedent; that I
should ask that. I do not {zel or find
myself in any difficulty at all. Not
that I am expressing any view
or that I am of onc view cr
the other. But if the House desires,
then certainly it can ask the Govern-
ment, He has made that reguest to
the Government, If the Government
feel that uny further assistance has
to be given now or that the Members
ought to be convinced of the stand
that the Government have taken, they
might think over it. [ cannot issue
any direction.

Shri A. P. Jain: Thar is exactly my
contention. Fortunately enough the
proposal which was made to combine
the offices of Attorney General and
the Law Minister has been dropped.
1 think that is a great blessing that
the independence of the Attorney
General has  been maintained.
So, possibly he may come and
he may not support the Government
and he might support me  So,
it may not be in their
interests to call him. But this House
has the right and I think it is the pri-
vilege of the House to have the advice
of the Attorney General and his gui-
dance. It is from that point of view
that I am making a request. You
cannot issue that direction. But cer-
tainly even I, as a ordinary Member
of this House, as a very humble per-
son, can just write a letter to the At-
torney General that sueh and such im-
portamt....

Mr. Speaker: He mipht have done
that and he might have asked other
Members also.

Shri Shivaji Rao §. Deshmukh: That
can be only with the approval of the
House,

Shri A. P. Jain: 1 wanted the re-
quest to be made through the highest
dignitary, through the monst privileged
person, through the biggest officer of
this House. That is why I did not
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make that request myself, Mine may
be disregarded, but I am sure yours
will not be disregarded. At any rate,
I would like to hear from the hon.
Finance Minister the reason why he
is shy of calling the Attorncy General
in the House. I think, if compelled,
1 may e¢ven have to argue the case
before the Supreme Court. I may have
to don the chuga, which 1 think has
been eaten by the moths. I may have
to fight out a case, T will do it as
a free service. But why docs the
Government fight shy of making an
independent and expert advice availa-
ble to this House? I pray to you. Sir;
I pray to the Finance Minister and to
his colleagues; unfortunately, the
Prime Minister is not here; I would
have prayed to him also that the At-
torney General may be called, so that
we may have a clear conscience, I
feel guilty. in voting for this Bill. T
may do it because of the discipline.
But I want to vote for it as a free
man, who can consciously vote for it
I can vote for it consciously only
when 1 am convinced that my wviews
are incorrect. That is possible only
when I have the independent and ex-
pert advice of the Attorney General.

I am sorry if I have offended any-
body, but I feel sirongly about it and
I have expressed myself freely.

Shri Hari Vichnu Kamath: In sup-
port of what Mr Jain has said, may I
invite you attention to article 88 of
the Constitution about the Attorney
General's righ to address the House?

Mr. Speaker: We are to see il with
the clause. He has argued that it is
not constitutional and it is ultra vires.
If any Member wants to argue on this
constitutional  validity as well as
other things, T will give him an op-
portunity. Shri Bade.

Shri Bade: Sir, of ccurse, my hon.
friend, Mr. Jain, in all his humility
has said that he has only rusty know-
ledge. But after hearing his  argu-
ments, T think ke has good knowledge
and he is well prepared. I would also
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|Shri Bade]

request you lo call the Attorney Gene-
ral, because we are completely in the
dark, whether it is ultra vires or intra
vires, We were not convinced by the
arguments of the hon. Law Minister.
It appears from the arguments of Mr.
Jain that it is ultra vires of the Cons-
titution,

My amendment is:

after line 5, insert—

“Provided that this clause shall
apply to those agriculturists who
are not indebt and against whom
no decree of a civil court is stand-
ing.”

Of course, the Government brought
an amendment for insertion of 7B
(New) which says:

“Where the Central Government
is of the opinion that it is neces-
sary or expedient so to do, either
in the public interest or having
regard to the peculiar circum-
stances of the case, it may, by
notification in the official Gazette
and subject to such conditions, if
any, as it may specify in the
notification,—

(a) exempt any person or class
of persons from the operation of
all or any of the provisions of this
Act;”

That is, they have made certain pro-
visions conscious of the fact that they
are inflicting some hardship by bring-
ing this clause and applying it to the
agriculturists. My submission 1is, if
there is sufficient indebtedness in the
country, if the agriculturists are in-
debted and if they have got unecono-
mic holdings, they should all be
exemnpted. If there are civil court
decrees standing against them, they
should be exempted from this provi-
sion. The rate of interest which is
charged by the creditors is far more
than 4 per cent. The Government is
giving only 4 per cent, while the agri-
culturists pay even 25 per cent to the
creditors. Therefore, by giving only
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4 per cent they will not be benefited.
My submission is that the Government
indy accept this provision that if the
agriculturists are in deb{s and there
are decrees standing against them,
they should be exempted from this,
and that is what my amendment secks
to do.

Shri Tyagi: Sir, I have only wvne
suggestion to make. [ need not re-
peat what I have already said about
the constitutional point. My  hon.
friend Shri Jain has said it better and
in an elaborate manner. | have only
one request to make T the hon.
Finance Minister. If at all ultimate-
ly this Biil becomes an Act and the
cultivators, peasants and villagers
have to make a ccntrjbu}ion or lnan
or toll, whatever you may call it, he
may kindly agree, not in the Bill itself
but as a matter of policy he may
announce, that this money so col'vet-
ed may essentially be spent in that
very block or panchayat or wvillage

Some Hon. Members: No, no.

Shri Tyagi: If at all it is collec'ed,
it may be spent like that. I am only
making a suggestion.

Shri A, P. Jain: It does not change
the position.

Shri Shivaji Rao 8. Deshmukh: That
won't make any change.

Shri Tyaqi: I do not say that it will
make it legal. Provided this Bill is
legal and ultimately it iz decided to
have this, my only humble suggestion
is that let that money, if collected
legally, be spent in that very block. so
that the wvillager who contributes
might also have a sense of satisfaction
that the money he contributed is heing
used in his own village and he might
sec that the money has been usciully
employed.

Shri Hari Vishnu Kamath: Mr.
Speaker, may I, Sir, invite your atten-
tion to two articles of the Constitu-
tion, articles 76 and 78, wherein the
Attorney-General figures? You will
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be pleased to see that article 76 forms
an integral part of Chapter I of Part
V relating to the executive, and
article 88 forms part of Chapter 1! of
the same part relating to Parliament.
So, Sir, the Attorney-General has got
two kinds of functions to discharge:
one is vis-a-vis the executive ana the
other is vis-a-vis the Parliament.
And, you will be pleased to see ihat
article 76 defines his functions or his
duties of advice to the Government.
Article 88 js in a different category.
‘There his right to speak—please mark
the word ‘right’; it is categorical—is
defined. His right to speak in, and
otherwise take part in the proceedings
of either House is 'admitted. A re-
markable feature of this article is
that the AnAttorney-General has
been placed on a par with other
Ministers, and this was, I believe, the
provision of the Constitution under
which the Prime Minister had an idea
of combing the offices of the Law
Minister and Attorney-General. Every
Minister and the Attorney-General of
India shall have the right {o speak
and otherwise take part in the pro-
ceedings of eithr Hous of Parliament.

Now, when my hon. friend, Shri
Jain, raised this point, Sir, you said
that you do not have the right to in-
vite him, or direct him to appear. But,
Sir, who has got that right? Nobody
iz specially empowered under this
article—neither the Minister, nor the
President, nor the Government is ex-
pressly  empowered to Invite the
Attorney-General.  Therefore, it fol-
lows as a necessary, shall I say,
corollary or inference that, so far as
Parliament is concerned—I am not
referring to the Government here;
Government is different from Parlia-
meni—so far as Parliament is concern-
ed, so far as this House is concerned,
you, Sir, are the supreme authority,
¢nforced in the high chair under the
canopy of that Iluminous Dharma
Chakra, and 1 think.—I hope my hon.
friends will agree with me—that you
are the supreme authority in whom is
vested this power to issue any invita-
tion o the Attorney-General, when
nothing is expressly provided for. If
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it is specifically provided that the
President can direct him to appear, or
invite him to appear, then it is differ-
ent, but when nothing is provided
there....

Mr, Speaker: Does the Speaker
issue invitation to any person to atfend
the House?

Shri Hari Vishnu Kamath: Op be-
half of the House.

Mr. Speaker: He does mnot invite
even on behalf of the House.

Shri Bade: The House of Commons
in England has the power to call him.

Shri Harj Vishou Kamath: Then the
article says about committee;

“....any committee of Parlia-
ment of which he may be named
a member, but shall not by virtue
of this article be entitled to vote.”

The only restriction is that he is not
entitled to vote. So, I think there is
no bar under the Constitution. Even
though there may not be a categori-
cal provision to empower you, there is
no bar either, under the Constitution,
preventing you from inviting the
Attorney-General to addresg the
House. Later on, whatever the ad-
vice given by him may be and what-
ever may happen to his advice, is
another matter, But, Sir, I would
again plead with you and strongly
urge you that you are the supreme
authority—I would not say the con-
science-keeper—and the custodian of
the rights of the House. If the House
can invite him, who will invite him
on behalf of the House? Sir, it is
you. This article shows that the
House can invite him, that the House
has got the right to invite him to ad-
dress themselves. Then. in whom
shall that authority vest?

18 hrs,

Mr. Speaker: It is not put there that
the House can invite him.

Shri Hari Vishnu Kamath: Then,
would he appear suo motu?

Mr. Speaker: He has been given the
right to address the House.
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Shri Hari Vishnu Kamath: Sir, will
you please enlighten us on this point?

Whenever the Gov-
ernment thinks il necessary Jjust to
take his opinion, or make it avail-
able to the members, in order to have
their case explained before the House,
it 15 the duty of the Government to
reques; him to address the House.
Government should do that.

Mr. Speaker:

Shri Hari Vishnu Kamath: That is
under article 76.

Mr. Speaker: Article 88 also only
says:

“Every  Minister and the
Attorney-General of India shall
have the right to spesak in....”

Of course, nobody denies that. He

has the right to speak.

Shri Hari Vishnu Kamath: Then?
who will invite him? Can he appear
suo motu?

Mr. Speaker: Yes, he can appear
Suo motu.
Shri Hari Vishnu Kamath: Then,

certainly, Sir, you, as the Supreme
dignitary here, has got the right to in-
vite him on behalf of the House. So,
Sir, on behalf of the House, we make
a unanimous request that you should
invite him.

Mr. Speaker: Let him argue his
point.

Shri Hari Vishnu Kamath: There-
fore in support of my hon. friend,

Shri Jain, I would again urge upon
vou to invite him to address this
House, at some convenient hour to-
morrow, on this guestion.

Shri Shivaji Rao S. Deshmukh: Mr.
Speaker, after carefully listening to
what Shri Jain has said on the con-
stitutional wvalidity of the Bill under
discussion, and particularly this pro-
vision, which now forms the subject-
matter of the discussion, 1 also
honestly and sincerely feel that this
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particular provision is ultra wvires of
the Constitution and, thereivre, 1 feel
this House will have {o give caretul
consideration to the line of argument
which Shri Jain has advanced. Sir,
Government have been explicit in
specifically stating that this is not a
taxation measure, and once Govern-
ment take this position that the com-
pulsory deposit scheme is not a taxa-
tion measure they cannot go Dback
and then argue that the money that
will be collected on the basis of the
compulsory deposit scheme will be
further appropriated towards the pay-
ment of taxes, because this in  cffect
means that this House wants to legis-
late, not only for past taxation, not
only for current taxation but also for
future taxation. So, in effect, Sir, this
will mean that Parliament is em-
powcered to enact on the basis of legal
fiction. We are thinking of a situa-
tion which may or may not exist and
every law for its sheer merit of being
capable of execution and interpreta-
tion should be based on the existence
of concrete facts.

Parliament cannot appropriale to
itself the authority of taxation for the
States. It has been specifically siated
that the compulsory deposits that will
accrue on the basis of land revenue
assessment will be made use of by the
States concerned. - The States are
further empowered to make wuse of
these deposits towards the pavment of
future land revenue. Can thiz House
take this position that the States will
be compelled to have land revenue
legislation? Supposc, tomorrow the
State of Maharashtra cnacts a legisla-
tion saying that land revenue should
be done away with Then, what
happens if we incorporate in a Bill
that the amount of compulsory deposit
that will be collected in the State of
Maharashtra should be appropriated
towards the payment of land revenue
in future?

Similarly, from people who pay
professional tax which is due to the
local authorities certain deposits will
be collected.
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The Minister of Finance (Shri
Morarji Desai): That is no longer
there.

Shri Shivaji Rao S, Deshmukh; Pro-
fessional tax may not be there but we
are going to collect certain deposits
with the help of local authorities.
Local authorities have been empower-
ed to adjust these depusits towards
the payment of local taxes. So, the
question arises whether Parliament
will be empowered to enact any law
enabling local authorities to appro-
priate the amount of deposils collect-
ed on the strength of this Bill to-
wards their future taxation.

So, 1 think in all humility in spile
of and over and above the position of
Government that this Bill is not a
taxation measure in effect it proposes
to have the same effect on the holding
of property so far as cash transactions
are concerned and, therefore, in effect,
though not in law or words, this Bill
amounts not only to taxation but to
future taxation. I think, legislatures
are not empowered to enact for future
taxation depending upon future con-
tingencies in fields which are specifi-
cally and constitutionally reserved for
State legislatures or certain other
forums.

Therefore Shri Jain's request to call
for the audience of the Atlorney-
General is very pertinent. The Con-
stitution specifically provides for and
confers the right of audience on the
Attorney-General. How that right is
to be exercised is the only question
before the House. It is not merely
that Government can compel the
Attorney-General to appear before
this House and enforce his right of
audience, it is not merely that through
the agency of the executive alone the
Attorney-GeneraI can appear before
the House, but he can also be sum-
moned by the House.
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Mr. Speaker: Who is to summon?
That was the only gquestion that I was
asking?

Shri Shivaji Rao S. Deshmukh: This
House in its collective capacity can
summon the Aitorney-General through
the Chair and thus help him to cxer-
cise his constitutional right. If what
you were pleased to remark were
brought into existence the negative
aspect of this would be whether Par-
liament in spite of its supreme or
sovereign authority would be em-
powered to deny the Attorney-General
the right of audience if the executive
fails to procure his attendance. Tt is
only a procedural matter, namely,
whether the Attorney-General should
appear at the request of the Gowvern-
ment or of this House. Ordinarily
this House is empowered Lo summon
every citizen of India to explain his
conduct in relation to privilege; simi-
larly, 1 do not suppose that there is
any constitutional limitalion on the
authority of the House o summon the
Attorney-General.

Shri A. P, Jain: On apoint of order,
Sir,

Mr. Speaker: At this hour? To the
effect that we cannot adjourn? I was
just going to adjourn the House.

Shri A. P. Jain: Then I will raise it
tomorrow,

Mr. Speaker: Can we take is up
tomorrow at 5 o'clock?

Shri Morarji Desai: Yes; I have no
objection.

Mr. Speaker: Then we adjourn now
to meet again tomorrow at 11 o'clock.

18.07 hrs.

The Lok Sabha then adjonrned till
Eleven of the Clock on Friday, April
26, 1963 /Vaisakha 6, 1885 (Saka).
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‘ORAL ANSWERS TO QUES-
TIONS : : .

Q.

S0,
1027

1028

1029
1030
1031
1032
1033
1036

1037
1038

1039
1040

1041

Subject

Declaration of Perma-
ment Government posts
Rehabilittaion of  dis-
placed persons in Dan-
dakaranya . . -
Press for Parhamouury
work . .
Loan to private sector
coalindustry
Lady Hardinge Mcdlcul
College, New Delhi
Wooden sleepers washed
away towards Pakisthan
Uniform Legislation for
Municipal Corperations
Smuggling of gold from
India . . .

Structural Steel .
Plantation Labour Hous-
ing Scheme @

Micro-Hydel Schemes

Squatters colonies in
West Bengal :

Janpath Hotel,

New
Delhi . .

WRITTEEN ANSWERS TO

QUESTIONS

S.Q.

No.

1034 Power supply to Wcst
Bengal

1035 Tungabhadra liagh Le-
vel Canal .

1042 Expansion of D.V.C.
Power Project

1043 Leprosy Hospntal in Ut-
tar Pradesh

1044 Compulsory regmmtmn
of Doctors .

1045 State Health Mlmsiers
Cunference

1046 Damodar}(’allc:. Corpora-

tion .

[Damy DicesT]

CoLumns

11799—841

11799—804

11804—07
11807—10
11810—14
I814—19
11819—23
11823—26

11826—29
11829—32

11832-33
11833-34

11834—38

11838—41

11841—82

11841
11841-42
11842
11842-43
11843-44
11844

11844-45
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No.
2311 Pension cases
2312 Construction of capital
at Bhubaneswar .
2313 Leprosy treatment centres
inOrissa
2314 Smallpoxin Orissa
2315 Fiood Control Schemes
inOrissa . . '
2316 Hirakud Dam Prqect
(Stage L) . .
2317 NMature Cure Centres .
3318 Central Health Cadre
2319 Importof Steam Tur-

2320

2321
2322

2323
2324

2325

2326
2327

2328
2329
2330
2331
2332
2313

2334
2335

2336

2337
2338

2339

2340

bines from U.S.A.
Quarters for Class [V
employees . .
Thermal Power Smmn
Gifts of food materials
from U.S.A. .
Pensions . . .
Medical college at Go-
rakhpur
Maintenance assistance
for D. Ps.
Dandakaranya Project
Rehabilitation work in
Punjab . -
Loans to Class IV emp-
loyees for fans
Inudustrial Finance Lor-
poration
Blood donations in Purl-
jab . . .
Chandrapura 'I'hem'lal
Power Station . .
Drinking water supply in
Kurnool district .
Food Adulteration Act,
1954 . . .
Illegal Mint at Hapur
Flood Control Schemes
in Punjab . .
Power Schemes in Pun-
jab . . . y
Gold smuggling
Sewage water for culti-
vatonin Delhi villages .
Repatriation of accumu-
lated funds
Link road between Saro-
jini Nagar and Rama-
krishnapuram
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CoLumns

11845
11845-46

11845—48
11848

11849
11849-50
11850-51

11851

11852

11852-53
11853

11833
11854

11854-55

11855-56
1185657

11857
11857-58
11858-59

118359

11860

11861

11861—63
11863

11863-64

11864
11865

11865-66

11866

11867
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WRITTEN ANSW. 3STO Corumns
UESTIONS—co:.ta
Q PAPERS LAID ON THE TA-
U.s5.Q. Subject CoLUMNS BLE . . 11887-88
No. (1) A copy of Report of the
2341 Public sector enterprises Health Survey and Planning
with Sovietaid . 11867-68 Committee (Vol. II).
2342 Scales of pay of “d"‘ (2) A copy of the Estate Duty
nical assistants and trans (Amendment) Rules, 19063
lators . 11868-69 published in Notification No.
2343 Investments on 1rr1gntmn S.0. 962 dated the 6th April
and power projects . 11869 1963, under sub-section (2)
2344 Bankof China 11869-70 1]):1:;‘:22!‘11 13;5:f the Betate
2345 Liguoraddicts . 11870-71 YA (N o0 No. F
2346 Yamuna Hvdro—cloc‘tric (3) & copv of Notification No. F.
Scheme . 11871-72 4(3]3! )/62- F";(zfz,[e "::g’]:h‘g
2347 Family Planning . 11872 11th April, 1963 making
2348 Kirti Nagar Colony ) 11873 certain amendments to  the

Delhi Sales Tax Rules, 195:.

2349 Runway at Parwgarh ac- under sub-section (4) of

rodrome . 11874 the Bengal Finance (Sales
2350 Effect of smokmg on Tax) Act, 1941, as in force in

lungs . . . 11874-75 the Union Territory of Delhi.
2351 I‘owershortngem[):]hl 11875-76 (‘) A copy of the following
2352 Medicinal herbs . 11876-77 Nnnﬁc;n:hzls under section
2353 WatersupplyinAgra . 11877 ;;zzf’_ Customs  Act, ‘
354 Pong E!am nr)d Sutlej-

Beas link projects . 11878 (a) G.S,g, No. 613 dated the
2355 Beas Control Board . 11878 13th April, 1963.
2356 Nagarjunasagar Project . 11R78-79 (® G.S.R. No. 614 dated
2357 Employees in Rehabili- the 13th April, 1963.

tation Department . 11879 () G.S.R. No. 639 dated
2358 Conﬁmam&n h?af ﬂemplo- the 11th April, 1963.

yees in Rehabilitation

Department . 11879-80 (SJ‘ n‘; Dﬁgy ur.glogfs l:]h;dt; I:;:
2359 Retrenched employees of tion 38 of the Central Ex-

Rehabilitation Depar!- cises and Salt Act, 1944,

ment E 11880 making certain further
2360 Power shortage in West amendments to the Central

Bengal 11881 Excise Rules, 1944:—
2361 Anti-T.B. measures in (a) G.S.R. No. 615 dated the

Punjab . . 11881-82 13th April, 1963.
2362  Allotment of quarters to u

Class IV employees . 11882 (b) G.S.R. No. 616.dated the

th April, .
2363 Central Allocation for 13 pril, 1963

Dandadkaranya Project 11882 MESSAGE FROM RR]Y}\
SABHA : 11888
CALLING ATTENTIOM TO
MATTER OF URGENT PUB- Secretary reported a message
LICIMPORTANCE— . . 11883-87 from Rajya Sabha that Rajva
. Sabha had passed the Iron
Shri P.R. Chakraverti called Ore Mines Labour Welfare
the attention of the Minister Cess (Amendment) Bill,
of Food and Agriculture to 1963.
the abnormal mnse in the
price of rice in West Ben- BILL PASSED BY RAJYA
gal resulting from the shor- SABHA LAID ON THF
tage in supply. TABLE . . 11889
The Minister of Food and Ag- .
riculture (Shri S, K. Patil) he Iron Ore Mines Labour
made a statment in regard Welfare Cess (Amendment)

thereto. Bill, 1963.
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BILLS UNDER CONSIDE-
RATION. . .

(i) Discussion on the &mﬁon to
consider the Official -
guages Bill, 1962 and amend-
ments thereto continued.
All  the amendements
were negatived and the mo-
tion for consideration was
adopted.

Clause-by-clause consideration
commenced. The discussion
was not concluded.

GMGIPND—LS l—414 a1 LSD—11-5-63—3880.
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BILLS UNDER CONSIDERA-
TION—contd. :

(#7) Clause-by-clause conside-
ration of the Compulsary De-
posit scheme Bill, 1963 con-
tinued. The discussion was
not concluded.

AGENDA FOR FRIDAY,
APIRL 26, 1963/VAISAKHA
6, 1885 (SAKA)

Further consideration and pas-
sing of the Official Langu-
ages Bill, 1963 and the Com-
pulsory Deposit Scheme Bill,
1963,



